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TA DIVISION BUILDING (GROUND FLOO~), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,, .

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Kamal Chawda
Mis Harilal Ajoy & Co
Mauza-Patni Bona & Chowkipahar,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1461, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9787
dated 16-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 959 days till Dated 04/07/2022.

• Whereas, the Environmental Compensation' against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,12,38,2811-(Rupees One Crore Twelve Lakhs Thirty Eight Thousand Two Hundred
Eighty One Only)

•

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Enc1: As above Sd/­
(Yatindra Kumar Das)

Member Secretary

Annexure - K 69
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MemoNo . Ranchi, dated , .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ...8.:.-:..???-

Sd/-
(Yatindra Kumar Has)

Member Secretary

Ranchi, dated'..I~(l? .~f'??2-3-

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr ~ ar Du)
Memb~etary

r
,
J.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GRpUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847,Fax-0651-2400850/138,. ,
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Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Nehal Kumar Chawda
Mis Harilal Ajoy & Co
Mauza-Rakso Bandh,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due te the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Ron'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1460, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9786

dated 16-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 43 days till Dated 31112/2019.

Whereas, the Environmental dompensation against the Unit has been calculated (Calcu!ttion
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 3,35,938/- (Rupees Three Lacs Thirty Five Thousand Nine Hundred Thirty Eight

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(yatindra Kumar Das)

Member Secretary
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Memo No .
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Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No..E.~:tT.;3

Sd/­
(Yatindra Kumar Das)

Member Secretary

. J2-/O'1I"U)2-~Ranchi, dated .

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Ya.tind ~.. ..ar Das)
Merpn::etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISlqN BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - ..834004.

Website:www.jspcb.nic.in E-mail:ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

•,
Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Laxman Kumar Chowdhary
MIs Ananya Stone Works
Mauza-Mundli
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1459, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1554
dated 04-Mar-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 575 days till Dated 15/06/2021.

Whereas, the tnvironmental Compensation against the Unit has been cllculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 44,92,188/- (Rupees Forty Four Lacs Ninety Two Thousand One Hundred Eighty
Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

is,_ 'T:} \.jMemoNo .

Sd/-
(yatindra Kumar Das)

Member Secretary

Ranchi, dated).?:!.~.Y/~.2-- 3,

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, "MinesDirectorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB, Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

,(Yatindr~ar Das)=s=
"
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DH,URWA,RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

• •
Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Bholu Kumar Choudhary
Mis Lado Stone Works
Mauza- Mundli, Mirzachowki,
Dist.-Sahebganj

~
Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1458, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
371887 dated 16-Jun-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 225 days till Dated 30/06/2020.

~ Whereas, the Environmental Compensation against the \Tn it has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 17,57,8121- (Rupees Seventeen Lacs Fifty Seven Thousand Eight Hundred Twelve

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed.to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(yatindra Kumar Das)

Member Secretary

75

2229



~. l

-,
l

Ii

,

-:2:-

Memo No . Ranchi, dated .

'Copy to: The Deputy Commissioner, Sahebganj for information-and it is requested to initiate the
needful actions for recovery of the abovementioned amountat an earliest.

13- ??-rMemoNo .

Sd/-
(yatindra Kumar Das)

Member Secretary

Ranchi, dated ... ': ?:/~.'1f~'2-::S

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The-Regional Officer, JSPCB', Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yati.dr~marD")
Memb~cret~ry
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLqOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in .E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

, H

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Deepak Kukreja
Mis Mahadeo Black Stone Company (Stone Mines & Crusher
Mauza-Kordra, PS - Bakudih,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due JO the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 17/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1457, dated 19/1112019.It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
928673 dated 16-Nov-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till Dated 31112/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 15,70,312.00/- (Rupees Fifteen Lakhs Seventy Thousand Three Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary .
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~ '?-?£MemoNo .

Sd/-
(yatindra Kumar Das)

-Member Secretary

Ranchi, dated..1~j'?."-!I?:? ')._3.

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Offic.er, JSPCB, Regional Office - cum - Laboratory, Dumka for
information and necessary actionplease.

(y.tindr~m. ar Das)
Memb~c ..~tafY
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

t
Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com

Phone.:0651-2400851/2400852/2400979/2401847! Fax-0651-2400850/138,
I

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Deepak Kukreja
Mis Mahadeo Black Stone Company
Mauza-Bakudih
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to. the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1456, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
928672 dated 16-Nov-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till Dated 31112/2019.

Whereas, the Environment~l Compensation against the Unit has been calculated (Ca~culation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 3,35,938/- (Rupees Three Lacs Thirty Five Thousand Nine Hundred Thirty Eight

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MerlO No . " Ranchi, dated .

'Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at-an earliest.

g~?-?-rMemoNo .

Sd/­
(Yatindra KumarDas)

Member Secretary

Ranchi, dated.!. ?:-:I.c:..~ ('-~2-3

C.opy,to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatin'~ ~marD.as)
Melil~~~.tetary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in • E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
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Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Rajendra Singh
Mis Tirupati Black Stone Company
Mauza- Ranga, Ps-Ranga,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1455, dated 19/1112019. It was further informedthat
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
523025 dated 10-Jan-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till Dated 31103/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 10,46,875/- (Rupees Ten Lacs Fourty Six Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

. g ~ r?-8MemoNo .

Sd/­
(Yatmdra-Kumar Das)

Member Secretary

Ranchi, dated ..c:::I..~.'-:'.I?:02--'3

Copy to: The Additional Chief Secretary, forest, Environment and Climate Change Department,
'Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department,'Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional-Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatind ~~ar~Das)
Mem~:da;ry
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspJb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Pavitra Kumar Yadav
MIS Maa Amba Stone Works (Crusher)
Mauza- Marikuti, Mahadeoganj,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to .the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 17/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1453, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1075

dated 08-May-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 711 days till Dated 29/10/2021.

'whereas, the Environmental Compensation against the Utit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,11,09,375/- (Rupees One Crore Eleven Lacs Nine Thousand Three Hundred Seventy

Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of PoHution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

'Copy to: The Deputy Commissioner, Sahebganj for information and it is requested:to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..~.-::.?::r.~

Sd/-
(Yatind.ra Kumar Das)

Member Secretary

Ranchi, dated.IV P.'1. J.~'2-~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change.Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, of

-Jharkhand / The Regional Officer, JSPCB, Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Y.'tind ~_ .. Pas)
Mem~ecr~tary..~...

I ~'~"
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOf), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E~mail:ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Pawan Kumar Bhagat
Mis Vishwakarma Stone Works
Mauza-Belbhadri,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to _the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1451, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
651869 dated 13-Dec-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 735 days till Dated 29/10/2021.

• Whereas, the Environmental Cornpensatiof against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 57,42,188/- (Rupees Fifty Seven Lacs Forty Two Thousand One Hundred Eighty-Eight

Only)

•

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~9-"FoMemo No .

Sd/-
[Yatindra Kumar Das)

Member Secretary

Ranchi, dated,.I.'?-:iC?yl:?::?2-~

;Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The' Director, Mines Directorate, Mines and Geology Department,.Govt. of
Jharkhand / The Regional' Officer, JSPCB, -Regional Office - cum - Laboratory, Dumka for
information and necessary action pl~~se.· '

(Yatin..d~.m •.r'D.. as).
M~II!~::cretary

",,
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.. ~

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Ravi Shankar Barnwal
Mis Durga Stone Works
Mauza-Belbhadri,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1450, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1226
dated 17-Jun-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 200 days till Dated 05/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (dlculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 15,62,500/- (Rupees Fifteen Lacs Sixty Two Thousand Five Hundred Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g -78)MemoNo .

Sd/-
.(Yatindra Kumar Das)

Member Secretary

Ranchi, dated .. I.~!~.'-!l.?:<Y 'l-::S

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
.Govt . of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office - cum - Laboratory, Dumka for

information and necessary action. please.

(Yatindr; ~ ...... DIlS)

J>1emb~cl"etl.!ry

',.

',i
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVI110NBUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI.- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmaiLcom
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Amit Kumar Jaiswal
Mis Puja Stone Works
Mauza-Mahadeobaran, PS - Mirzachouki,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due tofhe various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1449, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
389085 dated 31-Aug-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 534 days till Dated 25/05/2021.

Whereas, th~ Environmental Compensation against the Unit has been·calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 41,71,875/- (Rupees Forty One Lacs Seventy One Thousand Eight Hundred Seventy

Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary

t..--.,
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

'. g ~1-;P2-MemoNo .

Sd/­
(yatindraKu'mar Das)

M~mbe..Secretary

Ranchi, dated.. !.?:--'1.q, ':f./.>92-- '3

'Copy to: The Additional Chief Secretary, Forest, Environment and.Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office - cum - Laboratory, Dumka for
information and necessary action please,

(Yalin~. umar Das)
l\.fe~~,CFe,tary
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T.A. DIVISION BUILDINf (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail:ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Sanjay Kuamr Jaiswal
Mis Jai Mata de Stone Works
Mauza -Nimgachhi,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due t~ the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1447, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

805910 dated 20-Aug-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 284 days till Dated 28/08/2020.

Whereas, the EnvironmeAtal Compensation against the Unit has been calculated (talculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 22,18,750/- (Rupees Twenty Two Lacs Eighteen Thousand Seven Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(yatindra Kumar Das)

Member Secretary

91

2245



-:2:-

Memo No . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No. g. ~.1:.~;!

Sd/-
(Yatindra Ku·mar-Das)

Member Secretary

Ranchi, dated.f.?d.t?~I.?"!?2--3

...

.Copy to: The A:dditionalChief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The-Regional Officer, JSPCB, Regional Office - cum - Laboratory, Dumka for

information and necessary action.please. , .' . .,it.-' ,
(Y3ti1rdr: - ,- )li';Das)

M_eiJ.l~ ,S cretaty
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• •
Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com

Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated , .

From,

Yatindra Kumar Das,
Mem ber Secretary

To,
Md. Maniruzzaman
Mis Dada Bhai Stone Works
Mauza-Bara Panchkuli, PS - Panchkuli
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1445, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 155

dated 17-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 205 days till Dated 10/06/2020.

Whereas, the' Environmental Compensation against the Unit has been talculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 32,03,125/- (Rupees Thirty Two Lacs Three Thousand One Hundred Twenty Five

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No..e.--::.r..q_~

Sd/-
(Yatindra KumarDas)

Member Secretary

Ranchi, dated.. !.':?:-./.?~I.~3.

Copy to: The AdditionaLChiefSecretary,·Fotest, Environment and Climate Change Department,
Govt. of Jharkhand I The Director, Mines.Directorate, Mines and Geology Department, Govt. of
Jharkhand I The. R~g~6narOfficer, JSItCH, Regional Office - cum - Laboratory, Dumka for

information and nece~~ry actionplease. . .~.

(Yatindr K. at D~)
,Membe cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILqlNG (GROUND FLOOR). H.E.C.. DHURWA. RANCHI - 834004. t

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com .
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138.

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Kishore Kaustav
Mis Lalita Enterprises
Mauza-Deshpokharia, Mahadevganj,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1444, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
385139dated 02-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1229days till Dated 31103/2023.

Whereas, the Environttental Compensation against the Unit has been calculated' (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,92,03,125/- (Rupees One Crore Ninety Two Lacs Three Thousand One Hundred
Twenty Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to-initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~?-8'r
Memo No .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated .. I.?)P.":f.{.~'2.-'3
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand I The Director, Mines Directorate, Mines: and Geology Department; Govt. of'
Jbarkhand / The 'Regional; Officer, JSPCB,' Regional' Office- - cum - Laboratory, Dumka for

information and necess~ry action please.

{y.\in.dr.~.r, D..)=s=
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138 ,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Mem ber Secretary

To,
Md. Raffiqe Shek
MIS Bhai Bhai Stone Works
Mauza Banspahari,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1443, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

948710dated 21-Jun-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 548 days till Dated 19/05/2021.

Whereas! the Environmental Compensation against the Unit has b\:en calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 85,62,500/-(Rupees Eighty Five Lakhs Sixty Two Thousand Five Hundred Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No..~ -:-::?t~~

Sd/-
.(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.. !.?-:It? ':f~?--?

€opy tee The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. ofJha:rkh~nd) The Director, Mines DirectorateMlnes and Geology Department, Govt. of
Iharkhand- I The,Regi:OR~1Officer, JSPCB, Regional Office - cum - Laboratory, Dumka for
-inform,ationand necessary action please.

(Yati.d~rD")
~emb~l~;et~ry
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: r~nchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Manish Maheswari
Mis Zeon Earth Mineral Resouces Pvt. Ltd. (Stead Traders Pvt Ltd)
Mauza- Banspahar, PS-Ranga,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1440, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

500300 dated 05-Feb-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 519 days till Dated 20/04/2021.

Whereas, the Environmental Compensation againlt the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 60,82,0311-(Rupees Sixty Lacs Eighty Two Thousand Thirty One Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

& -7-'i?-MemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secret3ty

Ranchi, dated..r.~!.C? ~ !?:~n-3.

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The 'Regional Officer, JSPCB, Regional Office - cum -'Laboratory, Dumka for
information anrlnecessary action.please,

(Valin ·~'ni ar,)Jas}
,M.emt;;e~ret~fY

. c

; .

'r-
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

WJbsite: www.jspcb.nic.in E-mail:ranchijspcb@gmail.comt
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Santosh Kumar Jaiswal
Mis Jogini Stone Works
Mauza- Mahadeobaran,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1438, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
252867 dated 05-Aug-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till Dated 31112/2019.

Whereas, the .t!nvironmental Compensation against the Unit has been ca~culated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 3,35,938/- (Rupees Three Lacs Thirty Five Thousand Nine Hundred Thirty Eight

Only)

Now, therefore, in view ofthe above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g-1-~g
MemoNo .

Sd/­
(Y~tindra Kumar Das)

Member Secretary

Ranchi, dated.).!::!. ~.~I.?:??-3

'Copy .0: The Additional Chief Secretary.Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSY,C8, Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Y.ti~d.~ ar Ilas)
Me~b~etary

"
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DH~RWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Sumit Sadwani
MIS Jail Das & Company (Crusher Plant)
Mauza- Pakaturi
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 5,16,000/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1435, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 5845
dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1139 days till Dated 13/04/2022 •

• Whereas, the Environmental Compensation against the tJnit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 2,05,54,688/- (Rupees Two Crore Five Lacs Fifty Four Thousand Six Hundred Eighty

EightOnly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy 'Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

(1- ::r~3
Memo No .

Sd/-
(yatindra K1,Irilar Das)

Member Secretary

Ranchi, dated . .I. ?:!..~.'!!~ 2.3.

(Jopy. to.: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lhiIrkhlfnd' / .The>Regionah Officer, .JSPCB, Regional Office - cum - Laboratory;' Dumka for

information and-necessary action please. a..
(Valin, raJ . u ar Vas)

MJ:Wb ..~' ecr;~~~ry
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.•Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847! Fax-0651-2400850/138,

•

Ref. No . Ranchi, Dated , .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Sumit Sadwani
MIS Jail Das & Company
Mauza- Pakaturi
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1436, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 5846

dated 18-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 234 days till Dated 09/07/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation •
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 27,42,188/- (Rupees Twenty Seven Lacs Forty Two Thousand One Hundred Eighty

Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information arid it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No .. B..'"::.t.3.r.>

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated..{H..o.yJ~2-3
Copy ;to~:The Additional Chief Secretary, Forest, Environment andClimate Change Department,
Govt. of Jharkhand / The Dir'ectot"Mines Directorate, Mines and Geology Departrnent.iGovt. of
Jharkhand / The -Regional" Officer; JSPCB', -Regional Office - cum - Laboratory, Dumka fer

information and necessary action pleas~. .' '~

(Yatind " . aFDas)
M~mb . S ~re(afY'\"

!i<
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DI¥ISION ~UILDING. (GROU.N~ FLOOR), ~.E.C., D.~URWA, RA~1HI - 834004.

Website: www.jspcb.nic.in E-mail: ranchlJspcb@gmall.tom
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Smt. Miru soren
Mis Soren Black Stone Works
At- Borna, PS- Barharwa
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight .
Thousand Only) vide Board's Ref. No. B-1433,dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
782415dated.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 499 days till Dated 31103/2021.

Whereas, \he Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 38,98,438/- (Rupees Thirty Eight Lacs Ninety Eight Thousand Four Hundred Thirty

Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy. to':'The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

" _g-9-~1MemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.. !.YP..~!~2-- 3

Cop~ to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director; Mines-Directorate, Mines and Geolegy Department, Govt. of
IharkhanQ"IThe .Regional Officer, JS~C.a, -Regional Office _' cum._ Laboratory, Durnka for
information and necessary action please:

(Y,ati,.td~ ar Das)
.~~~~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Yudhisthir Thakur
Mis Maa Raksha Kali Stone Works
At- Madhopara,
Dist.-Sahebganj

~
Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1431, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
961427 dated 04-May-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days till Dated 31112/2020.

Whereas, the Environmettal Compensation against the Unit has been calculated (talculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 31,95,3121- (Rupees Thirty One Lacs Ninety Five Thousand Three Hundred Twelve
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo ,. Ranchi, dated .

Oppy \0: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No.. £'..-::'1:~.2.

Sd/-
[Yatindra Kumar Da:s)

Member Secretary

Ranchi, dated..(?:.-I.~.~ I?!!. '2--3-

:Co"y-to: The Additional Chief Secretary, Forest, Environment and Climate Ch~nge.Department,
Govt, of Jharkhand / The Director, Mines-Directorate, Mines-and Geology Department, Govt. of
)harkPand>, / iThe.~egional+Qfficer; -JSPGB, Regional:Office - cum. - Laboratory; Dumka for

fBfo.r.mationand necessary,action please. . . '. ~. . . '.' .
(YatI:ndr ' ... ar Das)

M'ejri.,· S .tr.eJa,-y
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA 91VISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RA~CHI - 834004.

. Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
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Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Krishna Kumar Saha
MIs Krishna Kumar Saha
At- Borna,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due tocthe various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1430, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 40767

dated 03-Jun-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 472 days till Dated 04/03/2021.

WhereaJ, the Environmental Compensation against the Unit has !:teen calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 73,75,000/- (Rupees Seventy Three Lakhs Seventy Five Thousand Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary

- ;.
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Memo No .
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Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the,
needful actions for recovery of the abovementioned amount at an earliest.

& - T:JSMemoNo .

Sd/­
(Yatindra Kumar Das)

,Member Secretary

Ranchi, dated ..!.2::1. ~. '!.!.?-:!. 2--3

Copy. to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and, Geology Department, Govt, of
.Jharkhand / .The, Regional> Officer, JS~CB, Regional Office - cum - Laborat-ory, Dnrnkafor

. information and necessary action-please.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C.• DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com .
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Pravesh Kumar Lakhmani
Mis Patnibona Stone Quarries
At- Patnibona,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.
,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'bleNGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 5,16,000/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1429, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
637106 dated 28-Jul-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days till Dated 31112/2020.

• Whereas, the Environmental Compensation against \he Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 63,90,625/- (Rupees Sixty Three Lacs Ninety Thousand Six Hundred Twenty Five
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ...e..':..T.-~.l-j

Sd/-
(Yatindra KUmar Das)

Member Secret~ry

Ranchi, dated.'/ ~.l.t?':(l.~ 2-3.

Copy t~:The Additional Chief Secre~ry.,.Forest, Environment and Climate. Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and -Geology Department, Govt. of
Jharkharid / The Regional Offieer; ISPCB; Regional Office - cum - Laboratory, Dumka for

information and necessary action, please. . , . ~.. .... '.
(Yatmd .. " ar-Das).

~e~ber-; .eCJ:~J~ry

'.
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.IlC., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/240184 7. Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Mahtab alam
Mis Md Alam and Brothers
At- Madhopara,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due. to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, o. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1427, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
811250 dated 27-Apr-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 92 days till Dated 18/02/2020.

• Whereas, the Environmental Compensation agaiAst the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 14,37,500/- (Rupees Fourteen Lacs Thirty Seven Thousand Five Hundred Only)

•

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary

115

2269



...

•-:2:- •

MemoNo . Ranchi, dated .

Copy 10: The Deputy Commissioner, Sahebganj for informatiorr and it is requested to initiate the,
needful actions for recovery of the abovementioned amount at an earliest.

Memo No... ~. :-::T.~.;:-

Sd/-
(Yatindra Kumar Das)

Member Secretary,

Ranchi, dated...I.?-J..?~I~2...-'3

£opy to::The Additional ChiefSecretary, Forest, Environment and Climate Change Department,
.Govt. of Jharkhand / The Director, ¥ines: Directorate, Mines ana Geology'D~~~~Q1j!nt,.G.ovt.of
Jharliliand"/ The Regional Offlcer,".JSPCH; Regional Office - cum - LaooratOiY,Dumka' for

infQ.fQ1ationaQdnecessary action:plea~e.· . -,'-'.i:.'.', ." .' '.
fV-atindr, '" . 'at! Das):
\-"C > J l;!:[' .

'Me9,lb~.'".~.:r~t~ry,
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISI0tJ BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - ~34004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Chetakar Prasad Saha
Mis Maa Gayatri Stone Works
At- Madhopara, Chakidhab
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to .the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1426, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
573663 dated 23-Apr-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 505 days till Dated 06/04/2021.

Whereas, the 1!nvironmental Compensation against the Unit has been ca~culated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 39,45,312/- (Rupees Thirty Nine Lacs Forty Five Thousand Three Hundred Twelve
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is.requested to initiate the
needful actions for recovery of the abovementiened amount at an earliest.

Memo No .. 1?.-:-:::t..~b

Sd/-
(Y~ti'Ddra Kumar Das)

Member Secretary

Ranchi, dated .. nl« .Cj//:f?'2-~

.€opy to: The Additional Chief Secretary, Forest,.Environment and Climate Change Department,
GoVt. of Jhar.Khand / The Director, Mines: Direeterate, Mines and Geology.,Depanment, Govt. of
Jharkhand'i The Regional Officer, JSPCB;· Regional Office - cum - Laboratory, Durrika for

information and necessary action please.

(Y.~n~umar Das)
Mem~ecretary.. ' "
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchfjspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
DINANATH PRASAD BHAGAT
MIs Ram Rahim Stone Works
At- Pipaljori,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1425, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
579866 dated 23-Aug-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days till Dated 31112/2020.

• Whereas, the Environmental Compensation against tht Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 31,95,312/- (Rupees Thirty One Lacs Ninety Five Thousand Three Hundred Twelve
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to! The Deputy Commissioner, Sahebganj for information and it is requested to initiate- the
needful actions for recovery of the-ahovementioned amount at an earliest.

Memo No.C--::.?f!!.T:

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.r~/~.Y!~?-3
,Copy ,to: The Additional Chief Secretary,' Forest, Environment and Climate Change Department,
G~vt. of Jhar:khand / The Director, Mines Directorate,' Mines and Geology:pep!lrtment, Govt. 'of
lharkh'aml I The Regionak0fftcer; JSPCB, Regional: Office, - cum - L~,~oi!lt()iy,Dumka-for-

infonn~~ion afid necessary-action please. . , i "
(Va!i.B.,;:a I~.',' ,ar.J:'l...as)

'1\Jem6e . ' t~tl:'ty
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JHARKHAND STATE POLLUTION CONTROL BOARD

• TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURfA, RANCHI - 834004.
Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com

Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Eqbal
MIs J B Stone Works
At- Madhopara,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance CEC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1506,dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 0
dated 27-Jul-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 249 days till Dated 24/07/2020.

Whereas, the Environmental Compensation against the Un~ has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 19,45,312/- (Rupees Nineteen Lacs Forty Five Thousand Three Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary

121

2275



t

•-:2:-

Memo No .
Ranchi, dated .

Copy to: The, Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery of the abovementioned amount at an earliest.

, , &~7-tj8'Memo No.. .

Sd/-
(Yatindra Kumar Das)

'M~mlier Secretary

Ranchi, dated . .I.7d.~'f.!~.2--$

€:~P}l";t():The Additional Chit;fSecr:etaty, Forest, Environment and Climate Changt;l)~partment,
.GoNt. of Jhirkhand; / The Director, Mines,Directorate, Mines and G¢ologyH¢partment, Govt. of
;Jharkhand / The Regional' Offieer,' JSPCm,- Regional Office - cum - Laporatory, numka for

information and necessary action please,

"ll,
~.

.
t
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb•.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Ranjit Kumar Tiwari
Mis R. B. Stone Works
Mayurkola, Pipaljori, PS - Kotalpokhar, Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Tbree Lakbs Seventy Five
Tbousand Only) vide Board's Ref. No. B-1505, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
235595 dated 26-May-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 191 days till Dated 27/05/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance Jith the recommendation of the Expert Committee, amountirig to
INR 22,38,2811-(Rupees Twenty Two Lakhs Tbirty Eight Thousand Two Hundred Eighty
One Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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Memo No .

•

Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

~ ~9-g_9
Memo No .

Sd/­
<Y~tindraKuma r Das)

Member Secretary

Ranchi, dated. (.¥.'? '!t?!??:'l:-

Copy to:. The. Additional Chief Secretary, 'Forest, Environment and Climate Change Department,
Govt ..of Jharkhand / The Director, Mines Directorate, Mines and Geology·Department,-.,Govt. of
Jl;larkhand I The -Regional .Officer, JSPCB', Regional Office - cum - Laboratory, -Dumka for

infortnation and necessary action please,

e '

(Y.ti....~m.r))til
Me",~crdary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DrtURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

•

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Gyan Prakash Singh
MIs Om Stone Works
At- Pipaljori, PS - Kotalpokhar,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1504, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
723236 dated 09-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 193 days till Dated 29/05/2020.

• Whereas, the Environmental Compensation against thetUnit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 22,61,719/- (Rupees Twenty Two Lacs Sixty One Thousand Seven Hundred Nineteen
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated , .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..g.~.r.??

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.pJ.~XJ.?::?~3

'~F.

.C'opy to! The Additi,omtl Chief Secretary, Forest, Environment and-Climate Change Department,
Govt, of JhaI1frn.aqd I The Din;ct~r, Mines'DiFectOl'a1e, Mines and,'GeologY',De~artrrieFlt, Govt. of

•Jharkhand I the R§:giPflal,@:f}.icef,.JSll'CH;,"Regional 'Office - cum - Laboratory, Dumka for

.inlon:natioil and necessary a~ti~n~ij~se" ." ..' . '. ".~... ' ....' "
(¥attn~ra .: "ar l);iS)

'M~m''';~..S~ :e.~ry
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in fE-mail: ranchijspcb@gmail.com 0

Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,, .
Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Y. Thakur
Mis Maa Raksha Kali Stone Works
At- Malitok, Bakudih
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.,

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1503, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
961418 dated 22-Apr-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 225 days till Dated 30/06/2020.

Whereas, the Environmental Compens~tion against the Unit has been calculated (Calculation •
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 26,36,719/- (Rupees Twenty Six Lacs Thirty Six Thousand Seven Hundred Nineteen
Only)

Now, therefore, in view ofthe above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy ,to: The Deputy'Commissionet, Sahebganj for information andit is requested to initiate the-­
needful actions for recovery of the,.abovementioned amount at an earliest

Memo No . .B..:-:1..~}..

Sd/­
(yatindra-KUQ'lar.,Das)

Member Secretary

Ranchi, dated'!'?!'. '?.'!/~?--:?

,cQPY. :to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
,00\1.-of lhlYkhand / Tpe Director, Min~s Directorate, Mines and Geology Department, Govt. of
Jh,ar:kl!iand/ The :RegioJial: Officer, J8P:CB; -Reglonal Office - cum' - La'b,@r~t~ry,Durnka fOF

information and necessary action pJ~ase.

()'a_:i..ma. Dos)

Mein~~-;ret~ry

1\1,

or,.'
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION 8UIL~ING' (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.•

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,,

Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Mahtab alam
Mis Md Alam and Brothers
At- Gadaitungi,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1502, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
960814 dated 09-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1229 days till Dated 31103/2023.

Whereas, the EnvironA,ental Compensation against the Unit has been calculateJ (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,44,02,344/- (Rupees One Crore Forty Four Lacs Two Thousand Three Hundred
Forty FourOnly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated , .

.Copy -tf): The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery of the abovementioned' amount at an earliest.

. .... C.-g02-MemoNo .

Sd/-
(Yatindra KUIl1i<l1' Das)

,Member Secretary

Ranchi, dated.L?-:I.? ~ lr:~].
·top)" ,to: The Al'id.itional Chief Secrerery, Forest, Environment and Climate Change Department,
Govt. of Iharkhand / The Director, Min~s· Directorate, Mines and Geglog)1'Departmept, Govt. of
Jharkh.ahd / The Regional Offiefr; JSPCB:, Regional Office _. cum _ Laboratory, Dumka for

.infermation and necessary aOlion;pl..... ... " ..•...~'. ".'.....
,(¥~tI~(lr . al"·Jlas)

Meffip,e '.S cr¢,f~ry

./
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Shri Chetkar Prasad Saha
Mis Maa Gayatri Stone Works
At- Malitok, Bakudih
Dist-Sahebganj

•,.

,. i ,.

$il (~o:s

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,

Sub: - Imposition of Environmental Compensation - Rega

Whereas, due to the various non compliances of the
Environmental Clearance (EC) observed in your Unit and in Ii
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No.
and O. A. No. 373/2019 an interim Environmental Compensati
calculated and levied on you amounting to INR 3,75,000/­
Thousand Only) vide Board's Ref. No. B-1500, dated 19/1
the amount of Environmental Compensation may be reduced
for compliance and you were directed to submit the Envi
has received the above said amount of interim n,,,·.."n'~o

593320 dated 17-Feb-21.

(CTO) and / or
ous directions issued
O. A. No. 776/2018

(30) days period was
Lakhs Seventy Five
further informed that
as per the time taken

pensation. The Board
nsation vide DD No.

Whereas, it was observed that your Unit was operational in vio
for 463 days till Dated 23/02/2021.

environmental norms

Wher~as, the Environmental Compensation against the Unit
Sheet enclosed) in accordance with the recommendation of the
INR 54,25,7811- (Rupees Fifty Four Lacs Twenty Five
One Only)

mittee, amounting to
Hundred Eighty

Now, therefore, in view of the above and by exercising the
the Water (Prevention and Control of Pollution) Act, 1974
(Prevention and Control of Pollution) Act, 1981; the above
being imposed upon the Unit and it is, hereby, directed to
Compensation within 30 days of issuance of this letter. In
directions given by the Board, legal action may be initiated

under section 33(A) of
. 31(A) of the Air

Icompensation is
ount of Environmental

to comply, the above

Encl: As above Sd/­
(Yatindra Kumar Das)

Memher Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and- it is requested to initiate the
needful actions fa' recovery of the abovementioned amount at an earliest.

Memo No.S.-::..?t?~

Sd/­
(Yaliodra Kumar Pas)

Metnber Secretary. .

Ranchi, dated .. ~.~/ ~.~1.~2--3.

'CtJpy'to: The Additional Chief Secretary, Forest; Environment and-Climate-Change Department,
Govt. of Jharkhand / Tile Director, Mines -Directorate, Mines and Geology:-De'partment, Govt. of
JharkI'H,md./ The Regional; Qfficer, JS~CB;' 'Regional Office - cum"":.Laboratory, Dumka- for

information and necessary actien p.l<;~se.

. ,,
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), ~.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

• t

Ref. No . Ranchi, Dated , , .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Brij Mohan Sharma
Mis Maa Tara Stone Works
At- Kathalbari, PS - Rajmahal,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1499, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
321210dated 17-Feb-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 490 days till Dated 22/03/2021.

• Whereas, the Environmental Compensation aJainst the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 38,28,125/- (Rupees Thirty Eight Lacs Twenty Eight Thousand One Hundred Twenty
FiveOnly)

•

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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Memo No . Ranchi, dated .

Copy-to; The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery efthe abavementioned amount at an earliest.

Sd/­
(Yatindra KUJ1.l!:lr Das)

Member Secretary

Memo No .. ~ -:-:.~.~.Y R . hi-d . d t : Ie L(J.")O)_.~. anc 1" ate 0 ..

.Copy Jo,: The Ad<litiona:l Chief'$ecretary, Forest, 'Environment andClimate Change Department,
Govt. of Jharklland' / 'The Director, Mines-Directorate, .Mines and Geology Department, Govt. of
'lharJiliand, / The Regjonal, Officer, ]SPCB, -Regional Office -e-. cum - Laboratory, Dumka' for

infcmn'ation and necessary action please. ' , , e' .. '.
,,(Yat~nj:lat. "ar,Das)

:M~~b' S cFet,ary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (G~OUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138 .
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Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Irshad Ali
Mis Kohitur Stone Works (Stone Mines)
Mauza - Mirapara,
Dist.-Sahebganj

Sub: - Impositien of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1496, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
389229 dated 07-Apr-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till Dated 31112/2019.

Whereas, the Environmental tompensation against the Unit has been calculated (CalcJtation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 5,03,906/- (Rupees Five Lacs Three Thousand Nine Hundred Six Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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Memo No . Ranchi, dated .

Copy tQ: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g ~ -goS;-
MemoNo .

Sd/-
(Yatindra KumarDas)

Member Secretary

Ranchi, dated .. r.?J.q.~ I.~2-3.

\C~py,to: The AddiHonal Chief Seetetary, Forest, Environment and: Climate Change Department,
Govt. of Jharkiland /The'Dil"ector, Mines-Directorate, Mines and Geology Department, Govt. of
'Jhar)diand- / ,]})-e Regional' Officee, JSPCB, Regional Office - cum - Laboratory, Durnka for

information and necessary action.p,lease,.

(Yatindr::k_arnOS)=e=
, ,~ :

,1"
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISIPN BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI T 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Ratan Kumar Gupta
Mis Maa Laxmi Stone Works
Mauza - Belbhadri, PS- Mirzachowki
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1495, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
691969 dated 15-Jul-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 931 days till Dated 14/06/2022.

Whereas, the ~nvironmental Compensation against the Unit has been ~alculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 72,73,438/- (Rupees Seventy Two Lacs Seventy Three Thousand Four Hundred Thirty
EightOnly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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Memo No . Ranchi, dated .

Copy .toe The Deputy Commissioner, Sahebganj for information. and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

" .', g~?D6MemoNo .

Sd/-
(Yatindra KumarDas)

Member Secretary

Ranchi, dated.!.?i.t!. 'f./.?f??-'3.

en" ,to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. 'of 1harldland / The Director, Mines-Directorate, Mines and Geology.Department, Govt, of
Jharkhand' f Tlle,.;Regional· Officer;'·JSPCB:; Regional Office - cum - Laboratory, Dumka. for

information, <:lAd necessary a,cti()ll,please. , , ,... "~"" " ,c.,'

(¥atmd. ~ u a'r"D~s)"~m"e. ~Fetflry
., ... '
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DH~RWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail:ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/240184 7, Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Ajay Kumar Jaiswal
Mis Mahadeo Stone Works
Mauza - Mahadeobaran
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 I7/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1493,dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
805916dated 24-Aug-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 297 days till Dated 10/09/2020.

• Whereas, the Environmental Compensation against the tJnit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 23,20,312/- (Rupees Twenty Three Lacs Twenty Thousand Three Hundred Twelve
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(yatindra Kumar Das)

Member Secretary
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MemoNo .

.1

Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an.earliest.

Memo No ..~~.;r.~.?-

Sd/-
(Yatin:a;r;a~~ar:»as)

.Me!li(,"er.'~Fetary

Ranchi, dated.. r.?J.c:.'7..J ~~ '].

C::opy't&: The Additional Chief Secretary, Forest, Environment and Climate Change De~artment,
Govt..of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jhar1,d.an:d.f' The-Regienak Officer, JSPCB, 'Regional Office.- cum - Laboratory, D'tiipka for
informatiq.oand necessary acdon,pl~a~e. .
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOf), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E.:.mail:ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847J Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Sachin Kumar Chourashiya
Mis Maa Ambe Stone Works
Mauza- Mundli,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/20171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1491, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
806111 dated 28-Jun-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 554 days till Dated 25/05/2021.

• Whereas, the Environmental Compensatiod against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 43,28,125/- (Rupees Forty Three Lacs Twenty Eight Thousand One Hundred Twenty
Five Only)

t

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(yatindra Kumar Das)

Member Secretary
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Memo No . Rancbi, dated .

Copy to: The Deputy Commissioner, Sahebganj.for information and it is requested to. initiate the
needful actions fOF recovery of the abovemerrtioned amount at an earliest.

Memo-No .. t?~?.~r

Sd/­
(Yatindra·Kul!(~r Das)

Member Secretary

Ranchi, dated' .. J ?::/ !>. ~ /.'!?2:-.2

'Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, o.f-Jharkhand· I The, Director, Mines Directorate, Mines and Geology 'Department, Goyt; of
Jharkhand. ;; The Re'gio.nal,qffieer; JSPCB,::R:egional Office - cum - Laboratory, Dll~k~j(@F

ihfQmiation and .I:leces~~ryactien please. . . '* ','
(Yatmd' ~...,Das)

M~~!J. '" ecr~t~l'Y
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUIL~ING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.•

Website: vifWW.jspcb.nic.in E-mail: ranchijspcb@gmail.com .
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Bharat Prasad Chaurasia
Mis Chaurasia & Sons (Stone Crusher)
Mauza - Mundli
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1490, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
567890 dated 20-Jan-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 590 days till Dated 30/06/2021.

Whereas, the Environtnental Compensation against the Unit has been calculate~ (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 46,09,375/- (Rupees Forty Six Lacs Nine Thousand Three Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo .
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Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery of the abovementioned amount at an earliest.

(?,,....3t>_9
MemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. /?d.t? '1. /. ?c? '2-3.

C9PY: to: The Additional ChiefSecretary, Forest, Environmentand Climate ChangeDep~i1ment,
Govt. of JliarkhanG / ,The Director, Mines Directorate, Mines and-Geology Department, Govt. of
Jhii-Khand / The Regional: Officer,' JSPCB~ Regional' Office - cum - Laboratory, Dumka for

information and necessary action please.

(\'atind ~ .0·l)os)

·~em~:\et,~ry
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Bhutkun Yadav
Mis Maharani Stone Works
Mauza-Dernba,
Dist-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 17/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 7,50,000/- (Rupees Seven Lakhs Fifty
Thousand Only) vide Board's Ref. No. B-1485, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
582439 dated 10-Jul-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 590 days till Dated 30/06/2021.

Whereas, the Environmental CompeAsation against the Unit has been calculated (Calculation.
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,38,28,125/- (Rupees One Crore Thirty Eight Lacs Twenty Eight Thousand One
Hundred Twenty Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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•
Memo No . Ranchi, dated , .

Copy to: The Deputy Commissioner, Sahebganj for information,and ,it is requested to initiate'the
needful actions for recovery of the abov~men~ionedamount at an earliest.

Memo No.e..-:-..~./.P..

Sd/-
(Yatindra KUmar Das)

.Member Seeretary

Ranchi, dated..!.?1.t!.Y/.?<??--3

Cnp1, t&: The Additional Chief Secretary, Forest, Environmentand Climate Change Department,
GOyt. ofJhar~hand./the,DirectoJ', M~nes'Directotate, Mines an·d Geology Pepartment, Govt: of
Jharkhand' / The"Regiorl'aFOffiqer,,JSP.CB;,Regional Office - cum - -Labota~0rY,Dumka for
.information and necessary action.pll!ase. '

(Y~tliI,ar4tm.~Das)
Mem~~c,ret~ry, .

.'/.
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-240085112400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Binod Kumar Jaiswal
Mis Neha Stone Works
Mauza- Mundli,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to_the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1482, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
984087 dated 07-Jan-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 229 days till Dated 04/07/2020.

Whereas, the Environme'ntal Compensation against the Unit has been calculated (talcu)ation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 35,78,125/- (Rupees Thirty Five Lacs Seventy Eight Thousand One Hundred Twenty
Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary

147

2301



-:2:-

MemoNo . Ranchi, dated .

-Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

- &~'gJ1Memo No .

Sd/-
(Y~tin"ra KlJmar J>as)

Member Secretary

Ranchi, dated..1.?d..~.Y1?:<?.2- '3

'C()py to: TheAd(lition~l Chief Secretary, Forest, Environment and Climate Change Department,
Govt, ofJharkhand·/ .The;Dir.ectott.,Mlnes Directorate;Mines and Geology DepartmentGovt. of
.Jhar:l(hapd·/ The ..Regionaf Officer, ~SPCB, Regional Office - cum - Laboratory, Dumka for

information and necessary action please. .

(Y~tind·~iD.1ar:'Das)
Mem~;'irefary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOORt H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847 J Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Tinkal Kumar Bhagat
Mis Sri Ram Stone Works
Mauza- Nimgachi, PS - Mirzachouki,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1481, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
806035dated 02-Feb-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 427 days till Dated 18/0112021.

• Whereas, the Environmental Compensation ~gainst the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 33,35,938/- (Rupees Thirty Three Lacs Thirty Five Thousand Nine Hundred Thirty
EightOnly)

•

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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Memo No . Ranchi, dated .

.Copy to: The Deputy Commissioner, Sahebganj for information and, it is requested to initiate-the
needful actions for recovery ofthe abovementioned amount at an earliest.

. t- '5'12Memo No .

Sd/-
(Yatind ra··~u,D}~rDas)

Member Secretary

Ranchi, dated ... l.k!l?"it.~)_2

€opy to': The Additional Chief Secretary, Forest; Environment and Climate Change Department;
G.,9vt?Sf .Jliali~and, I The D.'irec~or,Mines Directorate, Mines and Geology Department, Govt, of
Jliarkhand &' ''fhe Regional~ Officer, JSPCB,' Regional Office - cum - Lc:lbora~ory;~D.Umk.a,for.

,..... ,."'- r.\- .)1;. " . ,.., •

infoi;mati0p"~ necessary action please. i)
·.h .......oti'f

(Yatin~ .' ~ar Das),
M~mb~· ee..et~ry.

I' .
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION ~UILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com .
Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Mukesh Kumar Jaiswal
MIs Maa Saraswati Stone Works
Mauza-Mudli, Ps-Mudali,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to. the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1477, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

805972 dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 225 days till Dated 30/06/2020.

Whereas, the En~ronmental Compensation against the Unit has been calcu~ated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 17,57,812/- (Rupees Seventeen Lacs Fifty Seven Thousand Eight Hundred Twelve

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

8-3)3MemoNo .

Sd/-
(Yatindra I(umar Das)

Member s.eccret~ry

Ranchi, dated . .J.~jt?~l.~ S,

'Copy,;to: The. Additional Chief Secretary, Forest, Environment and Climate Change D~p.~rtment,
Govt. Q.fJhadmand / The Director, Mines Directorate-Mines and Geology Department, Govt. of
Jliat:kb(!ncl rTh~ RegionaJ' Officer;' ISl?CB, Regionalt Office - cum - Laboratory, Dumka for.

information at;ld necessary action-please. . a..e

·(¥atind a'e ~ar,Das)
Memb.· ~:r~t~:ry

-I,t
"
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Arjun Yadav
Mis Arjun Yadav Stone Works
Mauza- Kirokuria, Ps-Sakrigali
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to ,the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1475, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1725
dated 29-Aug-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 889 days till Dated 24/04/2022.

Whereas, the Environmental Compensadon against the Unit has been calculated (Calculation •
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,38,90,625/- (Rupees One Crore Thirty Eight Lacs Ninety Thousand Six Hundred
Twenty Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary

;;;.J
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Memo-No . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

&.-5'}LJMemoNo .

Sd/-
[Yatindra -Kumar Das)

!Hem ber Secretary

'Ranehi, dated..l.7d.~.'1/~?3.

IC'()py"to: The Additiei1al ChietSectetary; Forest, Environment and Climate Change Department,
Go¥1:.of J-~arldtafld / The Director, Mines Directorate,' Mines and Geology Department, Govt. of
Jharkhand' / The Regional Officer, JSPCB, 'Regional .Office - cum - Laboratory, Dumka fOF

information and necessary action please. , .' . . ~, '.' ' .

(Yatmd a~ .m~r.Das)'
.M~~lj. ' e;cre,tary

..
: .....

"

154

2308



•

$11 x'(5! 0 \5 xl \J(l ~ C[6101 Piti '5l 0 1 ~
JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847,Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To, o

Sri Ram Lakshman Yadav
Mis Maa Sheetla Stone Works
Mauza-Marikuti, PS-Mufasil Mahadeoganj,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/20171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1474, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1726

dated 22-Aug-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 973 days till Dated 18/07/2022.

Whereas, the Environm\ntal Compensation against the Unit has been calculated ·(Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,52,03,125/- (Rupees One Crore Fifty Two Lacs Three Thousand One Hundred

Twenty Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

~Co.py"to:The Deputy Commissioner, Sahebganj for information and it is requested.to.initiale the
needful actions for:recovery of the ahoyementioned amount at an earliest.

Sd/­
(YatindraJ\ulnaF,Das)

Member Secretary

Ranchi, dated.. t(;·/q.~/.?-92-3.

:t:opy to.: The,AQ'litionalChief Secretary; Forest, Environment and Climate Chang'6Department,
Govt. of Jhaf~~ / The Director,-Mines'Directorate, .Mines and Geology Department, Govt. of

, Jharkhand' / w.e.flt~gional Officer, JSP,CB~Regional Office - cum - Laboratory, 'D~mka for

information ,~ndnecessary aetion,please. . .; ",~":,, , .

(YatIndra :-u. Ii' J;>as)
Mem,ber 'c' ,t~~ary:

..' ~.:

. ,

..... ,,
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JHARKHAND STATE POLLUTION CONTROL BOARD
T." DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, Rf-NCHI - 834004.

• 1 Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Rajiv laiswal
MIs lai Bajarang Stone Works
Mauza-Belbhadri
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to .the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'bleNGT, Principal Bench, New Delhi in o. A. No. 23/20 171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1473, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

805892 dated 24-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 134 days till Dated 31103/2020.

Where\s, the Environmental Compensation against the Unit has. been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 10,46,875/- (Rupees Ten Lacs Fourty Six Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view ofthe above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo .
Ranchi, dated .

.Copy'to.: The Deputy Commissioner, Sahebganjfor information and it is requested-to initiate the

needful actions for recovery of the IJbovemen~ioned amount at an earliest.

Memo No .. e..~.q_.t.~..

Sd/-

(Y ti 'dt "K' -._ D ). a m 'r-a), ,!!~~~~as
Member Sec,:retary

Ranchi, dlJted./?;-i?: .'1J.~?--'3

Copy to:,The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of JhaFlshfllld./ The Director;Mines"Directbrate, Mines and Geology:Departlhent, Govt. of

.Jharkhand / 'Ihe. Regional Officer,' JSPCB" Regional Office - cum .: Laboratory, Dumka for

information and necessary action pLease.

I, •
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), HfC., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No ..
Ranchi, Dated ..

From,

Yatindra Kumar Das,
Member Secretary

To,
Rehana Khatoon
Mis Vanvashi Kalyan Stone Works
Mauza-Marikuti, Ps-Muffasil
Dist.-Sahebganj

Sub: _Imposition'of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 171EZ, O. A. No. 776/2018
and O. A. No.3 73/20 19 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1472, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 68423

dated 23-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 134 days till Dated 31103/2020.

• Whereas, the Environmental Compensation aga~nst the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 20,93,750/- (Rupees Twenty Lacs Ninety Three Thousand Seven Hundred Fifty Only)

•

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(yatindra Kumar Das)
Member Secretary

,,'
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Memo No . Ranchi, dated .

Copy to: the Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ...~~ ..~~J:

Sd/-
(Yatilidra KU'Dfar Vas)

·Mell1l}:er.~cr~tarY

Ranchi, dated. t?::l~.~.r.?-:?~$

{'.';cOP'J bi: The A'<l~itional Chi~fl Secretary, Forest, Environment and Climate Change Department,
Govt, of lliarl$hand / 11:te'Dir~etor, Mtnes'Directorate,'Mines and Geologyi.D:epa:rtment"Govt. of
JIiarkhand"/ The~.:iRegi·onalL:Officer;:' JSPCB', Regional; Office - cum - Laboratory, ~}lmka for

.i1iforma.tion art,dnecessary action please. . .' ~. '. '.. .'. .'

(Yatin.d a' '~'"'aF.Das),
MeQjbe' e~...etary

.' . ....,' .... ,'
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

~,
Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com

Phone.:0651_2400851/2400852/2400979/2401847 J Fax-0651-2400850/138,

•

Ref. No ..
Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Tarun Kanti Ghosh
Mis Ganpati Stone Works
Mauza- Bartalla,
Dist.-Sahebganj

Sub: _ ImpositionlofEnvironmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and inlight of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1471, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

2522785 dated 29-Jan-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 43 days till Dated 31112/2019.

Whereas, the Environmental Ctmpensation against the Unit has been calculated (Calcul!tion
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 3,35,938/- (Rupees Three Lacs Thirty Five Thousand Nine Hundred Thirty Eight

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above

directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy. Commissioner, Sahebganj for information and' it is requested to initiate the.
needful actions for recovery of the abovementioned amount at an earliest

. . B,-113MemoNo .

Sd/-
(Ya.tindta Kum~rD'as)

Member Secr¢taty

Ranchi, dated . .l.H..t? 'j.I.?!.)_';S.

Co"py to:;The Additional Chief Secretary, Forest, Environment and Climate Change' Department,
Govt. of J~aJlkhand / The Director, ;MinesLDirectorate, Mines' and Geology.Departrrte,nt, ·G9vt. of
Jharkharid' / The Regional' Officer, ~JSPGB;Regional Office - cum - Laboratory, Dumka for

information and necessary action please. '...f\. . . .
(\ratIO, I'a',; Jiuu,1j)as)

'.l, MerD: ' .ectetal::v" .LJlf !~,! :¥·I'~'" ,:'ol' I

"
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISI0t,J BUILDING (GROUND FLOOR). H.E.C.• DHURWA. RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmaiLcom •
Phone.: 0651-2400851/2400852/2400979/2401847 J Fax-0651-2400850/138.

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Sumit Kumar Choudhary
Mis Sumit Stone Works
Muaza-Mundli, PS - Mirzachouki,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to. the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1470, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1706

dated 22-Jun-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 575 days till Dated 15/06/2021.

Whereas, the .I!nvironmental Compensation against the Unit has been ca'culated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 44,92,188/- (Rupees Forty Four Lacs Ninety Two Thousand One Hundred Eighty

Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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Memo No . Ranchi, dated .

-Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

, B~'?I ~Memo No .

Sd/­
(Y~~indra,Kurnat Das)

M~mbcer Se(?tetary

Ranchi, dated .. tf:-:!~y./~~ ~3.

'€opy to: The AdditionalCijieiSe<;rettry, Forest, Environment and Climate-Change Department,
Gevt, of.t~i:llckhand / nie" D1~ect~));;Mines Directorate; Mines and, Geology: Department, Govt. of
Jhafkhand / The~R.eg;ional!Officer;-1SJ>CB; Regional Office - cum -·Laboratory, Dumka for

information and necessary ~ctlonplease. " .. .. ~'. ....

,(Y~timlr ~, '"mar'Bas)
Melllbe· ~ C.JT.tl.t~ry. .

. ~;.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHl!RWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138 ,

Ref. No .
Ranchi, Dated · .. ·

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Nandlala Bhagat
Mis Bihar Bentonite Supply Company
Mauza-Chalpahar, Patani bauna
Dist.-Sahebganj

Sub: _ Imposition 'of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1469, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9735

dated 30-May-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 192 days till Dated 09/05/2022 .

• Whereas, the Environmental Compensation against the hnit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to

INR 30,00,000/- (Rupees Thirty Lakhs Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above

directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and, it is requested to initiate the

needful actions for recovery of the abovementioned amount at-an earliest.

C '-?2-oMemo No .

Sd/-
(Yatindra Kumar Das)
..Member. Secretary

Ranchi, dated.1.~!~.'i{~~3.

e6.p,y'tO: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
.Gevt, of Jlliarkhahd / The Director,'. Mitles;Directorate, Mines. and Geology DepaAm.ent, Govt, of

.l;harlclland I .IhC!.Regiena]' Officer, JSPCB, Regional Office - cum - Laboratory, -Dumka for-
infermation I;\odnecessary action p'leas.e~

,\'I"

1',,/
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in t E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

•

Ref. No . Ranchi, Dated , .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Gopi Sadwani
Mis Rahul Metals
Mauza- Ranga Crusher Railway Siding, Ps-Ranga,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1467, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9575

dated 25-Feb-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 92 days till Dated 18/02/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 7,18,750/- (Rupees Seven Lacs Eighteen Thousand Seven Hundred Fifty Only)

•

Now, therefore, in view ofthe above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No ····
Ranchi, dated .

Copyte; The Deputy Commissioner, Sahebganjfor information and it is requested to initiate the

needful actions for recovery ofthe abovementioned amount at an earliest.

Memo' No .. B. .: ??:l ..

Sd/-
(Yatindra ~umar Das)

Mem,berSecr¢J~ry

Ranchi, dated .. (H.~.!!.?:-?')...2

Co.py to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. ofJharkhand / The Director,-Mines Director~te,~Mines and Geology Department, Govt. of

_ih;ar:khand' I The RegianaL Offieer, JSPCB,' Regional Office - cum - Laboratory; Dumka- for
o • .'

-information and necessary action please: . . ~'.' .

(Yatmdr ' .. m8'I':.,Das)'
MeiRbe . e,~':'etary

. <
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVI~ION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHl- 834004.

Website:www.jspcb.nic.in E-mail:ranchijspcb@gmail.com
Phone..: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

.»

Ref. No .. Ranchi, Dated , .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Kamal Chawda
Mis Narsingh Lagdhir
Mauza-Patnibona,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1462, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9820

dated 20-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till Dated 31103/2020.

Whereas, th\ Environmental Compensation against the Unit has been· calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 20,93,750/- (Rupees Twenty Lacs Ninety Three Thousand Seven Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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Memo. NQ .. Ranchi, dated .

Copy .to: The Deputy Commissioner, Sahebganj for information and it is requested to. initiate the
needful actions for recovery Qf the abQveme.ntiQned amountat .an earliest,

" , , . ~ ~ 'S'2--'2-MemQNQ .

Sd/­
(Yatindra.Kumar Das)

Memb-eFSecretary

Ranchi, dated. }1;-!t;.'-!I.~~...s

C!lpy"t.,: The; Additional ChiefBecretary', Forest, Environment and Climate Change Department,
.Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of

..Jharkhand l Th,e.,R~giQnal, Officer,· JSBCB, -Regional' .Offiee - clint - Laboratory, DumR3 for

information and necessary aClio. please. . ., ~." >~. . I".. '

(YatindF K: Ill';Dfl$)

, ~e~bel' v " .cre,t~JY'
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., ~HURWA, RANCHI- 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated , .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Rajan Kumar
Mis Rajan Stone Works
At- Borna, PS- Ranga
Dist.-Sahebganj

Sub: _Imposition'uf Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1498, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 0

dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 228 days till Dated 03/07/2020.

•• Whereas, the Environmental Compensation against t~e Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 26,71,875/- (Rupees Twenty Six Lacs Seventy One Thousand Eight Hundred Seventy

Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No............... Ranchi, dated ..

cJpy;to: The Deputy-Commissionen Sahebganj for inforrnCJti~fiand it is requested to initiate the

~~#~,~l actions for recovery ofthe abovementioned amount at an earliest.

,', r- 6~'82--~M,emoNo .
4;, ...'

Sd/­
(Yati:ndra~KlIli1arDas)

Member Sectetary

Ranchi, dated.).')..;-J?.Lf/~r3

~o.pift'().~the Additional' Chief Secretary, Forest, Environment and Climate Change Department,
,6~:yt:of Jha.rkhand / The Director, Mines Directorate,' Mines and Geology Department, Govt. of

>t:lharkhand. / The~.Regi()pal Offi<:;e"; JSPCB;~!Reg~onal Office - cum - Laboratory, Dumka for

hif~rQ1ation and necessary actienpl~fl~. '. ," '~',' .

ora.tlnd a· llmar Das)
.M~f9h.. ~(;reta-ry:

, .... 4.: •

I­
I'

; I \ I
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUNDfLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website:www.jspcb.nic.in E-mail:ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No ..
Ranchi, Dated ····· .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri MADANKANT
Mis MADANKANT
Mauza _Kirokuria, JB. No. 14 Plot No. 02/P (Outside Mining Lease Area)

Dist.-Sahebganj

Sub: _ Imposttion of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Cf~arance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1533, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1186

dated 14-May-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 735 days till Dated 22/11/2021.

Whereas, the Environmental Compedsation against the Unit has been calculated (Calculation •
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 57,42,188/- (Rupees Fifty Seven Lacs Forty Two Thousand One Hundred Eighty Eight

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above

directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No.. . Ranchi, dated. '.' .

Copy to: The uepuJ, Commissioner, Sahebganj for information and it is requesJ~d to initiate. the
needful' actions for. recovery of the abovementioned amount at an earliest.

. .' e r-'?2'1MemoNo .

Sd/-
(Yatind':a, K"mat Das)

Me'nib,ellSecretary

Ranchi, dated. I.?::I ~ :r I.~.~.$

Copy'to: The Ad~,itionl,llChief Secretary, Forest-Environment andClimate Change Department,
Govt, of lharkhancf I The I)it~ctor,{Mines! Directorate, Mines and Geology Del:?~rtO)~nt,Govt. of

'"'Jl'Iar-1diand/ The' Re·gional'.officer~'JSPCB~ Regional Off~e - cum. .:. Lp"bor;atory, Dum;ka for­
information ll-nd;.necessary action.please.

.
i

~..
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUilDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website:' www.jspcb.nic.in E-mail: ranchijspcb@gmail.com t
Phone.: 0651_2400851/2400852/2400979/2401847! Fax-0651-2400850/138,

Ref. No ·
Ranchi, Dated ··· .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri SADA NAND PANDEY
Mis PRIY A MINERALS
Mauza-Hathigarh, Plot No.- 295, Khata No.- 45

Dist.-Sahebganj

Sub: _ Imposition of Environmental Compensation - Regarding.

Whereas, due to. the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1531, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 77227

dated 30-Jan-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 409 days till Dated 31112/2020.

Whereas, the Envir~nmental Compensation against the Unit has been calcula'ed (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 31,95,312/- (Rupees Thirty One Lacs Ninety Five Thousand Three Hundred Twelve

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above

directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No . Ranchi, dated .

•"Copy tn: The Deputy Commissioner, Sahebganj for information and it is requested to initiate-the
needful actions for recovery of the, apov,ementioned amount at an earliest.

g r-)J2--S-
MemoNo .

Sd/-
0'atin:d Fa Killpar -D:as)

Melllb,er Secretary

Ranchi, dated.!.?d. P. ~ /?<?2- :3

Cop.yto; The Additional Chief Secretary, Forest, Environment and Climate Change- Department,
Govt, of Jharkhaild. / 'Xhe Director; Mines' Directorate, Mines and G~ology..Bepartrrrent,- Govt. of

"JhCJrkl1and/ The. Regional~ Officer, J$PCB, Regional Office - cinn- -, Labbf~tqry,- Dumka for,
information and necessary action please.
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JHARKHAND STATE POLLUTION CONTROL BOARD
tT.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURW~, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847! Fax-0651-2400850/138,

$'(I<~O:S

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
SRI KUNDAN KUMAR
Mis JYOTI CREATORS PVT. LTD (STONE CRUSHER)
Mauza-Marikuti, Khata No.- 03, 28, 34, Plot No.- 37,38,208
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1525, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1199

dated 28-Jan-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 409 days till Dated 31112/2020.

W«ereas, the Environmental Compensation against the Unit ~as been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 95,85,938/- (Rupees Ninety Five Lacs Eighty Five Thousand Nine Hundred Thirty

Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated.. , .

:Copy,to: The Deputy Commissioner, Sahebganj for information-and it is requested to initiate the
needful actions for recovery of-the abovementioned amount at an earliest:

Memo No.. t?~.~,?-.?

Sd/­
(Y~tindra,Kqnt3rDas)

'Member Secret;.Fy

Ranchi, d<\ted./'y' ~ .~/?-?2-s.

'€:npy to: The Adoitional ChiefSeel'e14ry;Forest, Environment and Climate Change Department,
Govt. ofJharlQtand I TlieiDir~ctQt,Mip~sDirectorate;Miri.es and.Geology.Department,-Gevt, of
JharkIianq:,'j. The ~Regi~ri:al;?~c~r, JSEGJi3-,Regional Office-s- cum ., Laboratory, ,nu~kafor-

infOril'lati,ofi-andn,e~ess~t:Ya~c!Ij'enplease. . . ~,',
(y,iit,ind ,; ;!parD~s)

i~«:~b S .~rl;t~rY

,',
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR)~~.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138 ,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Tarkeshwar:(aiswal
MIs laiswal stone works
Mauza: Mahadeo Baran, Khata No. : 06, Plot No.-233!P
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas,j due to_the various non compliances of the Consent to Operate (CTO) and 1 or
Environ?1ental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 5,16,000/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1522, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for com~liance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1816

dated 061-Jul-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 955 days till Dated 30/06/2022. .

Whereas, the Environmental Compensation a~ainst the Unit has been calculated (Calculation •
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,49,21,875/- (Rupees One Crore Forty Nine Lacs Twenty One Thousand Eight

Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Preven ion and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary

179

2333



~.

f
• + •

-:2:-

MemoNo . Ranchi, dated .

Copy .to: The Deputy Commissioner, Sahebganj for inforrnatien and it is requested to initiate the"

needful actions for recovery ,of the abovementioned amount at an earliest.

Memo No .. f:-:.q,'?,:t.

Sd/-
(Yatindra .Kum~tnils).

Member Secretary.

Ranchi, dated . .f.'r.Il?tj!??~3

.Copy to: The Additional Chief Secretary, Forest, :Environment and Climate Change Department,
Govt. of·jharkhahd / The DirectoT;'Mines Directorate, Mil1es.l;\n<!Geelogy Department, Govt, of

r. Jh~rkhfl!ld: / The' Regional: Officer, '::JSPCB-; Regionalv Office- - cum - Laboratory," Dqmka for

infonnation and necessary action please. .

(Yatindr~~~r bas).
J\fe,m,ll~~~~lary

", ... r,
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (iROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
SRI VIKRAM PRA TAP
Mis SW ASTIK MINERAL AGENCY
Mauza- Gadai Tungi & Chalpahar, Plot No.- 1021P, 02 P, lB. No.- 39, 14

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1520, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

533701 dated 27-Jul-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 134 days till Dated 31103/2020.

Whereas, the Environmental·Compensation against the Unit has been calculated (Calctlation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 20,93,750/- (Rupees Twenty Lacs Ninety Three Thousand Seven Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated , .

Copy to; Thti Deputy Commissioner; Sahebganj for information and it is requested to initiate the
needful actions for recovery ·ofthe abovemeationed amount at an earliest.

~ -g2-~Memo-No .

Sd/-
(yatinll·ra Kumar' D~)

< Member SeJ!retary

Ranchi, dated..r.H.f!~).~~3

Cop,," to-:The Additional Chief Secretary, I;Ofj;st,Environment and Climate Change Department,
Govt, of Jhark)laQ<i>/ The Director, Mines:Directorate, Mines and.Geology D.e}?lirtment,Govt. of
Jharkliand / The"-Regi0narOffic.er,,JSI?CB',Regional Office - cum - Laboratory, Dumka for
.informetion and necessary action:please.

..
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVI~ION BUILDING (GROUND FLOOR). H.E.C.. DHURWA. RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847! Fax-0651-2400850/138,

Ref. No ··
Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
VIKRAM PRATAP
Mis SWASTIK MINERAL AGENCY
Mauza-Karigunia No.- 11, Plot No . 1701P,J.B.No.- 23
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No.3 73/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 5,16,000/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1519, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

571979 dated 20-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 134 days till Dated 31103/2020.

Whereas, th! Environmental Compensation against the Unit has been blculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 31,40,625/- (Rupees Thirty One Lakhs Forty Thousand Six Hundred Twenty Five

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No . Ranchi, dated .
j

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount' at an.earliest.

I'

Memo No ...~.":".~;!

Sd/-
(Yatindra Kum,ar"D'as)

Member Secretary

Ranchi, dated. J.'2;./~.tV,~.2-s.

,co,py,to: l'lie Additional Chie£Secfetary, Forest, Environment and Climate Change Department;
Govt. of Jharkhand / The---DiI'ector,Mines' Directorate; Mines and Geol~gY'Departnient, Govt. of
Jharkhand / The: RegienakOfficer, JS_PCB; Regional- qffi-ce - cum=- Laboratory.s Dumka for

-infotmation and necessary aetiori please. .
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., PHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No ,.
Ranchi, Dated , , , .,.

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Alok Ranjan
Mis Alok Stone
At- Tetaria, Berio
Dist.-Sahebganj

Sub: _Imposition 'of Environmental Compensation - Regarding.

Whereas, due to -the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1515, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 2274

dated 18-Aug-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 220 days till Dated 25/06/2020.

• Whereas, the Environmental Compensation against tte Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 51,56,250/- (Rupees Fifty One Lacs Fifty Six Thousand Two Hundred Fifty Only)

•

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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Memo No............... Ranchi, dated ··· .. ,.., .
"Copy to: The Deputy Commissioner, Sah~bgahj for information and"it is' requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

. B .-'8],0
Memo No ..

Sd/-
(¥atiJidra Kumar-Das)

Member Secretary

Ranehi, dated. !.'?J.l? ~/~?:--3

COP¥ltO: 'fh~Additional Chief SecretAry,'forest, Environment and Climate·Change Department,
Gen. ofJhar~and / The Diredi,;)r, Mines Directorate, Mines and 'Geology Department,' Govt. of
Jhalikhaird·~/ The Regional. Dfficer;' JSltCB;t Regional' Office· - cum -,Laboratory, Dumka-for

informationand necessary.ction,pto.s.',' , ",.', '~',"" ,,",

o .(Y,~tindr K JlUlr<1;);as)
M ib It"'",",¢m er ,,~~e a;1W

AI • ~ ..., ,

,~,
I

• ,.1

•,
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JHARKHAND STATE POLLUTION·CONTROL BOARD
TA DIVISION BUILDING (qROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138 ,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Samim Alam
Mis Md. Samim Alam
At- Gangopara, Bedo
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1511, dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

325129 dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 205 days till Dated 10/06/2020.

Whereas, the Environmental·Compensation against the Unit has been calculated (CalJulation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 24,02,344/- (Rupees Twenty Four Lacs Two Thousand Three Hundred Forty Four

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No............... Ranchi, dated ·········

Copy to: The Depity Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

is ~;?~,
Memo No .

Sd/-
(Yatind ra Kumar. Das)

Member Secretary

Ranchi, dated. /.1;./ (:?~/?<?'2.-3

Copy to: The Additional Chief Secretary, Forest Environment and Climate Change;Department,
Govt. of Jharkhand / The Director, Mines.Directorate, Mines and Geology Department, -Govt, of
Jharkband- / The -Regional Officer, JS~CB~ -Regional- Office - cum - Laboratory, Dumka for

information and necessary action-please. '

(Y"lind~lnar.D")
l\J'e,mb~ret~ry

.' '

,1.,.,1
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JHARKHAND STATE POLLUTION CONTROL BOARD
.'

T.A. DIVISI0t\BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 8~4004.
Website:www.jspcb.nic.in E-mail:ranchijspcb@gmail.com

Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .
Ranchi, Dated , , .

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Akhtar Alam
Mis Neha Black Stone
At- Gangopara, Bedo
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1510, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

325166 dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 205 days till Dated 10/06/2020.

Whereas, the Ertvironmental Compensation against the Unit has been cal~ulated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 24,02,344/- (Rupees Twenty Four Lacs Two Thousand Three Hundred Forty Four

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No . Ranchi, dated .. ,
Copy to: The Deputy Commissioner, Sahebganj-for information and it is requested to initiate the
needfulactions for recovery of the abovementioned amount at an earliest.

MemoNo.e..~.~~.

Sd/-
(Y3tindra, Kumar'Das)

M~mber Secretary

Ranchi, dated. !?:I..t:.~l~?:-3

Copy ,to: The Additionat Chief Secretary, Forest; Environment and: Climate Change Department,
Govt, of.lharkhlind. / The Director, Mh'lestD!fectorate, Mines and Geology. Department, Gevt, of
'Jha~khand; l The, RegionaL Of(t~er; JSPEB, 'Regional' Office - cum -. Laboratory, ,Dum;ka.,for

information an<,\<necessary action please .

.',: ~I
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHU~WA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijsptb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Sahbaj Ansari
Mis Ansari Stone Works
At- Gangopara, Bedo
Dist.-Sahe~ganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Cfearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 3,75,000/-(Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1509,dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9759

dated 08-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 222 days till Dated 27/06/2020.

'Whereas, the Environmental Compensation against the ttnit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 34,68,750/- (Rupees Thirty Four Lacs Sixty Eight Thousand Seven Hundred Fifty

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

'Copy to: The Deputy Commissioner, Sahebganj for information and it is requested-to jniti.ate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..B..~~~~.

Sd/-
(Yatindra K9~l:)r Das)

M4!lI)b'et Se,cr~tafy

Ranchi, dated .. rH.9..'1(~f--?
'Copy to: The Additional Chief Secretary, Forest, Environment and Climate ChangeDepartment,
Govt. ofJharkhand / The- Director; Mines Directorate, Mines and Geology Departmeht, Govt of

:Jbarldt~n~ / The- Regional', Officer;, J~~Ca, Regi~bal Office ~ .cum - LaboratoCY;·'Dqrilka,.[or

information and tt9cessa,ryaction please. "@""",'
(Yatmdr. <' JIIar)D:as)

M~ni,l). .r.$ ctettt'ry

" '
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FL09R), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847.Fax-0651-2400850/138.

Ref. No ..
Ranchi, Dated , , .. , ,.

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Shrawan Kumar Barnwal
Mis Kashi Viswanath Stone Works
Mauza- belbhadri
Dist.-Sahebganj

Sub: _ Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1551, dated 19/1112019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1515

dated 30-Jan-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 427 days till Dated 18/0112021.

Whereas, the Environmental Compensati~n against the Unit has been calculated (Calculation •
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
JNR 33,35,938/- (Rupees Thirty Three Lacs Thirty Five Thousand Nine Hundred Thirty

EightOnly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Enc1: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy <10.: The Deputy Commissioner, Sahebganj for information and it is requested-to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/­
(yatindra,l{umar Das)

l\f~tnber Secretary

E ,.-'ff3 '1MemoNo . Ranchi, dated ... 1. .'2:/..!!. Ifl ~2-3

t.

t

Copy to.: The Additiona] Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jha;rkh:and / The Director; Mines Directorate, Mines and Ge~logY:,Dep~rtment, Govt. of
'lliarkhand I The,'R~gionah Officer;)SPCB" Regional Office - cum - Laberatory, Dumka -for

information and necessary action-please. . ",~, "

<';'arin Tar ' "mar.Das)
Me" . e~ ¢cr:t;,tai'Y
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDIN,G(GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004. .'

Website:wwW.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated ·······

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Pavitra Kumar Yadav
Mis Maa Amba Stone Works
Mauza - Marikuti,
Dist.-Sahebganj

Sub: _ Impos!tion of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1550, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1228

dated 16-Mar-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 469 days till Dated 01103/2021.

Whereas, the Environme~tal Compensation against the Unit has been calculated (talculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 36,64,062/- (Rupees Thirty Six Lacs Sixty Four Thousand Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No . Ranchi; dated .

Copy to: The Deputy Commissioner, Sabebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g ?JSS-MemoNo .

Sd/-
(Y~lind'ra,KumarDas)

Member Secretary

Ranchi, dated.(.?:!~.~I..~?-~

~,.&pyto: The Additional·Chief'Secretaiy;Forest, Environmentand Qj;nt~teChange Department,
. Govs, <;If:Thadrnand/ The mreCt~r, Mines Directorate.Mines anA~il~~Depanment-Govt. of
~Jbatkha:nd / The. R:egi'O~altO£ficer;"J~P,GB, .Regional c Offi(:e -~ C1,l.~'i'- L,ahoratory, .Dl,lm~~ ft;r

infermatioh' and.necessary action please. ., . '..*' ,~
(iYatind 3' , . ,arJ'Das)

Mem er ecteta,ty

:."

i
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.-\DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RtNCHI- 834004.

Website:www.jspcb.nic.in E-mail:ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Rajech Chourasia
Mis Rajesh Stone Works
At- Maharajpur
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1549, dated 19.11.2019.It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

986725dated 05-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 134 days till Dated 31103/2020.

Wherels, the Environmental Compensation against the Unit has'been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 10,46,875/- (Rupees Ten Lacs Fourty Six Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy·to: The'Deputy Commissioner, Sahebganj for information and it is-requested to initiate the
needful actions for recoveryofthe abovementioned amount at an earliest.

Memo No ..~.~~??.

Sd/-
(YatindF;l, Kumar 'Ilas)

M~rnberS'ectet~,ry

Ranchi, dated.1?:/..~.ttl~f.:--3.

'£'Opy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The'Directcr, Mines'Dil'ectorate, Mines and-Geology Department"Govt. of

'lhl,ltk~~nd'/ -The Re'gional,Of[ft;er~)SPCB: Regional Office - cum - Uibopitoi'y,~Dq~ka·for
informatiort 'and necessary action please.

"
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847,Fax-0651-2400850/138.

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
PARMANAND PANDEY lHARl PRJYA PANDEY
Mis VIDYARTHI STONE WORKS
Mauza-Hatigarh, Plot No 290, 292 & 293, J.B. No.- 20
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1544, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 917

dated 28-Feb-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 89 days till Dated 15/02/2020.

• Whereas, the Environmental Compensation agaitst the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 13,90,625/- (Rupees Thirteen Lacs Ninety Thousand Six Hundred Twenty Five Only)

Now, therefore, in view ofthe above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copyto: The Deputy Commissioner, Sahebganj [OF information and it is requested to initiate the
needful actions for recovery ofthe abovementioned amount at an earliest.

, B -2139-Memo No .

Sd/-
(Yatindra, Ku mar Das)

Meml)er Secretary

Ranchi, datedJ ?4.~.'J./.';?<??-:1.

C~pyto: The Additional Chief Secretary, forest;Bnvirohment and Climate Change Department;
Govt: of Jh~khapd / The Direetor; Mines Directorate, Mines and Geology,Departplent, Govt. of
.Jharkhand' / The Regional Officer, ;JSPCB; Regional' Office - cum - Laboratory, -DUI:nkafor

inf'Onnation and necessary act ion. please. '

(Yatint)" ,tal" umar·D,as).
l\1e,{. er etre~a'ry

• ~ _1.

o

200

2354



~ I\(~ 0'5 \(I\Y[j I~~~0 I PIti?l 0I ~
JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

t
Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com

Phone.:0651_2400851/2400852/2400979/2401847,Fax-0651-2400850/138,
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Ref. No ·
Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
MADAN KANT
MIs RAJA STONE WORKS
Mauza-Hatigarh, Plot No .260,297 & 298, Khata No.- 11,

Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1543, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1161

dated 27-Feb-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 409 days till Dated 31112/2020.

Whereas, the Environmental Cotnpensation against the Unit has been calculated (Calculatfon
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 63,90,625/- (Rupees Sixty Three Lacs Ninety Thousand Six Hundred Twenty Five

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No . Ranchi, .dated .

COPY";to:T4e Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at ali earliest.

Sd/­
(Ya~iQd·ta,K~marDas)

Mewl)et Setrd,ary

'. .. ~ -83:5>MemoNo . R hi da d, r '1 _)0 If/'').o2--3-anc I, ar~ r..r··· .

Copylo: The Aaiji~ionalChiefSectetary, Forest, Environment and Climate Change Department,
-Govt. of' -1harkhand / 'The -Director, Mines'Directorate, Mines and 'Geology,bepartlnent, Govt. of
'Jh~rl\han<p / "Th'e",Regiona~0fficeri' JSPC.e, Regional Office - cum - L~bOratory, 'Dumka for

.infp;"'ation andn~s.a'Y aetion"I"","'.· •. ... ,.....~.'...'. .' '.' . _.'
(lia-bDd; 'a,· ,u~ar,~Das)

M~~*.',1\,,ecre~a'ry

'-,
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

W~bsite:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com'
Phone.: 0651_2400851/2400852/2400979/2401847,Fax-0651-2400850/138,

Ref. No .
Ranchi, Dated , , .

From,

Yatindra Kumar Das,
Member Secretary

To,
Shri Sunil Kumar Ghosh
Mis Ghosh Stone Works (Gangaoparo Bedo Mines)
Mauza-Gangoparo Bedo
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (eTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 750000.00/- (Rupees Seven Lakhs Fifty
Thousand Only) vide Board's Ref. No. B-1574, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9785

dated 16-Feb-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 472 days till Dated 04/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,10,62,500.00/~ (Rupees One Crore Ten Lacs Sixty Two Thousand Five Hundred

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No . Ranchi, dated .

:o);py to. The Deputy Commissioner; Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

, - .. g.-g33Memo-No .

Sd/­
(Yatindrll'K:U1\l3r Das)

Meml}eF Secretary:

Ranchi, dated ..1.y.~.'1J?P.?-3'

Copy. to:, The AtJditiona} C)1ief Se.crewcy.,Forest, Environment and Climate Change.Deparanent,
Govt. of Iharknand / The::Uirectbl',Mjnes;Dire~torate, Mines and Geology Dep~rt;merlt, ;Govt. of
JIiaIkhand '; the' Re~ionall~:9fficet~·'JSPCB; 'Regional',Office - cum - 1fabor~fofy, Dum;ka -for,

infOI'lJ1ation and 'n~e~s~ary -a~'t;ion.pfease.

"
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchiIspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Samim Alam
M/s Md. Samim Alam (Crusher)
Mauza-Gangoparo Bedo
Dist.-Sahebganj

.I

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1571, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

325167 dated 09-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 700 days till Dated 18/10/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 54,68,750/- (Rupees Fifty Four Lacs Sixty Eight Thousand Seven Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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Memo No . Ranchi, dated .

'Cop~ 'tm The Deputy Commissioner, Sahebganj forinformation and it is requested to initiate the
'needful actions for recovery of the ahovementioned amount at an earliest.

Sd/-
(Yatindra Kumar-Das)

Member Se~r~tary

Ranchi, dated ..l'?d ('.!.Y. !.?:?'2.-3.

'Cop~ to:: The Additional Chief Secretary, Forest, -Environment- and Climate Change Department,
Govt: of Jhai'k\l;md / The Director; Mines-Directorate, Mines and Geology Department, Govt. of

'Jnw;khand; / The ;Re~ionah 0f9q~r;.1SPCD,. Regional Office- cum _:,Laboratory.. D4U?ka. for

,jnfOnfiJltiphand necessary 'action p,lease.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FrOOR), H.E.C., DHURWA, RANCHI- 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847,Fax-0651-2400850/138,

Ref. No .
Ranchi, Dated ,

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Pintu Kumar Singh
Mis Saraswati Stone Works
Mauza-Chhotibhagiyamari
Dist.-Sahebganj

Sub: _ImpositioniofEnvironmental Compensation - Regarding.

Whereas, due to t~e various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 17IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1569, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

805917 dated 26-Aug-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 242 days till Dated 17/07/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 18,90,625/- (Rupees Eighteen Lacs Ninety Thousand Six Hundred Twenty Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days 'Ofissuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary

o
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Memo No . Ranchi, dated , .

-Copy :to: The Deputy Commissioner, Sahebganj fOIi information ana it is requested to initiate the
needful actions for recovery of-the aboveJtu;:ntioned amount at an earliest.

Me~o No_t.~~.l.J.I ..

Sd/-
(yatindra'Kuntar .'Das)

Member Sec:retary'

Ranchi, clated.!?1.P'.~/~?-3

'Cf)py tc): "f:l1eAdditional Chief Se€i'elliry,t"orest, Environment atidClimate Change Depattment,
Govt: ,,0~Jli'~tkhandl/ 'The Direetor, Mines Dir.ectorat~, Mines and Geology, Department,' Govt. of
Jhiu:khamll l1le; RegiQnaEO~ficen JSPCB,;Regi-ol'l~l Office - cum' - ;Laboratoty, nunil(a'~for

,infoll1lation an.d neeessary actidn please;' . ..' ~." _ ,,' _..

(¥atm Fa; , ma)!:!Uas)
~en1-.er, 'e .te1~·ry.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUIL~ING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: viIwW.jspcb.nic.in E-mail: ranchijspcb@gmail.com .
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No ..
Ranchi, Dated , · ..

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Suresh Prasad
Mis Natural Mining & constrution Pvt. Ltd. (Crusher)
Mauza-Gangoparo Bedo
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017JEZ, O. A. No. 776/2018
and O. A. No.3 73/20 19 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1565, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9731

dated 29-May-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 192 days till Dated 28/05/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to

INR 30,00,000/- (Rupees Thirty Lakhs Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(yatindra Kumar Das)
Member Secretary

209

2363



, + , ..

-:2:-

MemoNo . Ranchi, dated .

,Cqpy to: The Deputy Commissioner, 'Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g ~ "842-
Memo-No .

Sd/-
(¥a tin (Ira Kuma);· Das )

Meniber Se#etary

Ranchi, dated ..r~/t?'!.t ~~ ~
C()Pf to: The Additional Chief. Secretary, Forest, Environment and Climate Cha{lge"Pepartment;
Govt. of Jharkhand / The Director •.ly1ines Directorate,:Mi!les arid'Oeolbgy Depatim~t; Govt. of

-Jliarkhand I The +Regional Officer, JSPCB; Regional' Office - cum - La~or~tory"D~mk~' for.
information and necessary action please.

~'.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C.. DHURWA. RANCHI- 834004.

•Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847. Fax-0651-2400850/138 .

Ref. No . Ranchi, Dated ··

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Santosh Kumar Dokania
MIs. Dokania Stone Works
Mauza-Chapandey, Plot No. 190(P) etc.
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to~the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/20 171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1564, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9753

dated 06-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 1139 days till Dated 31112/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,77,96,875/- (Rupees One Crore Seventy Seven Lacs Ninety Six Thousand Eight

Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at-an earliest.

. B> ?tt3Memo No .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, datedJ'ij~.Cj_!.~~2

copy.,to: the Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, -ofJharkhand / The Director, Mines Directorate, Mines and, Geology Department, Govt. of
Jharkharl'd / The 'Regional' Officer,~JSPCB; Regional Office - cum -:Laboratory,'Dutnka for

information and necessary action ptease. . @ .
.(ya,tjnd'r " ",.~~.Das)_

~em.b S ..~ etacy
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

t
Website: www.jspcb.nic.in E-mail: ranchijspcb@gmaiLcom

Phone.: 0651-2400851/2400852/2400979/2401847! Fax-0651-2400850/138,
I

Ref. No .
®

Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Santosh Kumar Dokania
Mis. Dokania Stone Works
Mauza-Chapandey, Plot No. 202 etc.
Dist.-Sahebganj

f

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to. the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000.00/- (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Ref. No. B-1563, dated 19.11.2019. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed to submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide DD No.

9754 dated 06-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1139 days till Dated 31112/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,77,96,875/- (Rupees One Crore Seventy Seven Lacs Ninety Six Thousand Eight

Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Enc1: As above Sd/­
(yatindra Kumar Das)

Member Secretary
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Memo No . Ranchi, dated .

-Copy to. The Deputy Commissioner, Sahebganj for .inforrnation and it is requested to initiate the

needful actions for recovery of the abovementioned amount at anearliest,

, . . &~g41-tMemoNo .

Sd/­
(Yatit:ld~aK~mar Vas)

Member Secretary

Ranchi, dated ..l?/.~y/?:?.'2-3

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change'Depal'tment,
Govt, of JtiarkJ1and,/ -The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand. / The Regional- Officer, ~JSPCB, Regional Office - cum - Laboratory, D.u)!lka for

information and necessary. act jon please. . . #'" ,
(yatin'dt D,' ~r Das)

Mem' .,' tretar.v, .) ~. u't ".:J'>
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING ~GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Tapan Kumar Singh
Mis. Singh Stone Works
Mauza- Mahakub
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to- the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'bleNGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1562, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 46906

dated 16-Nov-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 690 days till Dated 08/10/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,07,81,250/- (Rupees One Crore Seven Lacs Eighty One Thousand Two Hundred

Fifty Only)

Now, therefore, in view ofthe above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No . Ranchi, dated .

CQflY to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of.theabovementioned amount at an earliest.

Memo No ..?~.'?~F..

Sd/-
(Yatindra Kttlliar' Das).

'Member secretary

Ranchi, dated.'( .~/t:.~t.?'!?:-~
~Copyto: The Additional Chief Secretary, Forest, Environment and Climate Change.Department,
Govt. of :Jharkhand / The Director, Mines: Directorate, Mines and Geology Department, Govt. of
Jnarkhan~k / The Regiol}al' Officer, JSl?CB, Regional- Office, - cum - Laboratory, Du~ka for

'1nfoon:atiOtl'"an~necessary actiort please. '. ~. . ..'

(Yatind a· . , 81',Vas)'
.M~It}Jj .' ,cr:~t~ry

, ._:,
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,
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Ref. No .. Ranchi, Dated , .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Pranav Kedia
Mis. Kedia Stone Works
Mauza-Gangopara, Moko, Barharwa,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20l7/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1560, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9574

dated 25-Feb-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 784 days till Dated 10/0112022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 61,25,000/- (Rupees Sixty One Lacs Twenty Five Thousand Only)

Now, therefore, in view ofthe above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary

217

2371



... • f

-:2:-

Memo No . Rarichi, dated .

Copy .to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No.t>..-:-:-..?~~

Sd/­
(y3'tindra KumarDas)

-Member Secretary

Ranchi, dated./.?;Jt?Y/~:--3

,Copy,to: The AtiditiohalChiefSectetary, Forest, Environment and Climate Change Department,
Govt. of Jharkituind·/ The.Director;'Min'es'Direel0flite; Mines and Geology Department, Govt. of
'Jparkhand / T~~,J{egion~l'_9)ffie,ef; JSPCB',_"RegionalOffice - cum - Laboratory," Dumka for

infbmu(ti'onand-rtecessaryactien plfase.· . . t1.
(Yatind a . u ar-D~)

.MeJ:n r· e~ret;lry.,. .
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JHARKHAND STATE POLLUTION CONTROL BOARD
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Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

•

Ref. No ..
Ranchi, Dated , , ., .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Mohan Prasad Yadav
Mis Aditya Stone Works
Mauza-Chhotibhagiyamari
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1557, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1268

dated 04-Jul-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 225 days till Dated 30/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 17,57,8121- (Rupees Seventeen Lacs Fifty Seven Thousand Eight Hundred Twelve

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case offailure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No . Ranchi, dated .

'Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of'the abovernentioned amount at an earliest.

Memo No ..S.-:: .~:-(1..

Sd/-
(¥atindra Kumar.Das)

Member Secretary

Ranchi, dated .. !?d.~.y!~.')_~
Copy, to: The-Additional Chief Secretary, F-orest, Environment and, Climate Change Department,

'Govt. onliarkbandIThe'Director, rytines"Directorate, Mines andGeology Department, G<;>vt.of
-Jharkhand / The Regionaf Officer, ,SPCB, Regional Office - cum - Laboratory, Dumka for

information and necessary action please.
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Ref. No .. Ranchi, Dated ······

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Sajjan Kumar Choudhary
Mis G.G. Stone Works
Mauza-Sitapahar
Dist-Sahebganj

Sub: _ Imposition of Environmental Compensation - Regarding.

Whereas, due to. the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1555, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 120

dated 06-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 205 days till Dated 10/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 16,01,562/- (Rupees Sixteen Lacs One Thousand Five Hundred Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Memher Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery offhe abovementioned amount at an earliest,

Sd/­
(Y~tiRdra\.K:uniar Das)

Member Secretary

Ranehi, dated .. / ?:!t:.YJ ~~ 3

£op~"o: The Additional Chief-Secretary, Forest, Environment andClimate Change Department,
G(i)\ff.of Jharkhand' / -The Director; Mines, Directorate, Mines aod Geology Depar;tm~rt~,tGovt. of
Jharkhand / The Regional Officer, JSPCB, ,Regional- Office- - CU~ - La~oratoty,' Diimka.for

-information and necessary action' J?lease. . . ~' ...

(Y'atilidr .. - al1D~)

~~IiI~' .:$ cr~.ar.Y

,- ~, '.:»
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847J Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Arun Kumar Choudhary
Mis Ganga Stone Works
Mauza-Chapandey
Dist.-Sahebganj

o

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due tojhe various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1554, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 9750

dated 06-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 764 days till Dated 21112/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,19,37,500/- (Rupees One Crore Nineteen Lacs Thirty Seven Thousand Five Hundred

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary

"
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MemoNo .
Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery ofthe abovementioned amount at an earliest,

g,...;g49
Memo No .

Sd/­
(yatindra-KUl'nar D"as)

Member Secretary

Ranchi, dated..pi ~.'1/.~.'2:-~

C~py.to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jtiai'khand'/ Th,eDirector; Mines.Directorate, Mines·an.dGeology Beplj.litm:e~t,Govt. of
Jharkhand / The ~<gi9nal 'Officer, JSPCB~ Regional Office - cum - Laboratory, Dumka for

,infonnatioI'Und-necessary action.please.

~
e'
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T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847,Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Shambhu Nath Mahto
Mis Shiv Stone Works
Mauza- Belbhadri
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1553, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. i146

dated 23-Jul-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 221 days till Dated 26/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 17,26,562/- (Rupees Seventeen Lacs Twenty Six Thousand Five Hundred Sixty Two

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No . Ranchi, dated .

Copy to: The, Deputy Commissioner, Saheb'ganj for information and it is requested to. initiate the
needful actions for recovery of the abovementioned amount at an earliest.

&r-~'YOMemo No .

Sd/-
{Yadndra Kumar Das)

Menibe ..,Seci"_etaty

Ranchi, dated. /?d.~.'t/.?:<??-3

,Copy to: The Ad'ditional Chief Secretary,' Fcrest, Environment and Ci imate Change Department,
Govt, of JharkliaJild / The Director"Mines'Directorate, Mines and Geology Departmeflt,'Oo.:vt. of

-Jharkhand / The Regional Officer, JSPCB, -Regional Office ~ cum - Laboratory, Dumka-for
-information and necess;lry action please. ' ,

(¥~Ii~..:1.,'_ ; '_""mar.iDas)

Me~~~,r~tacy

-',
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138 ,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Bindeshwar MandaI
Mis Krishna Stone Chips
Mauza- Belbhadri
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 17/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1552, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

691958 dated 28-Jun-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till Dated 31112/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 3,35,938/- (Rupees Three Lacs Thirty Five Thousand Nine Hundred Thirty Eight

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary

, . ~.
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj fOFinformation and, it is requested to initiate the
needful actions for recovery of the abovementionedamount at an earliest.

. e~gs-IMemoNo .

Sd/­
(Yatindra KumarDas].

Member Secretary

Ranchi, dated.r.?J.t?':f/~?-~

'€opy to: The Additional' Ctii.ef Secretary, Forest, Environment and Climate Change Department,
'G~Jvt.of Jha;rkij·an~/-The.Qireef@', Mioes\Direttor!lte, Mines and Geo\pgy)):epartme'nt, OOVt. of
Jharkhatid / The Regional\Ofticer;,JS:J?CB, 'Re~ional Office - cum - LaI;>Qratbry, DU)il.~a for

information and necessary action please.' ""_.~. .' .. ..
(:VatlDa. K. "riDas)

'M~mb -S .cr.~t~rY. .
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Mem ber Secretary

To,
Sri Amarjit Singh
Mis Shree Guru Stone Works
At - Pipaljory, Kotlpakhar
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1591, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

235601 dated 27-May-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 569 days till Dated 09/06/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 44,45,312/- (Rupees Forty Four Lacs Forty Five Thousand Three Hundred Twelve

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested-to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No .. #..-:-: .f.F.~

Sd/­
(yl,l'tindra-Kumar Das)

Member Secretary

Ranchi, dated. l. :'+:-iP.Y/.?R~:Z
-eopy tl):: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of lharkthmrl / The Direetor, Mines' Directorate, Mines and Geology Department, Govt, of

~Jharkharrd' I The Regional Officef, "JS~C,B,'Regional Office _ c~m _' ~bbriltory; .Durnka for'

, ,iri(otrTI(ltionand-necessary aetion please. '.' ',' .@?"""
(Yahnd a· '. U ~r'~as)

Mem ~t eeretary'~
( _j " "':
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Ashok Kumar Tulsyan
Mis CTS Industries Ltd. (Mirzachowki)
Mauza-Damramako, CHOTAMDAMIN, Bitha
Dist.-Sahebganj

o

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1590, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

500525 dated 07-Jan-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 313 days till Dated 26/09/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 48,90,625/- (Rupees Forty Eight Lacs Ninety Thousand Six Hundred Twenty Five

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needfukactions for: recovery of the abovementioned amount at an earliest

Memo No. B. :-:-.?~:}_

Sd/­
(YathidraKumar Has)

Member Secretary

Ranchi, dated .. I.?i.t?'-j/ ~?-3

€opy,to: the> ~"da~ti()nat Chief Secretary, Forest, Environment and CUmate Change. Department,
I. '._~," '. J

Govt.' of lharkhand,l The-Director, Mines Directorate, Mines and Geolo'gy Department, .Govt, of
Jharkhandl-/ The:Regionaf Officer, JSP.CB,' Regional -Office - cum - Laboratory, Dumka .for-
'irlformat,ion i"l(t~dec~ssary action please. . .

(YatilidF~ifn"'r,l;>as)

Me~b~~~'t~,ry

'.
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847,Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Ashok Kumar Tulshyan
Mis. CTS Industries Ltd. (Mahadeoganj)
Mauza-Jokmari
Dist.-Sahebganj

r I

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental-Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 516000.00/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1582, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
507688 dated 20-Mar-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till Dated 31112/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 10,07,812/- (Rupees Ten Lacs Seven Thousand Eight Hundred Twelve)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and-it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No.&:~:c?~~ ..

Sd/-
(Ya.i~dra Kpmar,,-Das)

Menib~t:Se~re.aty

Ranchi, dated ..l.~!q.J!~?--.3

Copy to: We Ad(lit:jonal ChiefSectetal}f,',For~st, Environment and Climate 'Change, Department,
Govt. of Jharkhand / The Director, Mip~s'Direct()rate, Mines ~nd' Geology~R>'epar;trh~nt,Govt. of
Jharkhand / The Regional! Officer; Jg~CB';' Regional Office - cum - UiJ)ora~~ry,. Dumka for

information and yeces~ action please. . ". ~. ,.

(Yabndr ' ar,Das)
M:~m~.r S, ~re,t~FY
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847! Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Baskuinath Yadav
Mis Laxmi Stone Works
Mauza - Chhota bhagiamari,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1580, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1162
dated 03-Feb-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till Dated 3111212019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 6,71,875/- (Rupees Six Lacs Seventy One Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view ofthe above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary

r, ', '.
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Memo No . Ranchi, dated .

Co.py to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

. B.-ilST·Memo No .

Sd/­
(yatindra Kumar Das)

Member Secretary-

Ranchi, dated. /~I ~:f!~?
Copy '10: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines-Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Region&l:tOff1cer, JSPCB,.-Regional Office - cum -~Laboratory,' Dumka for

in{oi'm~tion and' ~eees~ary action please. .' ~ ..

(YatiDd . ~. fi ar-Das)
'Mem' ,cretary

~,
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Matiul Haqe
Mis. Paharia Stone Works
Mauza-Mahahakub
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1578, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.
574104 dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till Dated 31/12/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 6,71,875/- (Rupees Six Lacs Seventy One Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo .
Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery oftheabpvementioned amount at an earliest,

. (j-8S6'MemoNo .

Sd/­
(ya.tindra':Kumar Das)

Membet Secretary

Ranchi, dated. t?:-:l.t?:t I?:?,,?3

'Copy to:' The :Additional Chief Secretai)', Forest, Environment andClirnate Change Department,
Govt: of J~arliliand I The~D.irect@r;Mtoes'j)irectorate, Mines and,:Geelogy,Depart~ent, Govt. of
Jharkhaad rThe Regional Officer; J5PCJ;l, Regional'Office - cum - Laboratory, Dumka for

information. ana necessary action please. . . """@.
·(YatiD'tl. :K. '.. arDas)

"Mt~b .S "'retaty
~

I
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C.. DHURWA. RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847! Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Gobardhan Yadav
MIs Shiv Shankar Stone Works
Mauza - Ambadiha,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/2017/EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1618, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

222615 dated 04-Apr-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 134 days till Dated 31103/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 10,46,875/- (Rupees Ten Lacs Forty Six Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~3~";f-
MemoNo .

Sd/-
(Yatindra KUQi~r:Di,ls)

MeQlbu Secretary

Ranch i, dated ..!7.-:-: I.t?~/.~.~ '3

Copy to': The Additional Chief Secretary; Forest, Environment: and Climate, Change Department,
Govt. ofJ1iarkh~nd / TheDireetor, Mines Directorate, Mines and Geology' Department; Govt. of
Jharkhand- I Th~ 'RegiQ:llal,Officer; ]SP'CB; Regional Office - cum - Laboratory, Dumka for

informatiHh 4~qnecessary action~please.· .,, ',.' '~' . " "'

(Yatm.d, ':: ~ar'Das)
Memb ,S cretary. ,. .,"

..,
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Pavitra Kumar Yadav
Mis Maa Amba Stone Works
Mauza - Demba
Dist-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 117000.00/- (Rupees One Lakhs Seventeen
Thousand Only) vide Board's Ref. No. B-1617, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1074
dated 08-May-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 120 days till Dated 17/03/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 14,06,250/- (Rupees Fourteen Lakbs Six Thousand Two Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranehi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery of the abovementioned amount at an earliest.

" (!,-8SBMemoNo .

Sd/-
(yatIndi-a Kumar Das)

MemlJer Secretary

Ranchi, dated .. l?d.t:. 'f./. ::¥.>2.-::?'

'(:oPY- <to: The Additi~nal Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jnarkhalid / The Director: Mines' Directorate, Mines and Geology Department,Govt. of

.Jharkliand / The- Regional: Officer, JS~c:B, Regional' Offiee - cum .;. Labor-atory, Dumka for

~irifo~ati~n and necessary action please. '. " ,~', ,

tvatindra' .' . D~)
M;ember Se Iary

• ,ILl

242

2396



I
,

to

$ll {<Slug

~ ~S41 "< '(5l 0'5 "< I \Y<l 1't 1\6\ 0 I ti?I0 I Lt q ct

JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No ···
Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Prnay Kumar Sahu
Mis Mahaveer Engicons Private Limited

Mauza - Demba,
Dist.-Sahebganj

Sub: _ Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/20171EZ, O. A. No. 776/2018
and o. A. No. 37312019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000.00/- (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Ref. No. B-1616, dated 19.11.2019. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed to submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide DD No.

339810 dated 05-Jul-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 481 days till Dated 13/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,12,73,438/- (Rupees One Crore Twelve Lakhs Seventy Three Thousand Four

Hundred Thirty Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above

directions given by the Board, legal action may be initiated against the Unit.

End: As above

Sd/­
(Yatindra Kumar Das)

Member Secretary

243

2397



-:2:-

Memo No . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions forrecovery of the abovementioned amount at an earliest.

Memo No ..a:~:?~;!

se-
(Yatindra Kut,iaatDas)

'Member S,ecretary

Ranchi, dated ..~?l.~y./.'"""X'.~?

eopy to: The Additional Chief Secretary, Forest, 'Environment and Climate Change~Depaitment,
'G~vt. of i1l:aEkhand / The Director, Mines;'Directorate, Mines' and G~olog){ Department, Govt, of
'~harkhai:l(ll The Region~l, Offi~er::JS~B\ -R¢gibnat O,ffi,ce - cum. - Leboretory, 'D.UmKai.for·

information and necessary action please. . ..'." ~.. ,.' ...
(;¥~tlDd' ,.J( 3r:Das)

M~•.pb~.•~, .r:e~.ry
~i. )<. ~ , ,
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No ··
Ranchi, Dated , , ., , .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Rajesh Kumar Roushan
Mis Dev Black Stone Works
Mauza - Borna,
Dist.-Sahebg_!lnj

Sub: _Imposition' of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20l71EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 750000.00/- (Rupees Seven Lakhs Fifty
Thousand Only) vide Board's Ref. No. B-1612, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 2281

dated 01-Sep-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 499 days till Dated 31103/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,16,95,312/- (Rupees One Crore Sixteen Lakhs Ninety Five Thousand Three

Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The DeputyComJnis~ioner, Sahebganj for information and·it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No..8..:-..~f.r?.

Sd/-
(yatindra Kumar Das)

Member Secretary

Ranchi, dated ...r!:i~.'f./.~2..-3.

:{),Qpyto: The Additional Chief Seeretary, Forest, Environment and Climate Change Departrnent,
Govt. of Jh~rliliand / The Djr~cfor,;,Mines.,Djrectorate,. Mines and Geology Department, Govt. of

'J.h<,lrkhand./ The .Reg~l}p'alOffi·~eF;.J~PCB, Regional Office, - cum':' Laboratory, ~DliJ11~afor

information and necess4rY action: plea~¢.· . .' _... .~.

'(¥abnd'r K at,Uas)
Memb 'S' e~ary

." . ,

.,'
...
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR). H.E.C.• DHURWA. RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated ..

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Kishore Kumar
Mis Kishore Kumar
Mauza - Ambadiha, PS- Sakrigali,
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due tu, the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20l7/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1606, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

443588 dated 04-Jul-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 225 days till Dated 30/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 17,57,812/- (Rupees Seventeen Lacs Fifty Seven Thousand Eight Hundred Twelve

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo .
Ranchi, dated .

Copy.to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery ofdle abovementioned amount at an earliest.

~-i'blMemo No .

Sd/-
{VatindT~Kumar Das)

Member Secretary

Ranchi, dated. J .. ~c:.y. f.~f.- 2

'Copy to: The Additional' ChiefSe.qetary, Forest; -Environment and Climate Change Department,
,GOY{ ofJharklumd / Tbe·DiJector, ¥ines,~'Directorate, Mines and Geology Department, Govt. of
Jharkhand' / The'-Regional' Offi~ei;_JSPqB, ~Regional Office - cum: - Laboratory, 'Dumka for

information and necessary action please, . '.' ~.

(yat1nd'r K . r-Bas)
M~.mb. Se r,~Jary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C.• DHURWA. RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847. Fax-0651-2400850/138 .

Ref. No . Ranchi, Dated ·

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Rajeev Ranjan
MIs Rajeev Ranjan Stone Works
Mauza - Marikuti,
Dist-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to -the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, o. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1602, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 36258

dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 499 days till Dated 31103/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 38,98,438/- (Rupees Thirty Eight Lacs Ninety Eight Thousand Four Hundred Thirty

Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 3 1(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy ,to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/­
(Yatindra.Kil'~ar Bas)

Member Secretary

Ranchi, dated.. !.?j/? '1?P.?-$.

:COPYlto:, The Additional Chief Se~retary",Forest:Environment and Climate Change Department,
Govt~,of Jharkhand / The Director, Mines Directorate, Mines and,Geology Department, Govt. of
Jh&fknanq:I The Regional Officer, JSPCB, Regional Office - -cum - Laboratory, Dumka for

infunniilion and necessary action please.· . : ~.

(Yatindr ~K' ·ar·D~)
Memb . S c tacy
"..... ~ .
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated ,.. , .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Bajrangi Prasad Yadav
Mis BPY Infra Build Pvt. Ltd.
Mauza - Jokrnari, PS- Jirwabari
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 516000.00/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1601, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

593800 dated 12:00:00 AM.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 317 days till Dated 30/09/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 74,29,688/- (Rupees Seventy Four Lakhs Twenty Nine Thousand Six Hundred Eighty

Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo ..

Ranchi, dated ···

Copy to: The Deputy Commissioner, -Sahebganj for i,t}funnation and it is requested to initiate the,

needful actions for recovery of the aboyementioried> amount at-an earliest.

e~~t~Memo No .

Sd/-
(Yatmdra Kumar Das)

Mem.,beF Secretary

Ranchi, dated..(?d.~.1.( /.?:t?~:s

Copy ,to:, The Ad!di~ionalChief Secretary, Forest, Environment and Climate Chatige;Department,
Govt, ofJharkh~nd / The-Director, Mines Directorate, Mines and'Geology,Department; Govt. of

,'!hark1}al1.d,'I~Th~ Regional: O~cer, ]:SP<2B,"~egional. Office - cum - Lab.,Q,:raeo,.,.~D.'..~mk.'a for
information and necessary action please,

<Na,ti~dr~Ku .ar Das)
,Memb,e' . e ,!etl:"ry
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Rakesh Kumar
Mis Maa R.K. Construction
At- Basko
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to .the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/2017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000.00/- (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Ref. No. B-1600, dated 19.11.2019. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed to submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide DD No.

9764 dated 09-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 589 days till Dated 30/06/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 92,03,125/- (Rupees Ninety Two Lakhs Three Thousand One Hundred Twenty Five

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo .
Ranchi, dated .

'Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery oftn~ abovementioned amount at an earliest.

Sd/­
(Yatmdra Kumar Das)

Me~~er Secretary

Memo No .. ~.:-:-..<f.~~ R hi -I... :1. I f"l ItJL(J ')02..::Sanc l,uatel,l f:1.' , .

~,

;6opy to: THeAdditional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines: Directorate, Mines and. Geology,Departmeht, Govt. of
Jn~rkhand; / ,'The,Regional Officer, JSP.CB; Regional Office - cum':" Laboratory, Dumka for

information and necessary action please, . . . '. ~'. , .

(Yatlil~' a, tar Das)
Ml',ub. , . :etary

a
.'
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No ·
Ranchi, Dated ,.. , .. , ,

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Prakesh Kedia
MIs Bajrangbali Stone Works
At _Gangopara Mako & Bedo, Barharwa,
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000.00/- (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Ref. No. B-1596, dated 19.11.2019. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed to submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide DD No.

9573 dated 25-Feb-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 43 days till Dated 31112/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 10,07,812/- (Rupees Ten Lacs Seven Thousand Eight Hundred Twelve)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo .
Ranchi, dated .

Copy -to:The Deputy Commissioner, Sahebganj for information and it is reque~e,d'to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

". e~-gCSMemoNo .

Sd/­
(Yati"'~ra'KU~arnas),

~e~ber Secretary

Ranchi, dated.!?:/ P..~.I~?:3..

Copy-to: The Additional Chief Secretary, Fore~t,Environment and Clii1lateChange Department,
Hovt. of Jnarkhand / The.'DiFecter,'MinesLiJireetorate,Mines !lnq Geolo.gy,D.epartrtlf:nt,Govt, of
~hill;khiH)d'/ .1ili~t~egional; Officer; JSPC>B,'~egional Office - cum - Laboretory, Durnka for
infqnnl:}tionapd necessary action-please.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No ·..
Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Siddharth Tulsiyan
Mis Eco Friendly Infra Technology Pvt. Ltd.
Mauza-Bhelbhadri No. -3,
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 516000.00/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1584, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

500369 dated 06-Apr-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 499 days till Dated 31103/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,16,95,312/- (Rupees One Crore Sixteen Lakhs Ninety Five Thousand Three Hundred

Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo .
Ranchi, dated .

COPY'to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earl-iest.

(5 ,_'8'6'~
MemoNo .

Sd/­
.(Yatindra"Kumar I)as)

Member Secretary

.Ranchi, dated.!.?d(J.':f./.~?-:-~

C~PY' to: the Additional Chief Secretary,:-Forest, Environment and Climate Change,Department,
Govt. of Jharknand / The Director;Mines Directorate, Mines and Geology Department, Govt. of

.Jharkhand / The ..Regional Officer,' :JSPCB, ,Regioll'al Office - cum - Laboratory, Dumka for

.information and necessary action please. - . .~.' i

(yatindr >K, ·"rJ)~)
,~el)1b. _S retary

G

, (
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Tofaur Rahaman
Old Name Asraful Stone Works, New Mis Rahaman Stone Works

At -Dhathapara
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to, the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eigbt
Tbousand Only) vide Board's Ref. No. B-1594, dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

843397 dated 17-May-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 561 days till Dated 01106/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 43,82,812/- (Rupees Forty Tbree Lakbs Eigbty Two Tbousand Eigbt Hundred Twelve

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo .

Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g r-8C-rMemoNo .

Sd/-
(Yatindra Kumar Das)

'Member Secretary

Ranchi, dated..!.2J('?':I.j.'XJ.~~

Copy.to: The Additional Chief Secretary,.Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Dir.ectorate,Mines and Geology Department, Govt. of
Jharkhand / The RegionalOfficet, JSp,CB,.Regional Office - cum - Laboratory, Dumb for

information and necessary action please. .@...'.
(yatiudr ,K ' ,r -Bas)

,,~~m.J,le S~ ll;.trt~:ry

,<.

"
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Bhagwan Bhagat
Mis Bhagwan Stone Works
At- Borna
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 516000.00/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1593, dated 19.11.2019.It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

574186dated 30-Dec-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 409 days till Dated 31112/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 95,85,938.1- (Rupees Ninety Five Lakhs Eighty Five Thousand Nine Hundred Thirty

Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo .
Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery of the abovementioned amount at an earliest.

g - '86'8MemoNo .

Sd/­
(Yatindr-aKumar Das)

Member Secretary

Ranchi, dated.t.?I..t?lfl?!!~~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Djreetorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPOB;~ Regional Office - cum - Laboratory, Dumka for

information and necessary action please.
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No ··
Ranchi, Dated , ., ,

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Amarjit Singh
MIs Shree Guru Stone Works
At- Fathepur Dhatapara, PS- Kotalpokhar
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000.00/- (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Ref. No. B-1733, dated 06.12.2019. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed to submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide DD No.

231637 dated 01-Jul-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 210 days till Dated 02/07/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 24,60,938/- (Rupees Twenty Four Lakhs Sixty Thousand Nine Hundred Thirty Eight

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo .
Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and' it is ·requestedto initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..~.-::.9.f?~

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. J ?-:-Jc!.YJ~?-3

'Copy to: The Additi(;)n~lChief Secretary, Forest, Environment and Climate Change Department,
Govt. ofJhadili,and / The Director, Mines'Directorate, Mines and Geology.Department;·Govt. of
Jharkhandi / The.Regional Officer,.JSPCB, R~gional Office - cum - Laboratory, Dumka for

information and -necessaryaction"please.

• ,<'

,..,.
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847J Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated J •••••••••••••

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Irshad Ali
MIs Insha Stone Works
At- Boha - 2
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding"

Whereas, due to -the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1736, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

389063 dated 09-Jun-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 433 days till Dated 13/02/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 33,82,812/- (Rupees Thirty Three Lakhs Eighty Two Thousand Eight Hundred Twelve

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary

265

2419



•

-:2:-

MemoNo .
Ranchi, dated .

Copy to: The Deputy Commissioner, Salieoga'njfor information and it is requested to initiate the
needful actions for recovery of the ~bovementioned amount at an earliest.

Memo No.&.:-:-'.r..CP

Sd/­
(yatindra'Kumar Das)

Member Secretary

Ranchi, dated. 1?dp. ~ l ?c?~3.

,Copy to; The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jhark:h~nd/ The Director, Mi"es:Directorate, Mines and Geology Departm~nt, Govt, of
'Jharkh,and I The Regional Officer, JSPCB, RegienalOffice - cum - Laboratory, Dumka for
information and necessary action please.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .
Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Badri Prasad Bhagat
Mis Khusbhu Stone Works (Stone Works)
At- Mahadeobaran,
Dist.-Sahebganj

;

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due tojhe various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakbs Fifty Eigbt
Tbousand Only) vide Board's Ref. No. B-1739, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

691896 dated 19-Jan-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 570 days till Dated 30/06/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 44,53,125/- (Rupees Forty Four Lakbs Fifty Tbree Tbousand One Hundred Twenty

Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery of the ahovementioned amount at an earliest.

Memo No ..~ .-:..~.r-:J.

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.J.2::It?.'1J.~~3.

.C~py .to: The Additional. Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines; Directorate, Mines and Geology Department, Govt, of
Jharkhand I The. Regional- Officet/JSr.CB, Regional Office - cum - Laboratory, Dumka for

information and necessary action please.

[Yatindr ~.arD"}
.Men)b~tary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDINq. (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847. Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Rajesh Kumar Jaiswal
Mis Maa Vaishnavi Stone Works (Mundi Stone Mines)
At- Mundi, PO-Mundi
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to-the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000.00/- (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Ref. No. B-1740, dated 09.12.2019. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed to submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide DD No.

1758 dated 21-Dec-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 716 days till Dated 23/11/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 83,90,625/- (Rupees Eighty Three Lakhs Ninety Thousand Six Hundred Twenty Five)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo No ····
Ranchi, dated .

Copy- to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery of the abovementioned amount at an earliest.

Memo No.R.-:-.¥."t.?:-.

Sd/-
(Yat~lidraKumar Das)

Melllb..eF Secretary

Ranchi, date·d.I.~ll?y/.?~:?:-3

Copy to>: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkh~d / The Director,Mil'les D\rectorate, Mines and Geology·De.partment, Govt. of
Jharkhand- / The Regional Officer; JSpeB; Regional Office - cum - LaBoratory, Dumka fon

information and necessary action please.

",

(V.Iin.....~'ar 1>as)
-Mem~,~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND{LOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.iri E-mail:ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Mem ber Secretary

To,
Sri Rajesh Kumar Jaiswal
MIs Maa Vaishnavi Stone Works
At - Mundli, P.S - Mirzachouki
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, o. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1741, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

691894 dated 19-Jan-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 794 days till Dated 09/02/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,86,09,375/- (Rupees One Crore Eighty Six Lakhs Nine Thousand Three Hundred

Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo .
Ranchi, dated , , .

Copy,to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for. recovery of the abovementioned amount at an earliest.

e -v=sMemoNo .

Sd/-
(Yatindra Kumar Bas)

Member Secretary

Ranchi, dated ... / .'2./t?y'/.?-<P2-3

CZopyto: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The 'Director, Min:es, Directorate, Mines and Geology Department, Govt. of
Jharkhand / TIle 'Regional Officer, JS}?CB, Regional Office - cum, - Laboratory, Dumka for

information arid necessary action please.

(Y.t;pij~rDas)=e-
. 'r:.
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Krishna Kumar Saha
Mis Krishna Kumar Saha
At - Chapandey,
Dist.-Sahebganj

Sub: - Imposition'of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000.00/- (Rupees Three Lakhs Seventy
Five Thousand Only) vide Board's Ref. No. B-1742, dated 09.12.2019. It was further informed
that the amount of Environmental Compensation may be reduced or increased as per the time
taken for compliance and you were directed to submit the Environmental Compensation. The
Board has received the above said amount of interim Environmental Compensation vide DD No.

40766 dated 06-Mar-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 452 days till Dated 04/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 70,62,500/- (Rupees Seventy Lakhs Sixty Two Thousand Five Hundred Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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jMemoNo .
Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..e..~.q_r.'J.

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, datedJ.'?it:?lf. r.~~3.

Copy to: The Additional Chief Secretary, Forest, Environment andClimate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
.Jharkhand L The-Regional Officer, 'JSPCB, Regional Office - cum - Laboratory, Dumka for

intormauon and necessary action please.

<¥anilllA\",'","ar Das)
MemQ~et~ry

274

2428



..

$ll \!{5l 0'5 \! I\)[1 ~ crti 0 I PI[1"~ 0 I ~
JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No .. Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Manoj Kumar
Mis Manoj Kumar Stone Works
At - Nimganchi
Dist.-Sahebganj

..'
Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to. the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1747, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1648

dated 07-May-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 389 days till Dated 31112/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 30,39,062/- (Rupees Thirty Lacs Thirty Nine Thousand Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo - ..
Ranchi, date~ .

Copy to: The Deputy Commissioner, Sahebgan] for information and-it is requested to initiate the

needful actions for recovery of.the abovementioned amount at an earliest.

Memo No.fJ..-:-:.9..?:-~

Sd/-
(Yatindra KunulF<D~s)

Member Secret~ry

Ranchi, dated.l.'2:-:j ~x /.?:<?'Y/--~

'Copy to: The Additionlll Chief Secretary,'Forest, Environment and Climate Change Department,
Govt. of Iharkhand' / The Director, Mines'Directorate, Mines and Geol<?gy DepaOtrient,Oo,vt. of
Jhail<,hand / The Regional Officer, JSl?CB, R~gional Office - cum - Laboratory, Dumka -for

irifqrmation and necessary action please.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651_2400851/2400852/2400979/2401847J Fax-0651-2400850/138,

Ref. No ·
Ranchi, Dated ············

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Sudama Mahto
Mis Neha Stone Works
At - Belbhadri, Mirzachowki
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to tile various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1750, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

691850 dated 24-Sep-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 570 days till Dated 30/06/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 44,53,125/- (Rupees Forty Four Lacs Fifty Three Thousand One Hundred Twenty Five

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Ranchi, dated .
Memo No ·····
Cppy to: The Deputy Commissioner, Sah~bganj for information and it is requested to initiate the

needful actions for recovery of the aboveJ;Oentioned amount at an earl iest.

Memo No.B.~.?1::~

Sd/-
(yatindra Kumar Das)

Member Secretary

Ranchi, dated.l.Y.~~·rJ.~~3

Copy.o: The Additional ChiefSecrernry, Forest, Environment: and Climate Change Department,
Govt. of Jhar1'dlatid / The Director, Mines Directorate, Mines and Geology Department, Govt. of
.Jharkhand I-!he RegiQ~al·Officer, JSPCB, Regional Office - cum ~ Laboratory, numl,<.a.for

information and n~cessary action please. . ~.
-(Vatind'r K . r'Bas)

~en;tb Se r~t~ry,
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651_2400851/2400852/2400979/2401847! Fax-0651-2400850/138,

Ref. No .
Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Smt. Gayatri Suman Sinha
Mis Bharat Stone Works
At - Nimganchi
Dist.-Sahebganj

Sub: _Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1751, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 1601

dated 16-Aug-22.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 1027 days till Dated 30/09/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 80,23,438/- (Rupees Eighty Lacs Twenty Three Thousand Four Hundred Thirty Eight

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No.lf.:-::.~1:.1:

Sd/-
(¥a.tindra Kumar-Das)

Member Secretary

Ranchi, dated. .!?1..t!.'1/ ?q.2-~

C~py to:' The Additional Chief Secretary, Forest, Environment and Climate Change Department;
Govt. of Jharkhand / The Director, Mines Directorate, Mines and-Geology Department, Govt. of
Jharkhand / The Regionat.Officer, lSPC;S-, Regional Office - cum - Laboratory, Dumka for
information and necessary action please .

.'
~-

"
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847! Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Somnath Ghosh
Mis T B S Stone Works
At - Pipaljori
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due .to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1754, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No. 336

dated 02-Feb-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 389 days till Dated 31112/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 30,39,062/- (Rupees Thirty Lacs Thirty Nine Thousand Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Memo~o .
Rapchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

0-3'7'8MemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

-Ranchi, dated..I.U().':-f/.~?;-3

£opy to: The Additi@natChiefSecretary,Forest,Environmentand Climate Change Department,
Govt. of Jharkhand / The Director, Mines' Dlrectorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCJlc;Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Vath'dra~ .uas)MembeQ:~,ry

.',

J,,
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847! Fax-0651-2400850/138 ,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Md. Safikul Islam
Mis Char Tara Stone Works
At - Pipaljori
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1756, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

442810 dated 19-Feb-21.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 297 days till Dated 30/09/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 23,20,312/- (Rupees Twenty Three Lacs Twenty Thousand Three Hundred Twelve

Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated r .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the

needful actions for recovery ofthe abovementioned amount at an earliest.

Sd/­
(yatindra Kumar Das)

.Member Secretary

Memo No.B..:: ..fJ.:J Ranch i, dated.t.?-:! t!.'1/.~?-:-;s.

Copycta: The A!,iditional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Go¥1:.of
Jharkhand / The .Regional Qfficer, JSPCB,. Regional Office - cum - Laboratory, Dumka for

information and necessary action please. . ~

(Yatmdr K r Das)
.Mentb Se retary

, "

. ,
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary

To,
Sri Dina Nath Singh
Mis Maa Bhavani Stone Works
At - Nimganchi
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due .ro the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1758, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

252755 dated 22-Jul-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 201 days till Dated 26/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 15,70,312/- (Rupees Fifteen Lacs Seventy Thousand Three Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No .. 8.:-::r.;?,p

Sd/-
(Yatindra KUmar Das)

Member Secretary

Ranchi, dated.l.kl <? ':1/ '?-P,2-$

Copy to: The Additional ClriefSecretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines.Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB, Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

[Yatindra.}ar D. as)
Me~ber~~tary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847. Fax-0651-2400850/138,

Ref. No . Ranchi, Dated , .

From,

Yatindra Kumar Das,
Mem ber Secretary

To,
Sri Ajay Prasad
Mis Jai Maa Kali Stone works
At - Nimganchi
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to 'the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 37312019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1759, dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has received the above said amount of interim Environmental Compensation vide DD No.

568711 dated 21-Jul-20.

Whereas, it was observed that your Unit was operational in violation to the environmental norms

for 180 days till Dated 05/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 14,06,250/- (Rupees Fourteen Lacs Six Thousand Two Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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Ranchi, dated .
MemoNo ·····
Copy to: The Deputy Commissioner, Sahebganj for information-and it is requested to initiate the

needful actions for recovery of the abovementioned amount at an earliest.

Memo No.B..:-:-:.~.~.(.

Sd/-
(yatiildta Kumar Das)

Member Secretary

Ranchi, dated..1. ');.1p..~/..?:?'2--:5

Copy to: The AclditionalChief Secretary, Forest, Environment and Climate Change Department,
Govt. of Iharkhand / The Director, Mines Directorate, Mines aridGeology Department, Govt. of
Iharkhand / The Region!!l Officer, JSPCB, Regional Office - cum - Laboratory,'Dumka for

information and necessary action please. . . ~.
(yatindra. ar Das)

Membe Se r~tary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Pavitra Kumar Yadav
MIS Maa Amba Stone Works (Crusher)
Mauza- Marikuti, Plot no.-52 & 53, Mahadeoganj,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NOT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1454 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 469 days till dated 01/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
36,64,062.00 (Thirty Six Lakhs Sixty Four Thousand Sixty Two only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No~~'lq_~ ....

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. Jl.Jt?~j ?t?~::s

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~~mar Das)
Mem~;cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C .• DHURWA. RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmaiLcom
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Pavitra Kumar Yadav
MIS Maa Amba Stone Works (Stone Mines)
Muaza-Demba, PS- Sahebaganj,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1452 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 120 days till dated 17/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
14,06,250.00 (Fourteen Lakhs Six Thousand Two Hundred and Fifty only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/­
(Yatiodra Kumar Das)

Member Secretary

p~'8~3MemoNo .

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatiodra '~r Das)=v=
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Pramod Kumar Jaishwal
Mis Jai Guru Stone Works
Mauza-Bartalla, Po- Mirzachowki,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1442 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1139 days till dated 31/12/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
88,98,438.00 (Eighty Eight Lakhs Ninety Eight Thousand Four Hundred and Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/­
(Yatindra Kumar Das)

Member Secretary

e -l11f'ljMemoNo . Ranchi, dated. !.?:-:-.1~.Y1.~.2:--;?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please. ' ..\

(Yatind~mar Das)
Memb~~retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/240184 7. Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Ganesh Prasad Bhagat
Mis Aditi Stone Works
Mauza-Mundali,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1439 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1139 days till dated 31/1212022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
88,98,438.00 (Eighty Eight Lakhs Ninety Eight Thousand Four Hundred and Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..e.:~:.~~$..

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. t?d.t? .'i.!'XJ.?:2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please. e

(Yatind a ar Das)
Memb S_cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C .• DHURWA. RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Smt. Soni Devi
MIs Krishna Stone Works
Mauza- Mundali,
Dist.vSahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1437 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 205 days till dated 30/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
16,01,562.00 (Sixteen Lakhs One Thousand Five Hundred and Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

e ~~?CMemoNo .

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.l?:/' f? .'1../.~,2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of lharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please. ~' 1

(Yatind K ar Das)
Membet e retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Shri Hiralal Bhagat
Mis Jai Maa Bhagwati Stone Works (Stone Mines)
At- Belbhadri, PO- Mirzachowki,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1432 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1229 days till dated 31/03/2023.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
1,44,02,344.00 (One Crore Forty Four Lakhs Two Thousand Three Hundred and Forty
Four Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

B- ee>MemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.'! s-l« .V./.~'2-':S

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, ISPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatind~ar Das)
Mem~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847,Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Shri Chala Nageshwar Rao
MIs CSR CONSTRUCTION
At- Bindari, Bandarkola,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1428 dated 19/1112019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 499 days till dated 31103/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
38,98,438.00 (Thirty Eight Lakhs Ninety Eight Thousand Four Hundred and Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/­
(Yatindra Kumar Das)

Member Secretary

e~???;fMemoNo . Ranchi, dated. nd.~.'ij..~.'2-?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatind~'mar Das)
Mem~\retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi;:Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Smt. Nikki Devi
MIs Maa Bhawani Stone Works
At- Belbhadri, PO- Mirzachowki,
Dist.-Sahebganj

Sub: - Impesition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1424 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 512 days till dated 13/04/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
40,00,000.00 (Forty Lakhs Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary

303

2457



-:2:-

MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/­
(Yatindra Kumar Das)

Member Secretary

Memo No ..B.::.~t~.. Ranchi, dated. P-j.l? ':f./.~?-:2.

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~ar Das)
Memb~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Shri Birbal Gupta
Mis Gupta Stone MineslCrusher
At- Nimgachi, PO- Mirzachowki,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1423 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 89 days un dated 15/02/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
6,95,312.00 (Six Lakhs Ninety Five Thousand Three Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No .. B.~.9..~.~

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.{'h-j {!.~/.~?-2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatind~ar Das)
Mem~~retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Ashraful Haque
Mis Mis ASRAFUL HOQUE
At- Pipaljori,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1507 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days till dated 31112/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
31,95,312.00 (Thirty One Lakhs Ninety Five Thousand Three Hundred and Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

8-'3!J/MemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.l.4:-!.t?y'/..~?-:'$

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of lharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindrh.-mar Das)
Memb~cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E-C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Shri Satyanath Sah
Mis Satyanath Sah
At- Bindri Bandar Kola, Borio,
Dist.-Sahebganj

Sub: - Impo,sition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1501 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1229 days till dated 31103/2023.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
1,44,02,344.00 (One Crore Forty Four Lakhs Two Thousand Three Hundred and Forty
Four Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of PolIution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
SdI­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..~.-::?!.~?:.

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.!.?;./~.~I.~?--:.?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~'mar Das)
Memb;~retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Mojibur Rahman
Mis Mojibur Rehman
Mauza - Boma,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NOT, Principal Bench, New Delhi in O. A. No. 2312017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1489 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days till dated 31112/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
47,92,969.00 (Forty Seven Lakhs Ninety Two Thousand Nine Hundred and Sixty Nine
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, ]981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Enc1: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~"8g2MemoNo .

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated .. ~.1::/ ~.rJ~?:;S

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~'ar Das)
Memb~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/240184 7, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Rabbul Ansari
Mis Mirapahar Stone Mines of MD Rabbul Ansari & Amarjeet Kumar Singh
Mauza- Mirapara,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/2017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1487 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 192 days till dated 28/05/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
22,50,000.00 (Twenty Two Lakhs Fifty Thousand Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~~~4MemoNo .

SdJ-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.l.?J. f!.s! ?<? ;?- ::s
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of lharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindra ~r Das)
Member~:tary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Ravi Kumar
Mis Siyram Enterprises (Stone Mines)
Mauza -Deshpokaria & Marikutti, PS-Deshpokharia,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi inO. A. No. 2312017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1486 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 671 days till dated 19/09/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
78,63,281.00 (Seventy Eight Lakhs Sixty Three Thousand Two Hundred and Eighty One
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g,_ '895;;
MemoNo .

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. !.?-:I!!.'-!.I'???:?
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~mar Das)
Mem~~cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Alok Hembrum
Mis Alok Stone Works (Stone Mines)
Mauza-Manoharpur, Ps-Tinpahar,

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1484 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till dated 31112/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
5,03,906.00 (Five Lakhs Three Thousand Nine Hundred and Six Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control ofPoUution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No.lf..-::.r.f?{.

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. !?-:l~.!I.~?-:~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Y.tindr~ mar Das)
Memb=retary

318

2472



~Ix~ 0\5 xlv-lI ~<&~01 f.i Li?l 01 ~
JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E-C.• DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847. Fax-0651-2400850/138.

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Seth Hembrom
Mis Bakudih Black Stone Works
Mauza-Bakudih,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 77612018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1480 dated 19/1112019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 590 days till dated 30/06/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
46,09,375.00 (Forty Six Lakhs Nine Thousand Three Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No . .8..-:.~.~.!:.

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. '.?)t?':f.l. .~?--2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please. &:.

(Yatindr mar Das)
Membe S cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Anil Kumar yadav
Mis Vikash Stone Works (STONE CRUSHER)
Mauza-Bhagiamari, PS- SakrigaIi,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1479 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 416 days till dated 07/0112021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
32,50,000.00 (Thirty Two Lakhs FiftyThousand Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No.B..,::.~.~.~.

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.l).j ~ ':f{.~~::?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~mar Das)
Memb~;retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Nandlala Bhagat
MIs Bihar Bentonite Supply Company
Mauza-BASHBIllTA RAL AND CRUHER, BAKUDIH,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 750000/- (Rupees Seven Lakhs Fifty
Thousand Only) vide Board's Ref. No. B-1468 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till dated 31103/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
20,93,750.00 (Twenty Lakhs Ninety Three Thousand Seven Hundred FiftyOn)y)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No..e.:r.;!.~..

SdI-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. FH. t? ~ I.~~3

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatin~:umar Das)
Memt:;ecretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISIONBUILDING(GROUNDFLOOR),H.E.C.,DHURWA,RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/240184 7, Fax-0651-2400850/138,

Ref. No . RanCID,Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Saroj Bhushan Hembrom
MIs S.N. Black Stone Works
Mauza-Bakudih,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/2017/EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1465 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till dated 31112/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
3,35,938.00 (Three Lakhs Thirty Five Thousand Nine Hundred Thirty Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No . .B.:-:.~.~.

SdJ­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. J'2:J..q.'f.1?!?~3

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of lharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(YatindraM..ar Das)
Membe~~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No .
\

Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Pawan Kumar Mandhoriya
MIs Janta Black Works
Mauza-Bakudih,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (BC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1463 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 590 days till dated 30/06/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
46,09,375.00 (Fourty Six Lakhs Nine Thousand Three Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

a - '301MemoNo .

SdJ­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.}?J. q. ':t.l~ .2:-:5

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatin "'~--mar Das)
Mem~cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
SMT SHANT! SINGH
Mis SANTOSH STONE INDUSTRIES
Mauza- Bara Bhagiamari, Plot No.- 1891P,190/P, 191 & 45

Sahebganj
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1538 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 499 days till dated 31103/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
38,98,438.00 (Thirty Eight Lakhs Ninety Eight Thousand Four Hundred and Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatiudra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..a.-:-.:~.q.?-;.

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.L?d ~ ':!1.~.2:-.3.

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of lharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please. I

(Yatindra ~-r Das)
Member~tary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
SMT BIMLA DEVI
Mis KESHRI NANDAN STONE WORKS
Mauza-Jhagru Chowki, Plot No.- 140, Khata No.- 28

Sahebganj
Dist.-Sahebganj

Sub: - Impesition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1535 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till dated 31103/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
10,46,875.00 (Ten Lakhs Forty Six Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No .. ($.~~.~.~.

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.l~./ P..":I.l~?-:?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum _:_Laboratory, Dumka for

information and necessary action please. ~

(Yatindr ar Das)
Memb cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
DEEPAK KUMAR SINGH
Mis SINGH DEEP STONE WORKS
Mauza - Jokmari, J.B. No.-55 & 79, Plot No -79 & 78

Sahebganj
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1534 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 955 days till dated 30/06/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
74,60,938.00 (Seventy Four Lakhs Sixty Thousand Nine Hundred Thirty Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..B..:::.~.~ .~.

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.'!'?-:-/ c:.'jl:~?:--2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatind~mar Das)
Mem~~cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847! Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
RAUSHAN KUMAR
Mis JAI MAA AMBEY STONE WORKS
Plot no. ~412, Khata No. 10, Mauza - Boha -02, P.O. - Sakrigali, Dist. - Sahebganj

Sahebganj ,
Dist,-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NOT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1532 dated 19/1112019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till dated 31112/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
3,35,938.00 (Three Lakhs Thirty Five Thousand Nine Hundred Thirty Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 198]; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. ill case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No.B...--:.~.~~

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.!?-:-I~ ':f.1..~?:7

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please. ~

(Yatind umar Das)
Memb cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C .• DHURWA. RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/240184 7. Fax-0651-2400850/138.

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
JAYANTO GUHA
Mis GUHA STONE WORKS
Mauza-Jamuni, Plot No.- 166 & 168, Khata No.- 56

Sakrigali, Sahebganj
Dist.-Sahebganj

Sub: - Impnsition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1530 dated 19/1112019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 43 days till dated 3111212019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
3,35,938.00 (Three Lakhs Thirty Five Thousand Nine Hundred Thirty Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g.- 3ObMemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated'/.¥R.lf.!~2-2

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of lharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindrltmar Das)=s=
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
SRI BASUKINATH YADAV
MIs LAXMI STONE WORKS
Mauza-Choti Bhagiamari, Plot No.-856, Khata No.- 48,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon 'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1529 dated 19/1112019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 106 days till dated 03/03/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
16,56,250.00 (Sixteen Lakhs Fifty Six Thousand Two Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
SdI­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

. g~:3DrMemoNo .

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. f?d.~ 'i/.~?-:?-
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatin ~umar Dasl
MelJltctcretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.; 0651-2400851/240085212400979/240184 7, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
AMITYADAV
Mis AMIT YADAV
Mauza- Choti Bhagiyamari, Khata No.-n, Plot No.- 854,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (Ee) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23120l7IEZ, O. A. No. 776/2018
and O. A. No. 37312019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1528 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 234 days till dated 09/07/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
36,56,250.00 (Thirty Six Lakhs Fifty Six Thousand Two Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary

341

2495



-:2:-

MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~g,og
MemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated . .(?-:/' <? ':1/ ?<?~:?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yalind; ~ ar Das)
Memb~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
KRISHNA OJHA
Mis KRISHNA STONE WORKS
Mauza-Adromako, Khata No.-15, Plot No -36

Sahebganj
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1526 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till dated 31103/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
10,46,875.00 (Ten Lakhs Forty Six Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g ~ g<:,.9MemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated) ').j.t? .'11?f.!.~?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr ~ ar Das)
Memb~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
SMT SHANT! SINGH
Mis SANTOSH STONE INDUSTRIES
MOUZA-BARA BHAGIAMARI , SAKRIGALI, SAHIBGANJ
Dist.-Sahebganj

Sub: - Imposjtion of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1518 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 499 days till dated 31103/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
38,98,438.00 (Thirty Eight Lakhs Niety Eight Thousand Four Hundred and Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

SdJ­
(Yatindra Kumar Das)

Member Secretary

Memo No ..S:.--::.~.!P.. Ranchi, dated .. I.?dP..Lf/.?P.?-$.

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~-ar Das)
Memb-~7retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Rancbi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
RAM SARAN MAHTO
MIS GANESH STONE WORKS
Mauza-' Nimgacbi, Khata No-21, Plot No.- 671 & 672,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1517 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days till dated 31112/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
31,95,312.00 (Thirty One Lakhs Ninety Five Thousand Three Hundred and Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No . .B. .-:.$./1....

SdJ­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. !.2::-It!? 'f./. ~~~
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatind':\.. ar Das)
Memb~:etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Miru Soren
Mis Borna Stone Mine Project ofSmt. Miru Soren
At- Borna,

Sahebganj
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1513 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 590 days till dated 30/06/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
69,14,062.00 (Sixty NineLakhs FourteenThousand Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(YatiIidra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No .. e..:-:-.~~~..

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. /.7il!.~I~?-:.']

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of 1harkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatind ~ mar Das)
Mem~~retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C .• DHURWA. RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847. Fax-0651-2400850/138.

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Deepak Kumar Mahto
MIs Nath Stone Works
Mauza -Relbhadri, Plot No.-44, JB. No.- 21, Sahebganj
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1524 dated 19/11/2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 234 days till dated 09/07/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
18,28,125.00 (Eighteen Lakhs Twenty Eight Thousand One Hundred and Twenty Five
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

B,...g/3.MemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated . .1.1:-:1 ~ .~!~?- 3

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~ar Das)
Memb~;etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
PRADEEP KUMAR CHOUDHARY
MIs DEV STONE WORKS
Mauza- Boha 02, JB No.- 30, Plot No .- 113 & 114

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1547 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 225 days till dated 30/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
17,57,812.00 (Seventeen Lakhs Fifty Seven Thousand Eight Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

@,~ '3' l-fMemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.l?1 ~ .~1.~?--::5

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatiodra ~r Das)
Member-~ary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
SHANT! SINGH
Mis SANTOSH STONE INDUSTRIES
Mauza-Jamuni, PlotNo.-170 & 171

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 77612018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1546 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 864 days till dated 31103/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
67,50,000.00 (Sixty Seven Lakhs Fifty Thousand Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/­
(Yatindra Kumar Das)

Member Secretary

e ~ .01>MemoNo . Ranchi, dated. J k/.~~I~.':--;:z

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(YatindrJt_.r Das)
Memb~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C .• DHURWA. RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847. Fax-0651-2400850/138.

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Bimal Yadav
Haribans Stone Works
Mauza-Ambadiha, LB. No.-02, Plot No . 244

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1545 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 682 days till dated 30/09/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
53,28,125.00 (Fifty Three Lakbs Twenty Eight Thousand One Hundred Twenty Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

a~91GMemoNo .

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.!?:!.~.:tJ ~?-:- ~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~ar Das)
Memb~;etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C .• DHURWA. RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/240184 7, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
SANJEEV KUMAR GUPTA
Mis SHIVAM STONE WORKS
Mauza- Chhoti Bhagiyamari, Plot NO.-8221P

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1541 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days till dated 31112/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
31,95,312.00 (Thirty One Lakhs Ninety Five Thousand Three Hundred and Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. ill case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

f],-g/'t-MemoNo .

Sd/­
(Yatindra Kumar Das)

MemberSecretary

Ranchi, dated.! .?it?~I~'3

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(yatindr.:a.. ar Das)
Memb~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E-C.• DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847. Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
SANJAY PRASAD YADAV
MAHALAXMI CRUSHER AND LOGISTICS
Mauza - Gudwa, JB. No.-50, Plot No. 991P

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 774000/- (Rupees Seventy Seven Lakhs
Seventy Four Thousand Only) vide Board's Ref. No. B-1539 dated 19.11.2019 It was further
informed that the amount of Environmental Compensation may be reduced or increased as per
the time taken for compliance and you were directed to submit the Environmental Compensation.
The Board has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 955 days till dated 30/06/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
2,23,82,812.00 (Two Crores Twenty ThreeLakhs Eighty Two Thousand Eight Hundred and
Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..~.~.~.l.r

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. r!d.~ 'it~~
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatiodr ~-ar Das)
Memb~:etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Md. Shabaj Ansari
Mis. Ansari Stone Works
Mauza-Gangoparo Bedo,

Dist.-Sahebganj

Sub: - Imposifion of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1573 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 222 days till dated 27/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
34,68,750.00 (Thirty Four Lakhs Sixty Eight Thousand Seven Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary

363

2517



-:2:-

MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

&"".9/9MemoNo .

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated./. ?1/!.'"fj.~?-:~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~lmar Das)
Memb~:cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Shlok Yadav
Mis Shlok Yadav
Mauza-Chhotibhagiyamari

Dist.-Sahebganj

Sub: - Imposifion of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1567 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 234 days till dated 09/07/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
36,56,250.00 (Thirty Six Lakhs Fifty Six Thousand Two Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No.I$..~.~.~.

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.'.?l.q.'-!/~?:?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(YatindrMmar Das)
MemiB~;etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-24008501138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Md. Tajudin & Akash Ali
MIs. Kohinoor Stone Works
Mauza-Mahakub

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1561 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 193 days till dated 29/05/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
15,07,812.00 (Fifteen Lakhs Seven Thousand Eight Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No . .G::-:-.~.~.!..

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.l.11.l?ljl?f?~~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr"'~ar Das)
Memb~fretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Murari Lal Kejriwal
MIs Shew Stone Works
Mauza-Bara Bhagiyamari

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. 8-1588 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till dated 31103/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
10,46,875.00 (Ten Lakhs Forty Six Thousand Eight Hundred Seventy Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Co:mn:iissioner,Sahebganj for information and it is requested to iriitiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No.E.::-:.~ ..?:'f-

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranehi, dated . .I.'H.~Y/.~?--- ~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatiad ~ ar Das)
Mem~~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Brajesh Pandey
Mis Univershal Enterprises
Mauza-Jokmari, Gutibera,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23120171EZ,O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1586 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 225 days till dated 30/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
52,73,438.00 (Fifty Two Lakhs Seventy Three Thousand Four Hundred and Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 198I; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End:As above
Sd/­

(Yatiodra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..g.~~.~~

Sd/-
(Yatiodra Kumar Das)

Member Secretary

Ranchi, dated .. } '!J.P. ':{.(~?- 3.

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of lharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~ mar Das)
Memb·~cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Bayas Yadav
MIs Aditya Stone Works
Mauza=-Chhoti Bhagiamari

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1581 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 225 days till dated 30/06/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
17,57,812.00 (Seventeen Lakhs Fifty Seven Thousand Eight Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatiodra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No .. ~.~.~?-.~

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated . .1.'2:/.t?'f/.?!!?-:~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr ~ ar Das)
Memb~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847. Fax-0651-2400850/138.

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Shri Rajendra Prasad Yadav
Mis. Shiv Stone Works
Mauza, -ChhotiBhagiyamari

Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1576 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 792 days till dated 18/0112022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
61,87,500.00 (Sixty One Lakhs Eighty Seven Thousand Five Hundred Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No.I>.-::.'P.?-:~

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. r?jp_tjl~?-:f.

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.
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]HARKHANDSTATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmaiLcom
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Shankar Kumar Nutan Kumari
Mis shiv Shakti Stone Works
Mauza -;Kenduwa,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1620 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 499 days till dated 31/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
38,98,438.00 (Thirty Eight Lakhs Ninety Eight Thousand Four Hundred Thirty Eight
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No..e..~.~~.'F.

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated) 'I:j/!.tf( ~.~~
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of lharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please. @

(Yatindra r Das)
Member e retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E-C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Abdul Rajjak
MIs Abdul Rajjak
Mauza - Barna,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017IEZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1619 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till dated 31/03/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
15,70,312.00 (Fifteen Lakhs SeventyThousand Three Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

SdI­
(Yatindra Kumar Das)

Member Secretary

(j, .-:J'2-?-MemoNo . Ranchi, dated./.¥t?'1./')-f?'l:->

Copy to: The Additional Chief Secretary, Forest.,Environment and Climate Change Department,
Govt. of lharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please. e.

(Yatind mar Das)
Memb S cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/240184 7, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Prakash Chandra Yadav
MIs Hill Movement
Mauza - Gudwa, PS- Sakrigali

Dist-Sahebganj

Sub: - ImposItion of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 77612018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1614 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 774 days till dated 31112/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
90,70,312.00 (Ninety Lakhs Seventy Thousand Three Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 198]; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No./$.':: ..~?-::'i(.

Sd/-
(Yatindra Kumar Das)

MemberSecretary

Ranchi, dated ...C!J.~.~/~:2-3
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~ar Das)
Memb~;;etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Suresh Yadav
MJs Mineral India (Stone Mines)
Mauza - Gudwa,
Dist.-Sahebganj

Sub: - Impositien of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017IEZ, O. A. No. 77612018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1613 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 590 days till dated 30/06/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
69,14,062.00 (Sixty Nine Lakhs Fourteen Thousand Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~g2.9MemoNo .

SdI­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated ..1?:/.~ X/. ~.~.:?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(YatiDdr~ar Das)
Memb:~rretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Prakash Chandra Yadav
Mis Prakash Chandra yadav
Mauza - Gudwa,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1611 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 519 days till dated 20/04/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
1,21,64,062.00 (One Crore Twenty One Lakhs Sixty Four Thousand Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No._g:-::.~}P

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.t!j~':I.!~?:~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr ~ ar Das)
Memb~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Suresh Yadav
MIs Mineral India (Crusher)
Mauza - Gudwa,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1610 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 75 days till dated 01/02/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
17,57,812.00 (Seventeen Lakhs Fifty Seven Thousand Eight Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..&.-:. .~.:f.1..

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. J ?j1J_'1~?-:.:s

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Prakash Chandra Yadav
MIs Prakash Chandra Yadav Stone Crushing
Mauza - Gudwa,
Dist.-Sahebganj

Sub: - Impo_sition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon 'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20 171EZ,O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 516000/- (Rupees Five Lakhs Sixteen
Thousand Only) vide Board's Ref. No. B-1609 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 75 days till dated 01/02/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
17,57,812.00 (Seventeen Lakhs Fifty Seven Thousand Eight Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary

389

2543



-:2:-

MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~ g32-MemoNo .

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated ..(?j~lj/~3.
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(yatindra4tar Das)
Member~:etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847,Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Lallu Singh
Mis Kamlesh Stone Works
Mauza - Ambadiha, PS- Sakrigali

Dist.-Sahebganj

-Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1607 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days till dated 31/12/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
31,95,312.00 (Thirty One Lakhs Ninety Five Thousand Three Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

fJ,-1s3MemoNo .

Sd/-
(Yatiodra Kumar Das)

Member Secretary

Ranchi, dated./?jI?J./~~>

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindra ':1..marDas)
Membe~retary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/240184 7. Fax-0651-2400850/138.

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Md. Akash Ali
MIs Akash Ali Stone Mines
Mauza - Malitok,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1585 dated 19.11.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 409 days till dated 31112/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
47,92,969.00 (Forty Seven Lakhs Ninety Two Thousand Nine Hundred Sixty Nine Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

End: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No..B::-:-.Q.~~

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated'/o/!!.Y!?1?,+-:':.l

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindra ~r Das)
Member~~tary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Md. Irshad Ali
Mis Kohitur Stone Works
At-Mirapara,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1737 dated 09.12.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 23 days till dated 31112/2019.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
2,69,531.00 (Two Lakhs Sixty Nine Thousand Five Hundred Thirty One Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..&..~.~.~.~

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. J.?j.r!."f./'?-:-.t.>2- '3

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of lharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~ar Das)
Memb~cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/240184 7, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Shalendra Kumar Jaiswal
Mis Shilpi Stone Works
At - Mahadeobaran,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23120171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1749 dated 09.12.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 570 days till dated 30/06/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
44,53,125.00 (Forty Four Lakhs Fifty Three Thousand One Hundred Twenty Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatiodra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..B..~.$..~~

Sd/-
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated . .I.V(J. _tt! ?!?'2:-~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatind~ ~ ar Das)
Membe~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847,Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri llias
MIs Progressive Stone Works
At - Dhatapara, PS- ,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1753 dated 09.12.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 479 days till dated 31/03/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
37,42,188.00 (Thirty Seven Lakhs Forty Two Thousand One Hundred Eighty Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
Sd/­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~~37-MemoNo .

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated/?/~ Y./~?;:7

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
lharkhand / The Regional Officer, lSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR). H.E.C .• DHURWA. RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,

Yatindra Kumar Das,
Member Secretary.

To,
Sri Chandan Kumar
MIs Chandan Stone Works
At - Nimganchi,
Dist.-Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000/- (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-1762 dated 09.12.2019 It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation. The Board
has not received the above said Environmental Compensation till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 492 days till dated 13/04/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) as per the recommendation of the Expert Committee amounting to INR
38,43,750.00 (Thirty Eight Lakhs Forty Three Thousand Seven Hundred Fifty Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the above said environmental compensation is
being imposed upon the Unit and it is, hereby, directed to deposit the amount of Environmental
Compensation within 30 days of issuance of this letter. In case of failure to comply, the above
directions given by the Board, legal action may be initiated against the Unit.

Encl: As above
SdI­

(Yatindra Kumar Das)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g~8s?MemoNo .

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated. J?/.t?~.~?-:'J.

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~'mar Das)
Memb~:cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIV.lSION BUILDING. (GROUND FLOOR), H.E.C., DHURWA, RANCHI-834004.

Wei;>site:WWW.jspyb.nic:in E-mail: ranchuspcb@gmaitcom
Phone.: 0651-2400851/2400852124009]9/2401847, Eax-0651-2400850/138,

Ref. No .. " .... -... Ranchi, Dated , .

From,
Yatindra Kumar Das,
Member Secretary,

To,

Sri' Bibhash Kumar Roushan
.Mis S.S ..Black Stone Works
.N4ruza-Belbbadri,
Dist ...Sahebgan]

Sub: -lmposition of Environmental Compensation - Regarding.

Whereas, due to the. various non compliances of die Consent to Operate (CTO) and./ or
EilylronmeJilal Clearance (EC) observed in your Unit and inlight of the various directions issued
hy~he Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
aJ,l.QO. A. No. 37:312019.an' interim Environmental Compensation for thirty (30) .days period was
c~cll.lated an<t levied on you amounting to JNR 258000 (Rupees Two Lakhs Fifty Eight
Thousand OnlY) vide Board's Ref. No. B-1446 dated 19/11/2019. It was further informed that
the 'amQunt .ef'Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas. the amount of Interim Environmental Compensation has not been received by the
Board till date.

Wb.e~s, it was observed that your Unit was operational inviolation to the environmental norms
for l~Z·days till dated 28/05/2020.

Whe~as~ the Environmental Compensation against the Unit has been calculated (Calculation
.Sheet enclosed) in'accordance with the recommendation of the Expert Committee? amounting to
1NR;3Q,OQ,000.QO ,(Rupees Thirty Lakhs Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) ofthe Air
(prev;enti:on.andControl of Pollution) Act, 1981; the following directions is hereby, being Issued
to ~beUnit: -
a) To deposit the revised amount of Environmental Compensation amounting to I.NR

30300,000 •.00 (Rupees Tblrty Lakhs Only) within 30 days of issuance of this letter.
b) To ensure that the Unit is closed down with immediate effect

Itt case' of failure to comply the above directions given by the Board, legal action may be
ii1ltiafedegainst the Unit.

End: As above SdI­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information ~andit is requested to initiate the
needful actions for recovery of the abovementioned amount at an 'earliest.

(Y~tin(lfaKumar Das)
Member Secr~tary

Memo. No ,. Ranc~,dated ,.

Copy to: The Director, Industry Department, GoJ/ The General.Manager, Jharkhand Bijli ViJwa.n.
Nigam Limited, Ranchi I The Chief lnspector of Factories, ~cbilThe DFO, Sahebganj/The
DMO, Sahebganj for information & necessary-action please.

Sd/­
{YaljndTaI(umar fias~

Member Secretary

. is ~g3gMemoNo . D~_' .h; d .red j 'lAoLf/:J.O 2-:'2:­n4llCu., a., ... :'oJ ~• • .• . .• , '-' .:;;;?

Copy to: The Additienal Chief Secretary, Forest, Environment and Climate Change Department"
Govt. ofJharkhand t The Director, Mines Directorate, Mines.~.d(leoIQgy Department, Gow;. of
Jharkhand' / The Regional Officer? JSPCB Regional Office _;;cum - Laboratory, Dumka f~r

information and necessary action please. ~:

(¥atindr.· ." . ar' »tls)
. Memb $ cretary ,
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JHARKHAND STATEPOLLtmON CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C .• DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847. Fax-0651-2400850/138.

Ref. No . Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,

Sri .Shashikant
Mis BSE C& cJV
Mauza- Mariknti and Deshpokhariya,
Dist.-Sahebganj

Sub: - Impnsftien of Environmental Compensation -Regarding.

Whereas, due to the various non compliances of the Consent to, Operate (CTO) and 1 or
EuvirOIIP1entalClearance (EC) observed inyour Unit and in. light of the various directions issued
by the Hon'ble NGT, PrincipalBench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 77612018
and O. A. No. 37312019an interim Envimnrnental Compensation for thirty (30) days.period was
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eigbt
Thousand Only) vide Board's Ref. No. 8-1441 dated 19/11/2019. It was further Infcrmed that
the amount of Environmental Compensation may be reduced or increased as per tire time taken
10tcompliance and yon Weredirected to submit the Environmental Compensation,

Whe.f~<\~, the amount of Interim Environmental Compensation has not been received by the
Board till date,

Whereas, it was observed that your Unit was operational in violation to. the environmental norms
for 409 days till dated 31112/2020.

Whereas, the Environmental Compensation against the Unit bas been calculated (Calculation
Sheet enclosed) in accordance witb the recommendation of the Expert Committee, amounting to.
1NR 9.8,85,938.00 (Rupees Ninety Five Lakhs Eighty Five Thousand Nipe Hundred and
Thtrty Eight Only)

Now, therefore.iu view of the above and by exercisingtbe powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevenrionand Control ofPollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
a) 1'0 deposit the revised amount of Environmental Compensation amounting to. lNR

98,85,938.00 (Rupees Ninety Five Lakbs Eigbty Five Thousand Nine Hundred and
Thirty Eight Only) within 30 days of issuance of this letter.

b) To ensure that the 'Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End:As above SdI­
(Yatindra Kumar Das)

Member Secretary
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Memo No ; . RanCID,dated '" ' .

Copy to:-The Deputy Commissioner, Sahebganj fOF information and iris requested to' initiate the
needful actions for recovery O'fthe abovementioned amountat an earliest.

(Yatind:ra Kum_ar Bas)
Member Secretary

Memo. No . Ranchi, dated .~ .

Copy to: 'Ihe Director, Industry Department, ·O()J/1'he General Manager, Jharkhand Bijli Vitran
Nigam Limited. Ranchi / The Chief Inspector of Factories, Raa:ehilllie DFO, Sahebgan:j/The
DMO. Sahebganj for-information & necessary action pJease.

Memo No .. ~.~.~~P.

Sd/-
(Yatindra Kumar Das)

Member Secre.tary

Railclii, dated. I.?d/!:Y:J.~P::1.

Copy to: The Additional Chief Secretary" Forest, Environment-and Climate Change·D'epartr.qefit,
Govt, O'fJbarldJand j TheDirector, Mines Directorate; Mines and I Geology Department, <Jovt., of
Jharkhaad ! The Regional Officer, JSPCB Regional Office - GUm - La'OOratocy, Dumka for
information and necessary action please.

(Yati~~-.r DalI)=s=
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.EC., DHURWA, RANCHI-8:34Q.04.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401847. Fax-0651-2400850/138.

Ref. No; . Ranchi, Dated .•......................

From,
Yatindra Kumar Das,
Member Secretary.

To,

Samim Alam
Mis MD Samim Alam
At- Gangopara, Bedo,
Dist -Sahebganj

Sub: - finPQsjtiO'fi of En_virO'nmentaJ Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and j or
Eiwironmental Clearance (EC) observed .in,your Unit and -in light of the various directions issued
by the Hon'ble NOT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 77612018
and O. A. No. 373/2019, an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR .258000 '(Rupees TwO' Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. B-t508 dated 19111/2019. It was further informed that
the amount of Environmental Compensation may be reduced. or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensarien.

Whereas') the amount of Interim Environmental Compensation has not been received by the
Board till date.

'Wbelie~~ it was observed that your Unit was operational in violation to- the environmental norms
for 700 Gays till dated 18/10/2021.

Whereas, the Environmental Compensation against the Unit bas been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
lNR 54,68,750.00 (Rupees Fifty Four Lakhs Sixty Eight Thousand Seven Hundred Fifty
Only)

Now..therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Controlof Pollution) Act, 1974 and under section 31(A) of the All:
(Prevention and Control of Pollution) Act, 19~1; the following directions is hereby, being issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to INR

54,68,750.80 .(Rupees Fifty Four Lakhs Sixty Eight Thousand Seven Hundred Fifty
Only) within 30 days of issuance of tills letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the abov-e directions given by the Board, legal action may be
initiated against the Unit.

Encl: As above SdJ­
(Yatindra Kumar Das)

Member Secretary
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Memo No , .. -r s » Ranchi, dated ; .

Copy to: The Deputy Commissioner, Sahebganj for information and.it is-requested to initiate the
needful actions for recovery of the abovementioned amount at ·an earliest,

(Yatindra Kumar Dits)
Mem~~rSecretary

Memo.No . Raachi, dated .

Copyto: TheDirector, Industry Department GoJ/ The General Manager, Jharkhand Bij,ii Vitran
Nigam Limjted, Ranchi / T11eChief Inspector of Factories, Ranclri/The DFO, -Sahebganj/The
DMO, Sabebganj for information & necessary action please.

Memo No.;f!...::.~~J.

SdI­
~atiJJ4'1laKumar Das]

Member'Secretary

Ranehi, dated ..t?d.9.}j:.?:':'.1:-~
Copy to: The Additional Chief Secretary, Forest, Bnvironment-and Ciiniate Change I).e,partment,
Govt, ofJharkhand / The Director; Mines Directorate, Mines and.Geolo.gy Department, G~¥t. 0f
Jharkhand / The Regional Officer, JSPCB- Regional Office -' cum - Laboratory, Dumka for
information and necessary action please.

~.IilI"~~ or Du)
Memb~etary
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]HARI<1-IAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C., DHURW;I\, RANCHI-834004.

Website:www.jspcb.nicJn E-mail:ranchijspcb@gmail.com
Phone.; 0651-2400851/24008521240097912401847, Fax-0651-2400850/138,

ltef.:1N"o ...•......•... Ranehi, Dated ........•...............

From,
Yatindra KUlJlArDas,
Member Secretary.

:ro,

$0 Suny K1lDJar Gupta
Mis S.S:. Black.Stone Works (Mines)
Mauza - Belbhadri,
Dist. -Sahebganj

Sub: - Imp:osition of Environmental Compensation - Regarding,

Whereas,. due to' the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (Ee) 'observed inyour Unit and in light of the various directions issued
bythe'Ho~'bleNGT, Principal Bench, New Delhi inO. A.No. 23/2017/EZ, O. A. No. 776/2018
and 0, A. No: 37312019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 1125000 (Rupees Eleven Lakhs Twenty Five
Thousand Only) vide Board's Ref. No. B..:l494 dated 19/11/2019. It was further informed that
the amount of-Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas~ the amount of Interim Environmental Compensation has not been received by the
Board till dat~,

Whereas; it wa,s observed that your Unit was.operational inviolation, to the environmental norms
for 955 days till dated 30/06/2022. \

Whereas, the Environmental Compensation against the Unit has been calculated (Calculatiou,
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amountirig--to\
INR 2,23,82,~12.00 (Rupees Two Crores Twenty Three Lakhs Eighty Two Thousand Eight \
Hundred and Twelve Onlf) -

Now, therefore, in-view of the above and by exercising the powers vested under section 33(A) of \
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 19'81;the following directions is hereby, being issued
to. the Unit; - -
a) .To deposit the revised amount of Environmental Compensation amounting to INR

.2,23,82,8'2.00 (Rupees Two Crores Twenty 'Three Lakbs Eighty Two Thousand Eight
Hundre_d and Twelve Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above Sd/­
(Yatiudra Kumar Das)

Member Secretary
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MemoNo . Rartchi, dated '" ., .

Copy to: The Deputy CQn1tnlSsionet,.Sahebgan] for information and it is requested to initiate the'
needful actions for recovery of the abovementioned amount at an earliest.

(Yatindra Kumar Das)
Me,,mber Secretary

Memo. No , . Ranchi, dated , .

Copy to: The Director, Industry Department, CJoJIThe General Manager; Tharkhand Bijli ¥itran
Nigam Limited, Ranchi / The Chief Inspector of Factories, _RaJlc~e DEb, $ahebganj/Tbe
DMO, Sahebganj for information &necessary action please,

Sd/~
l(YiltQl(lr.a Kl,lIIiar D3~)

Member'Secre~ry

Ranchi, dated./.?!P'#?!:'.:?:~

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Deparanent,
- . • !. -

Govt, of Jharkhand,' The Director, Mines Directorate, N!ioes and Geology Department, GOvt· of
Jharkhand I The Regional Officer, JSPCB Regional Office' - cum - Laboratory, Dunrka for
information and necessary action please.

(YatiJi"~-ar Das)
Mem~ar;;etary .

./
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]HARI<HAND STATE POLLUTION CONTROL BOARD
T_A. DIVISION BUILDING ~GROUNO FLOOR). H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: rancDijspcb@gmail.com
Phone.: 0651-240085'1[240085212400979/240184 7, Fax-065.1-2400850/138.

Ref. NQ . Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,

Sri Ajay Kumar Jaiswal
MIs Mahadeo Stone Works
Mauza- Belbhadri,
Dist. -Sahebganj

Sub~ - Imposition of Environm.ental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
~ovico!mleo:ta1Clearance (Eq observed in your Unit and in light of the various directions issued
by the Hon'ble NuT, Principal Bench.New Delhi in O. A. No. 23/2017lEZ, O. A. No. 776/2018
and O. A, No. 37312019 art interim Environmental Compensation for thirty (3Q) days period was
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Tbou.~aod Only) vide Board's Ref. No. 8-1492 dated 19111/2019. It was further informed 'that
the amount of Environmental Compensation may be reduced 'Orincreased as per the time taken
fot compliance -andyoo were directed to submit the Environmental Compensation.

Whe:rea,s, tbe amount of [nterirn Environmental Compensation has riot been received by the
Board till date.

Whereas, it was' observed that your Unit was operational in violation to the environmental norms
for 241days till dated 22/07/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INB i9.,29,688.00 (Rupees Nineteen Lakhs Twenty Nine Thousand Six Hundred and Eigl)ty
Eight Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under 'section 31 (A) of the Air
(prevention. and Control. of Pollution) Act, 1981; the following directions is hereby, being issued
to t.be Unit: -
a) To deposit the revised. amount of Environmental Compensation amounting to INR

19,29,688.0'0 (Rupees Nineteen Lakhs Twenty Nine Thousand Six Hundred and Eigbty
Eigbt Only) within 3.0days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: Asabove SdI­
(YatindraKumar Das)

Member Secretary
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Memo No . RaQCW,.dated ; Co .':

CQPYto: The Deputy Commissioner, Sahebganj for 'infermatien and it is 'requested ta mitiate the
needful actions tOT recovery of the abovementioned amount at an earliest,

(Yatindra Kumar Das)
- Member Secretary

.Memo. No . Ranchi, dated , .

Copy to: The Director, Industry Department, 601/ The GenemI Manager, )batk:h.~q ]3_ij1i Vitran
Nigam Limited, ~c}jj I The Chief Inspector of Factories, RanchilThe' DFO, Saheeganj/The
DMO, Sahebganj fOT infonastien & necessary action please.

M- - N ~r-8t.r3>erno ,0.... ,.•....... ·.•

SdI­
(YatiJldra.K:lu\la1i Das)

Member Secretary

Ranchi, dated .. I.2:/.(J_':f.lo/??:-~

Copy to: The-Additional ChiefSecretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand / the Director, Mipes "Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

cYallii~mar Bas)
Mem~ecr:etary
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)HARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISIONBUILDING(GROUNDFLOOR).HEC., DHURWA,RANCHI- 834004,

Website: www.jspcb.nic.in E...mail: ranchijspcb@gmail.com.
Phone.: 0651-24'00851/2:40085212400979/2401847; Fax-0651-2400850/138,

Ref.Ne .•.......... Ranchi, Dated .

From,
Yatindra Kumar bas,
Member Secretary.

To,

Sri Rabbul Ansari
Mis Jharkhand Minerals
Mauza - Bare Parte,
Dist.-Sahebganj

Sub: - Imposition Qf Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and Y or
Environmental Clearance CEC) observed in your Unit and in light of the various directions issued
py the Bon'ble NOT, Principal Bench, New Delhi inO. A No. 23/20171EZ, O. A No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref No. 8-1488 dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for-compliance and you were directed to submit the Environmental Compensation.

Whereas, (he amount of Interim Environmental Compensation has not been received by the. ' ,

Board till date.

Whereas, it was observed that your Unit was operational In violation to the environmental norms
for973 daystill dated 18/07/2022.

Whereas, the Environmental Compensation against the Unit bas been calculated (Calculation
Sheet enclosed) in accordance with.the recommendation 'Of the Expert Committee, amounting to
INR 76,01,5.62.00 (Rupees Seventy Six Lakbs One Thousand Five Hundred and Sixty Two
Only)

Now, therefore, ill view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control 'Of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution). Act, 1981; the following directions is hereby, being issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to INR

76,Ql,562.00 (Rupees Seventy Six Lakhs One Thousand Fiv.e Hundred and Suty Two'
Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above $d/,;.,

(Yatindra Kumar D~)
Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information andit is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

(YatindraKulmlr Das)
Member Secretary

Memo. No . Ranch1~dated .

Copy to: The Director, Industry Department, Goll 'The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi I The Chief Inspector 'of Factories, Ranchi/The DFO, Sahebganj/The
DMO, Sahebganj for information & necessary action please.

Memo No. (f,.::: .~.1.1J.,'.

SdI­
(Yatmdra_.Kumar Das)

Member Secretary

Ranchi, datedl?:/'l!.lf).~?-:-?-

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand I The Director, Mines Directorate, Mines and Geology Department, Govt: of
Jharkhand / The Regional Officer; JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please. '

(Y.liQ~~ marDas)
Me~~cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.G.. DHURWA, RANCHI - 834004..

Website:www.jspcb.nic.in E-mail:ranchijspcb@gmail.com
Phene.:0651-24008511240085212400979/2401847, Fax-0651-2400850/138.

Ref No........•... Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,

Sri Tinkal Kumar Bbagat
Mis Sri Sri Ram Stone Works.
Manza- Belbhadri,
Dist. -Sahebgaoj

S..b: - Imposition of Environmental Compensation - ~a.rding;

Whereas, due to the various non compliances of the Consent to Operate (CTQ) and 1 or
Environmental Clearance (Ee) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in 0. A. No. 23/20171EZ, 0. A. No. 77(>/2018
and 0. A. No. 37312019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Ooly) vide Board's Ref. No. B-1483 dated 19/1 l/2019 ..It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the. time taken
for compliance and you.were directed to submit the Environmental Compensation.

Whereas. the amount of Interim Environmental Compensarien has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms'
fer 480 days tiJ1 dated 12/03/2021.

Whereas, tbe Environmental Compensation against the Unit has been calcuJated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to

1NR 37,50,000.00 (Rupees Thirty Seven Lakhs Fifty Thousand Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, [981.; the following directions is hereby, being .issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to INR

'37,50,000.00 (Ru:pees Thirty Seven Lakhs Fifty Thousand' Only) within 30 days of
issuance ofthis letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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Memo No, . Ranchi, dated ..

Copy to: The Deputy Commissioner, Sahebganj for information and it is .requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

(Yatiodra Kumar Das)
Member Secretary

Memo. No. , .. Ranohi, dated .

Copy to: The Director, Industry Department, Goll The General Manager, Jharkhand Bijli Vitran
Nigam Limited, RanCID 1 The Chief Inspector of Factories, Ranchi/The DPO, Sahebganj/The
OMO, Sabebganj for information & necessary action please.

Memo No ..e...--:-:~.~F.

SdI­
(Y.atfudraKumar Das)

Member Secretary

Ranchi, dated._/.?:I.?r!.";p~~
Copy to: Tbe Additional Chief Secretary, Forest, Environment and Climate Cbange Department,
Govt. of Jharkhand 1The Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand 1 The Regional Officer. JSPCB. Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(l'_~~umar Das)
Mem';;~cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DNISION BUILDING (GROUND FLOOR), HEC.,DHURWA. RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/240085212400979/2401.847, Fax-0651-24008501138.

Ref. No . Ranchi, Dated " .

From,
Yatindra Kumar Das,
Member Secretary.

To.,

Sri Chadeshwar Prasad Singh
Mis Chadeshwar Prasad Sinha
Mauza- Kordar,
Dist. -Sahebganj

Sub: - Imposition of Environmental Compensation - Regarding.

Whereas, due to. the various non compliances of the Consent to. Operate (CTO) and / or
Environmental Clearance (He) observed in your Unit and in light of the various directions issued
by the Hon'h1e NGT, Principal Bench. New Delhi in O. A. No. 23/2017/EZ, 0.. A. No. 176/20"18
and O. A. NQ. 373/2019 an interim Environmental Compensation for thirty (30) days period.was
calculated and levied on you amounting to. INR 375000 (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. B-1478 dated 19/U/2019: It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to. submit the Environmental Compensation.

WIiereas, the amount of Interim, Environmental Compensation has not been received by the
Board till date.

Wher~as, it was observed that your Unit was operational in violation to. the environmental norms
for 1139 days till dated 31112/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,33,41,656.00 (Rupees One Crore Thirty Three Lakhs Forty Seven Thousand Six
Hundred Fifty Six Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control. of Pollution) Act, 1974 and under section 31(A) of the Air'
(prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to. INR

1,33,47,656.00 (Rupees One Crore Thirty Three Lakhs Forty Seven Thousand Si."l.
Hundred Fifty Six Only) within 30 days of issuance of this letter ..

b) To. ensure that the Unit is closed down with immediate effect

III case of failure to. comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to; The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an.earliest.

(Yatindr:a Kumar Das)
Member Secretary

Memo. No . Ranchi, dated .

Copy to: The Director, Industry Department, GoJ! The General Manager, Jharkhand Bijli Vitran
Nigam: Limited, Ranchi / The Chief Inspector of Factories, Rancbiltbe DFO, Sahebganj/The
DMO, Sahebganj for information &necessary action please.

SdI­
(Y.~dra Kumer nas)

Member Secretary

MemoNo ..~~~.Lj.~. Ranehi, dated.!?f. ~'f../~.~~
Copy to: The Additional Chief Secretary; Forest, Environment and Climate Change Department,
Cart. of Jharkhand J The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand 1 The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and neces-saryaction please. -

(Y3tind.1;.mar Das)
Meme-;cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C .. DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-24008511240085212400979/2401847, Fax-0651-2400850/138,

Ref. No., .. , ....... Ranchi. Dated ,', .. ,. '.' .

FroID,
Yatindra Kumar Das,
Member Secretary.

re,

Md. Irsad Ali
Mis Insha Stone Works
Mauza - Boha,
Dist.-Sahebganj

Sub: - Iinpo:sition of Eoviroomental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (GtO) and I or
Environmental Clearance (BC) observed in your Unit and in Iight of the various directions issued
by the Hon'ble NOT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 77612018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref No, 8-1497 dated 19/11/2019. It was further informed that
the. amount of Environmental Compensatiou may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation,

Whereas, 'the amount of Interim Environmental Compensation bas not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 453 days till dated 13/02/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 35,39,062.00 (Rupees Thirty Five Lakhs Thirty Nine Thousand Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to lNR

, 35,39,062.00 (Rupees Thirty Five Lakhs Thirty Nine Thousand Sixty Two Only) Within
30 days of issuance of this letter.

b) To ensure that the Unit is closed down with i:mm:ediateeffect

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Encl: As above SdI­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj fQI information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

(YatiOdra Kumar Das)
Member Secretary

Memo. No . Ranchi, dated , .

Copy to: The Director, Industry Department, GoJI The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi I The Chief Inspector of Factories, Ranchi/The DFO, Sahebganj/The
DMO, Sahebganj for information & necessary action please.

. N o~gl(rMemo ' o.D ,...

SdZ-
(y,atindra Kumar Das)

Member Secretary

Ranchi, dated. l?:/'!, 'f:L~.~~
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt, of Jharkhand I The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand I The Regional Officer, JSPCB Regional Office, - cum - Laboratory, Dumka fer
information and necessary action please.

(Yalin,'1" "umarna.)
Meu'.~ecretary
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Ref. No . Ranchi, Dated ~ .

From;
Yatindra Kumar Das,
Member Secretary.

To,

Sri Pintu Kumar Pandit
MIs Pratik Stone Works
Mama - Belbhadri, Khata No.- 05, Plot No.- 08~
Dist.-Sahebganj

Sub: - Impositi.on of Environmenta'l Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) ami I or
Environmental Clearance (Be) observed in your Unit and in light of the various directions.issued
by the Hon'ble NGT, Principal Bench, New Delhi in0 ..A. No. 23/20171EZ, O. A. No. 776/2()18
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. No. 8-1521 dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount Of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 225 days till dated 30/0612020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 17,57,812~OO(Rupees Seventeen Lakhs Fifty Seven Thousand Eight Hundred Twelve
Only)

Now, therefore, in view of the above and 'by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Apt, 1974 and under section 3 r (A) of the Air
(Prevention and Control ofPoUution) Act, 1981; the following directions is hereby, being issued
to theUnit: -
a) To deposit the revised amount of Environmental Compensation amounting to INR

17,57,812.00 (Rupees Seventeen Lakhs Fifty Seven Thousand Eight Hundred Twelve
Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Enel: As above SdJ:­
(Yatindra Kumar D~)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and.it is requested to initiate tbe
needful actions for recovery of the abovementioned amount at an earliest.

(yatindra Kumar Das]
Member Secretary

Memo. No , . Ranchi.. dated .

Copy to: The Director, Industry Department, GQJI The General Manager, Jharkhand Bijli Vitran
Nigam. Limited, Ranchi I The Chief Inspector of Factories, Ranchi/The DFO, Sahebganj/The
DMO, Sahebganj for information & necessary action please.

B.-c!3 it?Memo No ·..

SdI-
(Yatindra Kumar Das)

Member Secretary

Raachi, dated .. lHE!.'1/ ~?-; s.

Copy to: The Additional Chief Secretary, FOTeSt, EnvironmentandClimate Change Department,
GOVL OfJharkhand IThe Director, Mines Directorate, Mines and Geology Department, Govt, of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yalind ~umar Das)
Mem~ecretary

, ,
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Rcf.No .•.•........ Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,

Md. Mohinul Haque
Mis Shah Stone
At- Bara Panchkuli, Barhait,

Sabebganj
Dist-Sahebganj

Sub: - Im,position of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CIO) and 1 or
Environmental Clearance (Ee) observed in your Unit and in light of the various directions issued
'by the Hon'hle NOT, Principal Bench, New Delhi in 0. A. No. 23/20J7/EZ, 0. A. No. 776/2018
and 0. A. NQ. 37312019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied 011 you amounting to INR 375000 (Rupees Three Lakbs Se-venty Five
Thousand Only) vide Board's Ref. No. B-1514 dated 19/11/2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
fur compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation bas not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 451 days tin dated n/02l2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet, enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 52,85,156 ..00 (Rupees Fifty TwoLakhs Eighty Five'I'housand One Hundred Fifty Sb
Only)

Now, therefore, in view of the above and by exercising the powers vested Under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the foUowing directions is hereby, being issued
to the Unit: -
a) To deposit the ~vised amount of Environmental Compensation amounting to INR

52,85,156.00 (lbfpies Fifty TwoLakhs Eighty FiveTbousand One Hundred Fifty Six
Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Encl: As above Sd/­
(Yatindra Kumar Oa8)

Member Secr-etary
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Memo No . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to iDitiate the
needful actions for recovery of the abovementioned amount at an.earliest.

(Y~findraKumar Das)
Member Secretary

Memo. No . Ranchi, dated .. ; , ,

Copy to: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vittan
Nigam Limited, Ranchi / The Chief Inspector of Factories, Ranchi/The DFO, Sahebganj/The
DJyfO.Sahebganj for information & necessary action please.

Memo No.B.~~.~·~.

Sd/-
(Yatindra Ku~rD.as)

Member Secretary

RanCID,dated. !?:/.t? 't./..~.~?

Copy' to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharlchand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jbarkhand / The Regional Officer, JSPCa Regional Office - com - Laboratory, Dumka for
information and necessary action please.

(Yatind"'~-- -- Das)
~mb~ary
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Ref.No ..•.........• Ranchi, Dated .

Yatindra Kumar Das,
Member Secretary,

to,

PARMENDAR GOEL
Mis G RG STONE WORKS
Mauza - Chhoti Bhagimari, Plot No- 824

Dist.-Sabebganj

Sub: "ImpositioD of Environmental Compensation - Regarding ..

Whereas, due to the various non compliances of the Consent to operate (CTO) and I or
Environmental Clearance (BG) observed in your Unit and in light of the various directions issued
by the lloD.'bleNGT, Principal Bench, New Dellri in O. A. No. 23f2017IEZ, O. A. No. 776/2018
and O. A. No, 37312019 an interim Environmental Compensation for thirty (30) days period was.
calculated and levied on you amounting to INR 258000 (Rupees Two Lakhs Fifty Eigbt
Thousand Only) vide Board's Ref. No. B-1540 dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as.per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 889 days till dated 25/04/2022.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 69,45~312;OO(Rupees Sixty Nine Lakhs Forty Five Thousand Three Hundred Twelve
Only)

Now, therefore, in view of the above and by exercising the powers vested tinder section 33(A) of
the Water (prevention and Control ofPoUution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to L"JR

69,45,312.00 (Rupees Sixty Nine Lakhs Forty Five Thousand Three Hundred Twelve
Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board. legal action may be
initiated against the Unit.

End: Asabove SdJ­
(Yatindra Kumar Das)

Member Secretary
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.Memo No ·.. Ranehi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

(Yanodra Kumar Das)
Member Secretary

Memo. No.- .. " .- , . Ranchi, dated .

Copy to: The Director, Industry Department, Goll The General Manager, Jharkhand Bijli Vitran
Nigam Limited, RanCIDI The Chief Inspector of Factories, Ranchi/The: DFO, Sahebganj/Tbe
PMO, Sahebganj for information & necessary action please.

O.--gs-oMemo No..P. .

SdI­
(Ya1jndra.Kumar Das)

Member Secretary

Ranchi, dilted.)..7::I. 9. ~.f.~:);.3

Copy to: The Additional Chief.Secretary, Forest, Environment and Climate Change Department,
Govt. ofJharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand I The Regional Officer, JSPCB Regional Office - CUl1l - Laboratory, Dumka for
information and necessary action please.

(YatinliAmar Das)
Mettl;;~;cretary
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Ref. NQ .. Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,

Md, Sarnim Alam
Mis Md. Samim Alam Mines
Mauza-Gangoparo Bedo

Dist,-Sahebganj

Sub: -Imposition ofEovironmental Compensation -Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and t or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. Z3J2017/EZ, O. A. No. 776/2018
and 0., A. No. 37312019 an interim Environmental Compensation for thirty (30) days period was
calculated. and levied on you amounting to INR 375000 (Rupees Three Lakhs Seventy Five
Thousand Only) vide Board's Ref. No. '8-1572 dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational ill violation to the environmental norms
for 205 days till dated 10/06/2020].

Whereas" the Environmental Compensation against the Unit has been calculated (Calculation
Sheer enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 24J02,344.00 (Rupees Twenty FourLakhs TwoTheusand Three Hundred Forty Four
Oldy)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of tbe Air
(prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to INR

24,02,344.00 (Rupees Twenty FourLakbs TwnThousand Three Hundred Forty Four
Only) within 30 days of issuance of this letter.

b)' To ensure that the Unit is closed down With.immediate effect

In case of failure to comply the above directions given by the Board, Jegal action may be
initiated against tile Unit

End:As above Sdf­
(Yatindra Kumar Das)

Member Secretary
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Memo No . Ranchi.idated, .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned .amount at an earliest.

(Yatindra Kumar Pas)
Member Secretary

Memo. No - . Ranchi, dated .

Copy to: The Director, Industry Department, Gol/ The General Manager, Jharkhand Bijli Vitrano
Nigam Limited, Ranchi / The Chief Inspector of Factories, Ranchi/The DFO, Sahebganj/The
DMO, Sahebganj for information &necessary action please.

.' . ()-estMemo No.t>. ... :.. i.· •••

SdI­
(Yanndra Kumar Das)

Member Seeretary

hi da - J')~ /):'1./ ~2,.;.3Ranc I, ted ~l.. ..

Copy to: The Additional Chief Secretary, Forest, Environment and' Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines 'and Geology Department, Govt, of
lharkband I The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Vatind~ . r Ila$)
MemU::tilry
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Ref. No............ Ranchi, Dated , II , II

From,
Yatindra Kumar Das,
Member Secretary.

To,

Md, Akhatar AJam
Mis Neha Black Stone Works
Mauza-Gangoparo Bedo

Dist-Sahebganj

Sub: -Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (Cf'O) and 1 or
Environmenral Clearance (BC) observed in your Unit and in light of the various directions issued
bytheHon'bleNGT, Principal Bench, New Delhi in O. A. No. 2312017IEZ; O. A No. 77'6120J.8
and Q. A. No. 37312019an interim Environmental Compensation for thirty (30) days period was
calculated and lev:ied on you amounting to INR 375000 (Rupees Three Lakhs Seventy Five
Thousand Orily) vide Board's Ref. No. 8-1570 dated 19.11~2019.It was further informed that
the amount of Environmental Compensation may be reduced or increased as perthe time taken
forcompiiance and you were directed to submit the Environmental Compensation.

Wher,eas, the amount of Jnterim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 265 days till dated 10/06/2020.

Wl;lere~ the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 24,02,344.00 (Rupees TWenty Four Lakhs TwoTbousand Three Hundred Forty Four
On] ).Y
Now, therefore, inview of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 3l(A) of the Air
(prevention. and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to INR

24,02,344.00 (Rupees Twenty Four Lakbs TwoThousand Three Hundred Forty Four
Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above. Sd/­
(Yatlndra Kumar Das)

Member Secretary
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Memo No . Ranchi, dated - '., .

CQPYto: The Deputy Commissioner, Sahebganj for information and iris requested to ,initiate the
needful actions fOT recovery of the abovementioned amount at an earliest.

(YatindraKumar Do)
Meg:JberSeeretary

Memo. N'o , _ . Ranehi, dated .

Copy tp: The Director, Industry Department; GoJf The General Manager, Jharkhand Bijli Vitran
Nigam Limited, Ranchi .f The. Chief Inspector of Factories, Ranchi/The DFO, Sab~bganj!The
DMO, Sahebganj for information & necessary action please.

Sdf­
(Yatindra l(upUlr Das)

'Member Se~retary

M N g-~S2emo _0 _ . Ranchi,datedl.?1~':(1.~~
Copy to: The Additional Chief Secretary. Forest, Environment and Climate Change Department,
Govt, of Jharkhand / The Director, Mine~ Directorate, Mines .and Geology Depa)tm~~t~Govt, of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka far

information and necessary action please. . :G. '. .,'

(Yatin _,. mar Das)
Memb S cretacy
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Ref. No . RanCID, Dated .

From,
Yatindra Kumar Das,
Member Secretary;

To,

Sri Pranav Kedia
M/s.Keaia.Stone Works
Mauza-Gangopara Mako

Dist-Sahebganj

Sut;o: -lniposition of Environm.entaJ Compensation - Regarding.

\¥hereas-, dne to the various non compliances of the Consent to Operate (CTO) and / or
Environmental Clearance (Ee) observed-in your Unit and in light of the various directions issued
by the Han 'bIe NGT, Principal Bench, New DeUli in O. A. No. 23/20] 7/EZ, Q.A. No. 776/2018
and O. A. No. 37:3/2019an interim Environmental Compensation for thirty (30) days period M!S

calculated and levied on you amounting to 1NR 315000 (Rupees Three Laklls Seventy Five
Thousand Only} vide Board's Ref. No. 8-1559 dated 19.11.2019. It was further informed that
the amount: of Environmental Compensation may be reduced. or increased as per the time taken
for compliance and you Were directed to submit the Environmental Compensation.

Whereas, the- amount of Interim Environmental Compensation has. not been received by the
Board till date.

Wb.~i"eas,itwas observed that your Unit w:asoperational in violation to the environmental norms
for 134 days till dated 31/03/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in ac-cordance with the recommendation of the Expert Committee, amounting to
INR 15,7()~12.00 (Rupees FifteenLakhs SeventyThousand. Three Hundred Twelve Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to INR

15,70,312.00 (Rupees F.ifteenLakhs SeventyThousand Three Hundred Twelve Only)
within 30 days of issuance of this letter.

b) To ensure 1hat the Unit is closed down with immediate .effect,

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above /j
/

/
I
I

SdJ­
(Yatlndra Kumar Das)

Member Secretary

,,
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MemoNo _ . Ranehi, ·dated ...........•.. ; ...

Copy to: The.Deputy Commissioner, Sahebgan] for mformatien and.it is requested to 'initiate the
needful actions for recovery of the abovementioned amount at an 'earliest.

(Yatindra Kumar Das)
Member Secretary

Memo. No _.. Ranchi, dated ;.. , ~.

Copy to: The Director, Industry Department, GoJ/ The General Manager, Jharkhand Biju Vitran
Nigam Limited" Ranchi / The Chief Inspector of Factories, Ranchi/The DFO, Sahebganj/The
DMO, Sahebgan] for information & necessary action please.

g.-~Memo-No .

Sd/­
(YafuJdra'Kumar Das)

Member Secretary

'RanCID, dated.. I.?d.o.Y.J~~3
Copy to: The Additional Chief Secretary, Forest, Environment and Climilte Change Department,
Govt, of Jharkhand.Z The Director, ,Mines Directorate, Mines and Geelogy Department, Go-vt.of
Jharkhand t The Regional Officer, JSPCB Regional Office - cum - L3b6f~OZY, Dumka for

information and necessary action please. . ~. 'c" ': .

(Yatind ,. rDas)
Memb· .' eretary
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Ref, No . Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,

Sri Tapan Kumar Singh
Mfs. Singh Stone Works
Mauza-Bunda Mako

Dist,-Sahebganj

Sub: -ImpoSition of EuvironmeptaJ Compensation - Regarding.

Whereas:, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (HC) observed in your Unit and in light of the various directions issued
by the Hon'ble NOT, Principal Bench, New DeIhi in O. A. No. 23120171EZ,O. A. No. n6/2018
and O.A. No. 37312019 an interim Environmental Compensation for thirty (30) days period was
calculated and. levied on you amounting to INR 375000 (Rupees Three Lakhs Seventy Five
Theusand' O.nly) vide Board's Ref. No. B-1558 dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may 'be reduced or increased as per the time taken
for c()mpliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board tilldate.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 134 days till dated 31103/2020.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting ro
INR 15,70,312.00 (Rupees FifteenLakhs SeventyThousand Three Hundred. Twelve Only)

Now, therefore, in view of the above and by exer-cisingthe powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit:-'
a) To deposit tae revised amount of Environmental Compensation amounting to INR

15,70,312~OO(Rupees FifteenLakhs SeventyThousand Three Hundred Twelve Only)
within: 3.0days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect,

In case of failure to comply the above directions given by the Board, legal action may be
mitiated against the Unit.

End: As above Sd/­
[Yatindra Kumar Das]

Member Secretary

\
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Memo No ..............• Ranchi, dated _ ,.

Copy to: the Deputy Commissioner, Sahehganj for information and i:tIs requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest,

(Yatindra. Kumar Das)
Member Secre~ry

Memo. No . Ranchi1 dated .

Copy to: The Director, Industry Department, GoJ! The General Manager, Jharkhand Bijili Vitran
Nigam Limited, Ranchi .J The Chief Inspector of Factories.. Ranchitl'tte DFO; S~ebganj/The
DMO. Sahebganj for information & necessary action please.

Memo No.:e..-:-..~.ry

SdI­
(¥atindra,Kumar Das)

Member Secretary

Ranchi, dated •. ,.'1j~X/~?:-3

Copy to: The Additional Chief Secretary, Forest, Environment ana Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt, -of
Jharkhand I The Regional Officer, JSPCB- Regional Office - cum - Laboratory, Dumka for

information and necessary' action please. _.~ ~"

(yatindr K ar Das)
Member': etary
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Ref. No . Ranchi, Dated .

Frem,
Yatindra Kumar Das,
Member Secretary.

to,.

Md.Samim
Mis Samim Stone Works
Mauza-Bekchuri,
Dist-Sahebganj

Sub: - Imposition of EnviromnentaJ Compensation - Regarding.

Wb:~r.eas,due to the various non compliances of the Consent to Operate (eTO) and I OJ

Environmental Clearance (EC) observed in YOW unit and in light of the various directions issued
by the Hon'bleNGT, Principal Bench, New Delhi inO. A. No. 23/2017fEZ, O. A. No. 776/2.018.
and O. A. No. 3-73/2.019an Interim Environmental Compensation for thirty (30) days period was
calculated and Ievied on you amounting to lNR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Ooly) vide Board's Ref. No. B-1587 dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmenta.l Compensation,

Whereas, the amount of Interim Environmental Compensation has not been received by the
Beard rill date:

Whereas, it was observed that your Unit was operational inviolation to the environmental norms
for 134 days' till dated 31103/2020.

Whereas, the Environmental Compensation against the Unit bas been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 20,93,750.00 (Rupees Twenty Lakhs Ninety Three Tbousand SevenHondred Fifty
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Pr.evention and Control ofPollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: .-
a) To deposit the revised amount of Environmental Compensation amounting to INR

20,93,7.50.00 (Rupees Twenty Lakhs Ninety Three Thousand SevenHundred Fifty OnJy)
within 3.0days of issuance of this letter. .

b) To ensuretb:attbe Unit is closed down with immediate effect

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above Sdl-
(Yatindra Kumar Das)

Member Secretary
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Memo No .............•. Ranchi, dated .

Copy to: The Deputy Commissioner. Sahe~ganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an:earliest.

(l'atindra Komar Das)
Member Secretary

Memo. No , . Ranchi, dated , .

Copy to: The Director, Industry Department, OoJI The General Manager, Jharkhand Bijli Vitran
Nigam Limited. Ranchi I The Chief Inspector Of Factories, Ranchl/Tlie DFO, SabehganjlTb¢
DMO, Sahebganj for information & necessary action please.

. [1.'-!jS-S-MemoNo.~ " .

Sd/-
(YatiDdra Ku;mar Das)

Member Secretary

Ranchi, dated ..'.?11?:'f./.~'k3

Copy to: The Additional Chief Secretary, Forest, Environment and ClimateChange Department,
Govt, of Jharkhand I The Director, Mines Directorate, Mines and Gw)ogy Department, Govt. of
Jharkband I The Regional Officer, JSPCB Regional Office - cum ...,'Laboratory, Dumka for
information and necessary action please. £l.. ;.'

(Yatin a mar Das)
Me~itj. ecretary

436

2590



$l1'{{51 0\5 ~f\.TlJ ~<&~01 PtlJ·~OI ~
JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISIONBUilDING (GROUNDFLOOR).H.E.C••DHURWA.RANCHI- 834004.

Website: www.jspcl;>.niC.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-24Q_0851/24008~521240091912401847!Fax-0651-2400850/138 ..

RetNo . Ranchi, Dated .

From,
Yarindra Kumar Das,
Member Secretary.

'To,

Sri.PradeepKumar Bhardwaj
Mis. Maa Chhinmastika .Steellndia Pvt Ltd.
-Ma~ - Bundabara Ghati,
Dist, -Sahebgani

Sub: -lmpDsUion of Environmental Compensation - Regarding.

Whereas,. due to the various non compliances of the Consent to Operate (CTO) and I or
Bfivi:£omnentalClearance .(Be) observed in your Unit and in light ofthe various directions issued
bytbeRon'bleNGT, Principal Bench, New Delhi ina. A. No. 23/20171EZ, O. A. No. 77612018
and O. A. No. 373/2019 an interim Environmental Compensationfor thirty (30) days period was
calculated and levied on you amounting-to lNR 516000 (Rupees Fi.veLakhs Sixteen Thousand
,Only) :vide Board's Ref. No. B-1577 dated 19.11.2019. It was further informed that the amotmt
of Environmental Compensation may. be reduced or increased as per the time taken for
compliance and you were directed to submit the Environmental Compensation.

Whereas, the. amount of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 22;5daystill da~d 30/06f20Z0.

Wfiereas, the Environmental Compensation against the Unit bas been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 52,73,43.8.00 (Rupees Fifty Two Lakhs Seventy Three Thousand Four Hundred and
'Thirty Eigbt Obly)

Now. therefore, in view of the above and.by exercising the powers vested undersection 33(A) of
the Wat€<r-(Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit': -
a) TQ deposit the revised amount of Environmental Compensation amounting to. INR

52,73,438.00 (Rupees Fifty Two Lakhs Seventy Three Thousand Four Hundred and
Thirty Eig\1t Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: Asabove Sd/­
(Yatindra Kumar Das)

Member Secretary
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Memo No . Ran~hi"dated ,...,'

Copy to: The Deputy Commissioner, Sa}jeb~j for information and it is requested to initiate the
needful actions for recovery or the abovementioned amount aran earliest

(Y~ti}ldra~wnar Das)
Me:mber Secretary

Memo. No ' '., -, Rancru, dated _ .

Copy to: The Director, Industry Department, GoJI The General Manager, Jhatkhand BjjIi Vitran
Nigam Limited, Ranchi I The Chief Inspector of Factories, R~me DFO, Sahebganj/The
DMd, Sahebganj for iitformation & necessary action please. . .

Sd/-
(yatUid'ra Kumar nas)

Me(Dbe-:- ,Secretary

Ranehi, dated. l?:lf!~'!.l~?-:_3

Copy t-o: The,Additional Chief Secretary, Forest, Bavironmenr.and Climate Chang~ Department,
GOV!. of Jharkhand I The Director, Mines Directorate, Mines and GeeloID' Department, GQyt, of
Jharkhand I The Regional Officer, JSPGB Regional Office - eam - Laboratory, Dumka f9{
mformatiou and necessary action please.

(Y.tin~. mar Das)
Me_~:cre.Wy
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]HARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVI'SION BUILDING (GROUND FLOOR). H.E.C .• DHURWA, RANCHI- 834004.

Website: www ..jspcb.nic.in E-mail: ranchijspcb@gmaiLcom
Phone.: 0651-2400851/24oo85212400979/2401847! Fax-0051-2400850/138,

Ref. No . RanCID, Dated.. , ; .

From,
Yatindra Kumar Das,
MemberSecretary.

To,

Sri Sanjay Kumar Yadav
MJ,f) Maa Shetla Stone Works
Mattza - Gudwa, PS- Sakrigali

Dist-Sahebganj

Sub: ..Imposition of Environmental Compel)sa1ion - Regarding.

Whereas, due. to the Various non compliances of the Consent to Operate (eTO) and ! or
Environmental Clearance .(BC)observed in your Unit and in light of the various directions issued
by the Ilon'ble NOT, 'Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A-. No. 776/2018
and O..A. No. 373/201 9 an interim Environmental Compensation for thirty (30) days period was
calc1!Uatedand levied on you. amounting to INR 258000 (Rupees Two Lakhs Fifty Eigbt
Tltoij}8)ld Only) vide Board's Ref. No. 8-1608 dated 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for eomplianceand you were directed to submit the Environmental Compensation.

(

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1229 days-till dated 31103/2023.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 1,92,f)3,12S.00 (Rupees One Crore Ninety Two Lakbs Three Theusand One Hundred
Twenty Five Only)

Now, therefore, in view of the above and.by exercising the powers vested under section 33(A) of
tire Water (prevention and Control of Pollution) Act, 1974 and under section 3J (A) of the Air
(prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
a) To depesit the revised amount of Environmental Compensation amounting to lNR

1JJ2,03,12S.0C)(Rupees One Crore Ninety Two Lakbs Three Tbousand One Hundred
Twenty Five Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect

ill case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above SdI­
(Yatind1"3Kumar Das)

Member Secretary
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Memo No . Ranchi, dated ,' .' '" .

Copy to: The Deputy Commissioner, Sahebganj for information and. it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliiest. .

(YatiOdra Kuruar Oas)
Member ~['et-a:ry

Memo, No ' . Ranch;,. dated .

Copy to: The Director, Industry Department, GoJ/ The General Manager, Jharkhand.Bijli Vitran
Nigam Limited, Rancbi I The Chief Inspector of Factories, Ranchi/The DFO, Saheb_ganj/The
DMQ, Sahebganj for information & necessary action please.

". o : ~r?-Memo No..D. .

SdI­
(yatindra'Kumar Das)

Member Secretary

Ranchl, dated.)Ril!.'1./!#?:-:3

Copy to: The Additional Chief Secretary, Forest, Enviromnent and Climate Change Department,
Govt, of Jharkhand I The Director, Mines Directorate, Mines .and Geology Deparanent, GQvt. of
Jharkhand f The Regional Officer. J8PCB Regional Office - cum >- Laboratory, D~ ]01

information and 'necessary action please. . ~' .

(Yatind' ,mar Das)
Melnbe . retal"y
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JHARKHAND STATE-POLLUTION CONTROL BOARD
TA 91VISION BUILD.ING (GROUND FLOOR). H.E.C., DHURWA. RANCHI- 834004.

Website: www.jspcb.n~c.in E-maiL ranchijspcb@gmajJ.com
Phone.: 0651-2400851/240085212400979/240184 7. Fax-0651-.2400850/138',

Ref. No._ ' . Ranchi, Dated , , .

From,
Yatindra Kumar Das,
Member Secretary.

To,

Sri Bajrangi Prasad Yadav
MIs Yashraj Black Stone Works
Mauza - Jokmari,
Dist.:.-Sahebganj

Sube....imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Bnvironmental Clearance (EC) observed inyour Unit and in light of the various directions issued
by the Hon'ble NOT, Principal Bench, New-Deihi in O. A. No. 23120171EZ,O. A. No. 776/2018
and O. A. No. 37312019 ali interim Environmental Compensation for thirty (30) days period was
ealeulated and levied on YQu amounting to INR 25aooo (Rupees Tw:o Lakhs Fifty Eight:
Tbousand Onlj)"Vide Board's Ref. No. ~160S dated 19~11.2,()19.It Was' further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas-~the .amount of Interim Environmental Compensation bas not been received by the
Board till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1229 <laystill dated 3110312023.

Wher.oos" the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, 'amounting to
INR 96,01,.562.00 (Rupees Ninety Six Lakhs On-eThousand Five Hundred Sixty Two Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Preeention and Control of Pollution) Act, 19.81;the following directions is hereby, being issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to INR

96,oi,562.QO (Rupe~ N"mety Six Lakhs One Thousand Five Hundred Sixty Two Only)
within 30 days of issuance of'this letter.

b) To ensure that the Unit is dosed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above Sat­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebgan] for information and itis requested to mitiate the
needful actions for recovery- of the abovementioned amount 'at an earliest,

(Yaij,ndra Kumar Das)
Member Secretary

Memo. No .. Ranchi, dated .

Copy to: The Director, Industry Department, GoJ/ The General Manager, Jharkhand Bij!! Vitrau
NIgam Limited, Ranchi / The' Chief Inspector of Factories, Ranehi/The DFO, 'Sahebganj/The
DMO, Sahebganj for information & necessary action please.

g~~s-S
Memo No ..

sdJ..
(l'atindra Kumar.Bas)

Member Secretary

Ranebi dated It..J fJ';( t~2-r'}.. Clll, t ... ~ ..... r .....
Copy to: The Additional Chief Secretary, Forest, Errvironment.and ClimateChange Department,
Govt..of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The: Regional Officer, JS}JCB Regional Office - cum, - Laboratory, Dumka .for

information and necessary action please, . . ~'." .

(Yatin ·a.,~ Das)
Metnb' eeretary
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}HARKHAND STATE POLLUTION CONTROL BO,ARD
T.A ..DIVISION BUILD'ING (GROUND FLOOR), HE.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail:ranChijspcb@gmail.com
Phone.: 0651-24008511240085212400979/2401847, Fax-0651-2400850f138,

Ref. No . Ranchi, Dated .

Yatindra Kumar Das,
Member Secretary.

To,

Smt, Pinki Yadav
M/s Arj.wi alack Stone Works
Mauza ', Jokmari,

Dist. -Sahebganj

Sub: - InipO.Sitiofiof Environmental Compensation - Regardbig-.

Whereas, due to the various non compliances of the Consent to Operate ~CTO) and I or
Environmeatal Clearance (BC) observed in your Unit and in light of the various directions issued
by tb.e,Hon"ble NOT, Principal Bench, New Delhi in O. A. Nb. 23/2017IEZ. O. A. No. 77612018
and O. A. No. 37312019 'an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 258000 (Rupees' Two Lakhs Fifty EIght
Thousand Only) vide Board's Ref. No. B-1604 dated 19.11.2019. It was further informed that
the amount of'Environmcntal Compensation may he reduced or increased as per the time taken
forcempfianee and you were directed to submit the Environmental Compensation.

mereas, the-amonnt of Interim Environmental Compensation has not been received by the
BOard till date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 1,229 days till dated 03103/2023.

Whereas" the Environmental Compensation against the Unit has- been calculated (Calculation
Sheer enclosed) in accordance with the recommendation of the Expert Committee, amounting to
1NR ~J6,01,562.00(Rupees Ninety Six Lakhs One Thousand Five Hundred Sixty Two Only)

Now, therefore, iaview of the above and by exercising the powers vested under 'section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 198]; the following directions is hereby, being issued
to the Unit; -
a) To deposit the revised amount of Environmental Compensation amounting to JNR

96,01,562.00 (RUpe~ Ninety Six Lakhs One Thousand .Five Hundred smy Two Onfy)
within 30,days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above' directions given by the Board, legal action may be
initiated-against the Unit

End: As above SdI­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . RanCID,dated. ., .

COPY.to; The Deputy Commissioner, Sahebganj for informarien and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

(Yatindra Kumar Das)
Member Seeretary

Memo. No . Ranchi, dated , .

Copy to: The Director, industry Department, GoJ/ The General Manager, Jb.atkhana BijIi Vitrau
Nigam Limited, RanCID/ The Chief Inspector of Factories, Ran'chifFbe PFO, ,sahe.bganj/Th¢
DMO, Sahebganj for information &necessary action please.

..B~r3Memo No .. ; .

Sd/-
(Y~atindraKumar Das)

)feoiber Se~retary

RanCID,dated.).?:I.~.I.jj.~?;-J.

Copy to: The Additional Chief Secretary, Forest, Environment and Clhnate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Departrsent, Bon. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information arid necessary action please.

(Yalindr~mar Da.)
Memb~cretary
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JHA-RKfIAND STATE POLLUTION CONTROL 'BOARD
T.A. DIVISJON BUILDING (GROUND flOOR), H.EC., DHURWA, RANGHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651 ..240085'11240085212400979/2401847, Fax':0651-24008501138,

RefNo - . Ranchi, Dated ............•...•...... ;..

From.
Yatindra Kumar Das,
Member Secretary.

To,

Sri Rajan Kumar
M1sRc~janStorieWorks
At-Borne,
Dist, -Sahebganj

Sub; ;;.Imposition of En.vironmentalCompensation - Regarding,

Whereas, due to the various non compliances of the Consent to Operate (eTO) and I or
Environmentai Clearance (BC) observed in your Unit and in light of the various directions issued
bytbeHon;bleNGT, Principal Bench, New Delhi in O. A. No. 23/20l7JEZ, O. A. No. 776/2018
and O. A. No. 373lZ()] 9 an interim Environmental COmpensation for thirty (30) days period was
calculated and levied.on you amounting to INR 375.000,0 vide Board's Ref No. 8-1599 dated
19.11.20l9. It was further informed that the amount of Environmental Compensation may be
reduced Of increased as per the time taken for compliance and you were directed to submit the
Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Beard till date.

Wherea~~it was observed that your Unit was operational in violation to.the environmental norms
for 225 days till dated 30/0612020.

Whereas; the Environmental Compensation against the Unit has been calculated (Calculation
Sheet-enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 26,36,719.00 (Rupees Twenty Sa Lakhs Thirty Six Thousand Seven Hundred
Nineteen OJily)

Now, therefore, in view of the above and by exercising the.powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) or the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Umt:-
a) To deposit the revised amount of Environmental Compensation amounting to INR

26,36,719~00 (Rupees Twen.ty Six Lakhs Thirty Six Thousand Seven Hundred Nineteen
Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit. .

Enel: As above SdJ­
(yatindraKumar Das)

Member Secretary
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MemoNo . Ranchi, dated , .

Copy to: The Deputy Commissioner, Sahebganj for informarien and it is requested to initiate the
needful actions for recovery of the abovementioned amount. at an earliest.

()'atindra Kumar Das)
Member Secretary

Mem.o. No, , , . Ranchi, dated ,.. ,..

Copy to: The Director, Industry Department, Goll The-General Manager" Jharkhand Bijli Vitran
Nigam Limited, RanCID I The Chief Inspector of Factories, Rancm/The i:>FO~S~etiganj1rThe
DMO,' Sahebganj for information & necessary action please.

.. ' .. 11 ~_g60MemoNo ..P. .

Sdl­
(Yatindra KlJ.IWlJ:Das)

Member Secre~a.ry

"1> __ 1..:' ..I...-;ed /"'!-o. 1J.J;J.?2,.,3
~~.ll.l .. Wl.t q.l..'J( .

Copy to: The Additional Chief Secretary. Forest, Eavireameat.and Climate Change Department,
Govt, of lliarkhand / The Director, Mines Directorate, Mines and GeQlogy Department, Govt. of
Jharkhand I The Regional Officer, JSPCB Regienal Office - cum - Laboratory, Dumka for
information and.necessary action please.

(Yatio ~ ulnar Das)
M¢Ditr)ecretary
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]HAJtKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-240085-1/2400852124009.79/2401847, Fax-0651-2400850/138.

Re:fNo............ Ranchi, Dated., , .

From,
Y;afuJdra Kumar Das,
Member Secretary.

To,

Md. Hasnane Sheikh
MIs. Zoya Stone Wo_rks
At -;Dhatapara, Kotalpokhar

Dist-Sahebganj

Sub: - ~position of En Vironlllental Compensation - Regarding.

Whereas, .due to the various non compliances of the Consent to Operate (C'I'O) and 1 or
Em~ironmental Clearance (Ee) observed in your Unit and in light of the various directions issued
by.the Hon'ble MGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 77612018
and.O. A. No. 373120J9 an interim .Environmentai Compensation for thirty (30)_days period was
calculated and levied on you amounting to INK 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board'sRef No. B-1598 dated 19.11.2019. It was further informed that
the, amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance-and you were directed to submit the Environmental Compensation.,
Whereas, the amount of Interim Environmental Compensation has not been received by the
Board tiU date:

'Wh,ereas_,it was observed that your Unit was operational in violation to the environmental norms
for 225 days till dated 30/06/2020~

'Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee; amounting to
INR 35,15,625.00 (Rupees Thirty .Five Lakhs Fifteen Thousand Sb" Hundred Twenty Five
Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Preyention .and Control '(~fPollution) Act, 1981; the following directions is hereby, being issued
to the (Jnit; -
a) To deposit the revised amount of Environmental, Compensation amounting to INR

35,15,625.00 (Rupee__sThirty Five Lakhs Fifteen Thousand Six Hundred Twenty Five
Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit, '

End: ~ above Sd/~
(Y'atindra Kumar Das)

Member Secretary
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Memo No , . Ranchi, dated '.. , .

,Copy to,: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest,

(Yiltindra KqnW Das)
Member Seeretary

M'emo.No... , .......•......... '. ',' Ranehi, dated ; .

Copy to: The Director, Industry Department, Gol} The Genera! Mafi~g~t~,TbarkhandBijli Yitran
Nigam Limited, Ranchi I The Chief Inspector of Factories, Ranchi/The, DFO, Saheo.ganj/1lli.e
DMo., Sahebganj for information &necessary action please.

Memo No._e.-:-:.~.~!.

Sd/­
(yatindra KlDIlllr Das)

Member Secretary

Ran b- dat 'd .I (J A 0 t(_J?o2.-3, c~, te r./.' .

Copy to: The .Additional.Chief Secretary, FQI6St,Envirronmentand Climate Change l)epartmerltb
Govt, of Jharkhand / the Director, Mines Direetorate, Mines and Geology Department, Govt, 'Of
Jharkhand I The Regional 'Officer, JSPCB Regional .office - cum '- Laboratory, Dnmka far
'information and necessary action please.

O"lIIjRiIt;1.. Das)
Memb~ry
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JHA)ll<HAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR). H.E.C .• DHURWA, RANCHI - 834004.

Website: WWw.jspcb.nic.in E-mail: fanchijspcb@gmail.com
Phone.: 0651 ..2400851 124008521240097912401847, Fax-0651-24008501138.!

Ref.No .

From,

Ranchi, Dated .

Yatindra.Kumar Das,
Member Secretary.

Sri Bhagwan Bhagat
Mis Bhagwan Stone Wotks (Stone Mines)
At - Berna,
Dist-Sahebgani

Sub: -Imposition of .Environmental Compensation - Regarding.

Whereas, due to the various nOll compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (Be) observed in your Unit and in light of the various directions issued
bytheRon'bleNGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and 0. A. No. 3'73/2019 an interim,Environmental Compensation forthirty (30) days period was
calculated and levied on you amounting to IN R 375000 (Rupees- Two Lakhs Fifty Eight
Thou$aD,d Only) Vide Board's Ref. No. B-1597 dated 19.11.2019.lt was furtherinformed that
the amount of'Environmental Compensation may be reduced or increased as 'per the ·time taken
for compliance and you were.directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation has not been rec-eived by the
Board till date'.

Whereas" it was observed that your Unit was operational in violation to the environmental norms
for 1047 .days till dated 30/0912022.

Wher€?as~t1heEnvironmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) inaccerdaace with the recommendation of the Expert Committee, amounting to
INR 1,22,69,S3i.OO (Rupees One Crnre Tw~ty. Two Lakhs Sixty Nine Thousand Five
Hundred Thirty One Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) .of the Air
(prevention and Control of Pollution) Act, 1981; the following directionsis hereby, being issued
to the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to INR

1,22,69,531.00 (Rupees One Crore Twenty Two Lakhs Sixty Nine Thousand Five
Hundred Thirty One Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case ef failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End:As above Sd/­
(Yatindra Kumar Das)

'Member Secretary
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MemoNo . RanCID, dated , : .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested Winitiate the
needful actions for recovery ofthe abovementioned amount atan earliest.

(Ya~dra Kumar .Pas)
Meniber Secretary

Memo.N,o . Ranchi, dated- .

Copy to: The Director, lndllStey Department, GoII The General Manager, Jhaikhand Bijli Vitran
Nigam Limited, RanCID / The Chief Inspector of Factories, Ranchi/The DFO, Saliebganj/The
DMO, Sahebganj for information & necessary action please.

Memo. No . .&. .: ~ .~:?'.

Sd/­
(¥atindra KumarDas]

Member Secretary

1>.;....... -hi' da '~.:I /'<))0 If f.').O).;~~~c, ted. :f.1, ...... (:.... , ..

Copy to: The Additional Chief Secretary, Forest, Environment and Climate -ChangeDepartment,
GoVt..ofJb:arkhand I The Director, Mines Directorate, Mines and Geoiogy Department, Govt, of
Jharkhand / The Regional Officer, lSBCB Regional Office. - cum. - Laboratory, Dumka for
information and necessary action please.

(Yatindrai...._. :marDas)
Membe~~cret~ry
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}HARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.EC,.!. DHURWA, RANCHI- 834Q04.

Website: www.jspcb.nic.irr E...mail:ranchijspcb@gmail.com
Pbone;: 0651-2400851/2400852/2400979/2401847, Fa*.-0651·-2400850/138,

Ref]'{o .

From,

Ranchi, Dated .

YatindraKumar Das,
Member Secretary.

To,

Sri Rajan Kumar
Mis Rajart Stone Works
At - '60fIl3?
Dist. -Sahebganj

Sub: -Imposition of Environmental Compensation -R~gar(ting.

Whereas, due to tile various non compliances of the Consent to Operate (CTO) and / or
EJlviroQn1'~n:talClearance (BC) observed in your Unit and in light of the various directions issued
bytbeHou'bleNGT, Principal Bench, New Delhi in O. A. No. 23/2017IEZ, O..A No. 77612018
and 0, A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 375000 (Rupees Two Lakhs Fifty Eight
TbOUSllndOnly) vide Board's Ref. No. B-1595 dated 19~11.2019. Itwas further informed that
the, amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, thtt amount .of Interim Environmental Compensation bas not been received by the
Board till date.

Whereas, it was observed that your Unit was operational illviolation to the environmental norms
for 4,09days till dated 31/U/2020.

Whereas, the Environmental Compensation against the Unit bas been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR. 63;90;625.00 (Rupees Sixty Three Laths Ninety Thousand Six Hundred Twenty Five
Only)

New, therefore, in view oftbe above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 3J)d under section 31(A) of the Air
.(Preventien and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
.a) To deposit the. revised amount of Environmental Compensation amounting to INR

63,9'0,625.00 (Rup~ Sixty Three Lakbs Ninety Thousand Six Hundred Twenty Five
Only) within 30 days ef issuance of this letter.

'b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Soard, legal action may be
initiated against the Unit. .

End: .As above Sd/..
(Yatindra Kumar Das)

Member secretary
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MemoNo , . Raachi, dated .

Copy to:. The Deputy Commissioner, Sahebganj for information andit is requested to initiate:the
needful actions for recovery of the abovementioned amount at an earliest

(Yatindra Kumar Das)
Member $ecr.etaty

Memo. No . Ranchi, dated .

Copy to: The Director, Industry Department, Gall 'Ihe.General Manager..Jharkhand llij)i Vitran
Nigam Limited, Ranchi I The Chief Inspector of Factories, Ranchil1)e DFO, ,S~eh_ganjlThe'
HMO, Sahebgani for information & necessary action please. -

" . g.--g 6'.1.Memo.No .

Sd/­
~afuulra Kumar Das)

~emberSeeretary

-n~' 'hi dated ,'"I!p."i1~ 2-].1\4UO ,~"'" .•" /':{.,'.··t··.,"'"
-Copy to: The Additional ChiefSecretary, Forest, Environment.aad Climate Ohange.Depaneneat;
Govt, of Jharkhand I The-Director, Mines Directerate, Mines and Geology,Department, GOYt. M
Jharkhand I The Regional Officer, JSPCS Regional. Office - cum - La\,)o_ratory, Dumka for
information and necessary action ·please.

(¥atiJodr :;tmar Dos)
l\'lemb:retary
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}HARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDIN:G (GROUND F'LOOR), H.E.C., DHURWA, RANCHI- 8:34004.

Website: www.jspcb.nic.in E-mail: rarichijspcb@gmaiLc0h1
.Ph00e.: 0651-2400851/240085212400979/240184 7. Fax-0651-2400850/138,

Ref. No .

From,

Ranchi, Dated , .

Yatindra Kumar Das,
Member Secretary.

To,

Sri Bhagwan Bhagat
MlS'Bhagwan Stone Works (Stone Crusher)
At-Bonia, Bishunpur,
Dist-Sahebganj

.Sub: - Impo.siii'On of Environmental Co.mpensatio.n - Regarding.

Whereas, due' to the various nOQ compliances of the Consent to Operate (CTO) and 1 o.r
Environmental Clearance (BC) observed in.your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No..23/20171EZ, O. A No. 776/2018
and O. A. No. 373/20i9 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 516000 (Rupees Two. .Lakhs Fifty Eight
'I'hnusand Only) vid~ Board's Ref. No. 8-1592 da.fed 19.11.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

I

Whereas. the' amount of Interim Environmental Compensation has not been received by the
Board till date.
Whereas, it was observed that your Unit was operational inviol-ationto the environmental norms
fOJ: 383 days till dated 05/1212020.

Whereas, the Environmental Compensation against the Unit bas been calculated (Calculation
Sheet enclosed) .in accordance with the recommendation ofthe Expert Committee, amounting to
INR 8?_,76,562~OO(Rupees Eigbty Ntne Lakhs Seventy Six Thousand Five Hundred Sixty
Two Only)

Now, therefore. in view Of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 3J (A) of the Air
(prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: - .
a) To deposit the rev:ised amount of Environmental Compensation amounting to INR

89,76,562.00 (Rupees Eigbty Nine Lakhs Seventy SiX Thousand Five B undred Sixty
Two. Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is closed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Has)

Member Secretary
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Memo No . Ranohi, dated , .

Copy to': The Deputy Commissioner, Saheb:ganjfor information and it is requested-to initiate:the
needful actions for recovery of the abovementioned amount at ail earliest.

(¥3.tindra Kumar Bas)
Mem~erSecretary

Memo. No . Rancm, dated .

Copy to: The Director, Industry Department, GoJI The General M~ag~, J~arkband Bijli Vftran
Nigam Limited, Ranchi / The Chief Inspector of Factories, RanchilThe DFO, Sabebganjrrhe
D.MO,Sahebganj for information &necessary action please.

.. B .-11'-fMemo No ,

Sd/­
(Yatibdra. 'Kumar .Das)

Mi!mber Secretary

R__ :1;.; d t ed J\.I lott.' 'U>2-$~lC~ _a e '.. . f:"{.' .. -.. ' .....•.

Copy to: The Additional Chief Secretary, FOI~S.t,E~iromfient and Climate Change Department,
Govt, of Jharkhand / The Director, Mines Directorate, Mines and Geolegy Department" Gevt. of
Jliarkhand I The Regional Officer, JSPCB Regional Office _. cum -'- UQ(1rator-y,Pmnka, {Qr
information and necessary action please.

tv- : /VI",ar Das)
Men?Ucretary
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]HARKHAND STATE POLLOTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR). H.E.C., DHURWA, RANCHI ~ 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/24008521240097'9124'O1847! Fax-0651-24008501138,

Ref. No . Ranchi, Dated " .

From.
Yatindra Kumar Das,
Member Secretary.

To,

Sri Vikram Pratap
Mf~,Swastik Minera.lAgency
At - Gadai Tungi & Chalpahar

Dist, -Sahebganj

Sub: - (mpositlon of Environmental Compensation - Regarding~

Whereas, due to the various non compliances of the Consent to Operate (CTO) and I or
Environmental Clearance (EC) observed in your Unit and in light of the various. directions issued
by the Hon'ble NGT, Principal. Bench, New DeThi in 0, A. No. 23/2017/EZ, O. A. No. 776/2018
and C);.A. No. 313120]9 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to .INR 375000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref. N<:).B-1743 dated 09.12,2019. 11was further informed that
the amount of environmental Compensation may be reduced or increased as per the time taken
for compliaace and you were directed to submit the Environmental Compensation.

Whereas, the .amonnt of Interim Environmental Compensation has not been received by the
Board till date,

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 17.8days till dated 03/06/2020.

Whereas, the Environmental Compensation against the Unit has been calctrlated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
lNR 27,81,2'50.00(Rupees Twenty Seven Lakhs Eighty One Thousand Two Hundred Fifty
(Jnly)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act. 1981; the following directions is hereby, being issued
to. the Unit: -
a) To deposit the revised amount of Environmental Compensation amounting to :lNR

2',81,250.00 (Rupees Twenty Seven Lakhs Eighty One Thousand Two Hundred Fifty
Only) within 30 days of issuance of this letter.

b) To ensure that the Unit is dosed down with immediate effect.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above SdI­
(yatindra. Kumar Das)

Member Secretary
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Memo No .... , ....•..... RanCID, dated , , .

Cepy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions fOT recovery oftbe abovementioned amount at an earliest,

(l;atiDdra. KU(IDlr'Da~)
Member Secretary

Memo. No..•........ , . Ranehi, dated .....•...•.........

Copy to: The Director, Industry Department, Goll The General Manager, Jharkhand Bijli Visran
Nigam Limited, Ranohi / The Chief Inspector of Factories, Rim¢mfrhe DFO, Sahebganj'The
DMO, Sahebganj for information & necessary action please.

.'. gr-~6§Memo No .

Sd/­
'(YatindJ1a Kumar Das)

lKember Secretary

DA_ '1.:; ..I' s.! ....fo '-1./':).02:-..2~C:W, uate_ .. ~~ .. '.' .•. , ...

Copy to: The Additiomal ChiefSecretary, Forest, EnyNonment_.andClimate Change 'Department;
Govt: of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Qffieet JSPCB- Regional Office - CUl:\l ~ Laboratory, Dumka fOI
information and necessary actien please.

(Yalind< l'\ ar Dos)
Memb~:e_taty
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JHARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVIStON BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmaiJ.com
Phone.: 0651-2400851/2'40085212400979/2401847. Fax-0651-240085,O/138.

Ref. No .. e ••••••••• Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary,

To,

Sri Ajay Kumar Chourasia
MIs Chonrasia Stone Works
At-Mondli

Dist.-Sahebganj

Sub: -ln1po~ition of Environmental Compensanon - Regarc;lin.g.

Whereas, due to the various non compliances of the Consent to Operate (eTO) and I or
Envir-onmental Clearance: (EC) observed inyour Unit and in light of the various directions issued
by the Hon'ble NOT, Principal Bench, New Delhi ino. A. No. 23/2017fEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied 011 you amounting to INR 258000 (Rupees Two Lakhs Fifty Eight
Thousand Only) vide Board's Ref No. ~1744 dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
lor compliance and you were directed to submi t the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation 'bas not been received by the
Board tili date.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 433 days till dated 13/02/2021.

Whereas, the Environmental Compensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
INR 33,82,812.00 (Rupees Thirty Three Lakhs Eigbty Two Thousand Eight Hundred
TwelveOnly)

Now, therefere, in view oftlie above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under ,sectioil31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit-
a:) To dep-oslt the revised amount of Environmental Compensation .amounting to INR

33,82,812.00(Rupees Thirty Three Lakhs Eighty Two Thousand Elgbt Hundred Twelve
Only) within 30 daysof issuance of this letter.

b) To, ensure that the Unit is closed down with.immediate effect.

In case of failure to. comply the above directions given by the Board, legal action may be
initiated against the "Unit.

EncJ: As above SdJ­
(Yatindra Kumar Has)

Member Secretary

457

2611



,.

-:2:-

Memo No _ · . Ranchi, dated _ _ .

Copy to: The DeputyCQrnmissioner, Sahebganj for information and it is requested to initiate-the
needful actions for recovery of'the abovementioned amount at an-earliest;

(Ya.tiiu,.ra Kumar·Das)
Member Secretary

Memo. No " : . Ranchi, .dated ., .. , .

Copy. to: The Director, Industry Department; GoJ/ The General Mana~r, Jharkhand lJijli Viiran
Nigam. Limited, Ranchi I The Chief Inspector of Factories, Ranchi/The UFO,. Sahebganll'I:he
DMO, Sahebganj 'for information & necessary. action please.

... B-~btMemo Np , .

S(JJ-
.{Yatindra. Kumar Das)

'Member .Secretary

Railbh4 ®,ted.l.?(~.'rf/.?!?;?-;-:5

Copy to: The A9ditional Chief Secretary, F~.(est,Environment and Climate Change Department,
Govt. of Jharkhand I The Director. Mines Directorate, Mines and GeolQgyDepartment, Govt. of
Jharkhand I The Regional Officer, JSPCH Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Y!'tind."~.... mar Das)
'l\'[emli~c~etary

458

2612



,

$11 '{ \!51 0'5 X I \YlJ ~ <tl':f 0 I f"1~r?l01 ~
]HARKHAND STATE POLLUTION CONTROL BOARD
T.A. DIVISION BUILDING (GROUND FLOOR)., H.E.C., DHURWA, RANCHI - 834004.

Website: WWw~jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-240085112400852124009.79/2401847, Fax-0651-2400850/138,

Rei; N() .

From,

Ranchi, Dated .

Yatindra 'Kumar Das,
Member Secretary.

Sri Rajesh Kumar Jaiswal
MIs Pumima stone Works
At - Mahadeobaran, P.S - MirzaChouki

Dist,e-Sahebganj

Su~: - hiipo~on of Environmental Compensation - Regarding.

Whereas, due to the various non compliances' of the Consent to Operate (CTO) and I or
Environmeatal Clearance (EC) observed inyow: Unit and in light of the various directions issued
by the Hon 'ble MGT, Principal Bench, New Delhi in O. A. No. 2312017/EZ, O. A. No. 776/20 L8
and O. A N0. 37312019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied oil you amounting to INR 25:8000 (Rupees Two Lakhs Fifty Eight
Thousand' Ooly)'vide Board's Ref. No. B-1748 dated 0'9.12.2019. Itwas further informed that
the amount of Environmental Compensation may be reduced or Increased as per the time taken
for compliance and.you were directed to submit the Environmental Compensation.

Whereas:, the amount of Interim Environmental Compensation has net been received by the
Board till date.

Whereas" it was observed that your Unit.was operational.in violation to the environmental norms
fer 1209 days till dated 31/03/2023.

Whereas, the Environmental Compensation against the Unit has been calculated (calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
,INR 94,45,312.00 (Rupees Ninety Four Lakbs Forty Five Thousand Three Hundred Twelve
Only)

Now, therefore, in view of the above and.by exercising the powets vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 19'&1;the following directions is hereby, being issued.
to the Unit; '"'
a) To deposit -tbe revised amount of Environmental Compensation amounting to INR

94;45,312.00 {Rupees Ninety Four Lakhs Ferty Five Thousand Three Hundred Twelve
Only) within 30 days of issuance of this letter.

b) To ensure that the Unit isclosed down with immediate effect.

In case of failure to comply the above directions given by the- Board, legal action may 'be
initiated. against the Unit.

Enol: As above Sd/­
(Yatindra Kumar Das)

Member Secretary
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MemoNo . ~cbb dated ,.. , .,

Copy to: The Deputy Commissioner, Sahebganj for information and it .is requested to initiate the
needful actions for recovery of the abovementioned amouatatan earliest,

(yamndra. Kumar Oas)
Member Secretary,

Memo. No - RaDebj~dated ~." , .

Copy to: The Director, Industry Department, GoJ/ The General Manager, Jb:at.l<.bMdBijli Vitran
Nigam Limited, Ranchi f The Chief Inspector of Factories, RandrilThe DFO, Sahebgaaj/The
DMO, Sahebganj forinfonnation & necessary action please.

" , . 8:, -967-Memo No ,.

Sd/..
G¥atj,ndra ~utruu; Da~).

Member Secretar.y

Rancbi, dated!. ?it?'1/?~f:~

Copy to: The AdditionalCliief Secretary, Forest, Environment and Climate-Change Departmesr;
Govt ..of Jharkhand /' The.Direcror, Mines 'Directorate, Mines, and Gm~logyDepartment,' Gevt, of
Jharkhand / The Regional. Officer, JSPCB Regional Office -' cum ~ Laboratory, Dumka f()i"
information and necessary action please.

(Y'IlIn /\tmar Dul
Mem~cretary
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JHA.EKHAND STATE POLLUTION CONTROL BOARD
TA. DIVLSION BUILDING (GROUND FLOOR), H.EC., DHURWA, RANCHI - 834004.

Website: WWW.jSpcb.nic.inE-m~i1:ranchljspcb@gmail.com
Phone.: 0651-240Q8511240085212400979/2401847, Fax-0651-2400850/138,

Ref. No ; . Ranchi, Dated .. , .

Yatindra KUmar Pas,
Member Secretary.

To,

Md..Zamil Akhtar
Mis Fi~a.Stone WOrks
At - Pipaljori No - 211, PS - Kotalpokhar,
0181. -Sahebgan]

Su'b: - Imposition of Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CIO) and / OF

Bnvironmental Clearance (Be) observed illyour Unit and ill light of the various directions issued'
by the fion'bleNGT, Principal Bench, New Delhi in O. A. No. 23/2Q17IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied' on you amounting to INR 258000 (Rupees. Two Lakhs Fifty Eig.ht
Thousand Only) vide Board's Ref No. B-1755 dated 09.12.2019. It was further informed that
the amount of Environmental Compensation may be reduced or increased as per the time taken
for compliance and you were directed to submit the Environmental Compensation.

Whereas, the amount of Interim Environmental Compensation bas not been received by the
Board tilldate.

Whereas, it was observed that your Unit was operational in violation to the environmental norms
for 670 days.till dated 08110/2021. "

Whereas, the EnvironmentalCompensation against the Unit has been calculated (Calculation
Sheet enclosed) in accordance with the recommendation of the Expert Committee, amounting to
IN.R 52;34,37-5~OO(Rupees Fifty Two Lakhs Thirty Four Thousand Three Bu:nd.ted Seventy
Five Only)

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the tJnit: - .
a) To deposit the revised amount of Environmental Compensation amounting to INR

52,34,375.00 (Rup.e~ Fifty Two Lakh.s Thirty Four Thousand Three Hundred Seventy
Five OnlY) within 30 days of issuance ofthis letter.

b) To ensure that the Unit is closed down with immediate effect.

III case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

End: As above Sd/­
(Yatindra Kumar Das)

,Member Secretary

-----
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Memo No ~. Ranchi, dated 'c'.

Copy to: The Deputy Commissioner, Sahebganj for infermatien and it is-requested to initiate tlie
needful actions for recovery of the abovementioned amount at ali earliest,

(y.atindra Kom~ .1)38)

Member Secte~cy

Memo. No . Ran_(;Jiji,dated '.

Copy to: The Director. Industry Department, GoJ/ The General Manager, Jharkhand Bj;j1i Vitrar;
Nigam Limited, Ranchi / The Chief Inspector of Factories, Ranchi/The DFO, SahehgilRjlThe
DMO, Sahebganj for information & necessary action please.

M -. N·_ 12.,_ ~ ~gemo o.P. .

Sd/..
(¥atindra Kumar Bas)

MeldbeJ"_ SecretaFy

Ranchi, dat:etl.I.2.-:.J ~:YI~.~ 3.

Copy to: The Additional Chief Secretary, Forest, -EnviI;onmentand Climate Change Department,
Govt, of Jharkhand I The Director, -Mi!les Directorare, Mines and Geole,gy Departmsnt, Govt, of
Jharkhand I The Regional Officer, JSPCB Regional Office ~ cum - Lab6mt0ry, Dumka fQ._r

information -and necessary action please.

(V_ln~;JltDas)

Memb~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

j
To,

Sri Chandeshwar Pd. Sinha,
Mis Ratan Black Stone,
Mauza - Ranga, P.S. - Bakudih,
Dist. - Sahebganj.

Sub: - Imposition of revised Interim Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or

Environmental Clearance (EC) observed in your Unit and in light of the various directions issued

by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/20171EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was

calculated and levied on you amounting to INR 2,58,000.00/-vide Board's Ref. No. B-1466
dated 19/11/2019.It was further informed that the amount of Environmental Compensation may

be reduced or increased as per the time taken for compliance and you were directed to submit the

Environmental Compensation amount within 30 days of issuance of the letter otherwise an

interest of 12 % per annum will be charged.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
a) To deposit the revised amount of interim Environmental Compensation by adding the interest

of 12 % per annum amounting to INR 3,62,490.00 (Rupees Three Lakhs Sixty Two
Thousand Four Hundred Ninety Only) within 30 days of issuance of this letter.

b) To ensure that no operation is being carried out in the Unit till the amount of imposed interim

Environmental Compensation is deposited in Board.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Sd/-
(yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-

g~ 16'9MemoNo .

(Yatindra Kumar Das)
Member Secretary

Ranchi, dated. / ?:.(.C:.tl.~?-- 3

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindra1t ar Das)
Member~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,
Sri Ajay Kumar,
Mis Shiv Shakti Stone Works
Mauza- Bakudih,
Dist. - Sahebganj.

Sub: - Imposition of revised Interim Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/20171EZ, O. A. No. 776/2018
and o. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000.00/- vide Board's Ref. No. B-1464
dated 19/11/2019. It was further informed that the amount of Environmental Compensation may
be reduced or increased as per the time taken for compliance and you were directed to submit the
Environmental Compensation amount within 30 days of issuance of the letter otherwise an
interest of 12 % per annum will be charged.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
c) To deposit the revised amount of interim Environmental Compensation by adding the interest

of 12 % per annum amounting to INR 3,62,490.00 (Rupees Three Lakhs Sixty Two
Thousand Four Hundred Ninety Only) within 30 days of issuance of this letter.

d) To ensure that no operation is being carried out in the Unit till the amount of imposed interim
Environmental Compensation is deposited in Board.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Sd/-
(Yatindra Kumar Das)

Member Secretary

465

2619



MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Sd/-

8.-g1-oMemoNo .

(yatindra Kumar Das)
Member Secretary

Ranchi, dated.!.~I:'.'{.{?<??-:!-

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(YalindrMumar Das)
Memb~cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website:www.jspcb.nic.in E-mail:ranchijspcb@gmail.com
Phone.:0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,
I

SMT SATRUPA GHOSE,
Mis VASUNDHARA STONE WORKS,
Mauza- Jamni, Plot No.- 7,14,15,
Dist. - Sahebganj.

Sub: - Imposition of revised Interim Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or

Environmental Clearance (EC) observed in your Unit and in light of the various directions issued

by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017/EZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was

calculated and levied on you amounting to INR 2,58,000.00/- vide Board's Ref. No. B-1537
dated 19/1112019. It was further informed that the amount of Environmental Compensation may

be reduced or increased as per the time taken for compliance and you were directed to submit the

Environmental Compensation amount within 30 days of issuance of the letter otherwise an

interest of 12 % per annum will be charged.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Now, therefore, in view ofthe above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
e) To deposit the revised amount of interim Environmental Compensation by adding the interest

of 12 % per annum amounting to INR 3,62,490.00 (Rupees Three Lakhs Sixty Two
Thousand Four Hundred Ninety Only) within 30 days of issuance of this letter.

f) To ensure that no operation is being carried out in the Unit till the amount of imposed interim

Environmental Compensation is deposited in Board.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Sd/-
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

SdI-

Memo No .. /f::.--::.~.Ti.

(yatindra Kumar Das)
Member Secretary

Ranchi, dated'! YC!.ttf.~~?
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~ 'mar Das)
Memb~cretary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,
Sri Manish Chourasiya,
Mis Manish & brothers stone works,
Mauza- Chotti Bhagiyamari, Khata No.- 70, Plot No. - 857,
Dist. - Sahebganj.

Sub: - Imposition of revised Interim Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/20171EZ, O. A. No. 776/2018

and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000.00/- vide Board's Ref. No. B-1536
dated 19/11/2019. It was further informed that the amount of Environmental Compensation may
be reduced or increased as per the time taken for compliance and you were directed to submit the
Environmental Compensation amount within 30 days of issuance of the letter otherwise an
interest of 12 % per annum will be charged.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
g) To deposit the revised amount of interim Environmental Compensation by adding the interest

of 12 % per annum amounting to INR 3,62,490.00 (Rupees Three Lakhs Sixty Two
Thousand Four Hundred Ninety Only) within 30 days of issuance of this letter.

h) To ensure that no operation is being carried out in the Unit till the amount of imposed interim
Environmental Compensation is deposited in Board.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Sd/-
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

SdI­
(Yatindra Kumar Das)

Member Secretary

Memo No . .e.:-:-:~:T.:~.
Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI- 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,
Sri Raj Kumar Saha,
Mis Vikash Stone Works (Stone Mines),
Mauza-Bunda Bedo Bara Ghati,
Dist. - Sahebganj.

Sub: - Imposition of revised Interim Environmental Compensation - Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in o. A. No. 23/20171EZ, O. A. No. 776/2018

and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 7,50,000.00/- vide Board's Ref. No. B-1579
dated 19/11/2019. It was further informed that the amount of Environmental Compensation may
be reduced or increased as per the time taken for compliance and you were directed to submit the
Environmental Compensation amount within 30 days of issuance of the letter otherwise an
interest of 12 % per annum will be charged.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(Prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
i) To deposit the revised amount of interim Environmental Compensation by adding the interest

of 12 % per annum amounting to INR 10,53,750.00 (Rupees Ten Lakhs Fifty Three
Thousand SevenHundred Fifty Only) within 30 days of issuance of this letter.

j) To ensure that no operation is being carried out in the Unit till the amount of imposed interim
Environmental Compensation is deposited in Board.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Sd/-
(Yatindra Kumar Das)

Member Secretary
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MemoNo . Ranchi, dated .
,.

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

g--gr3MemoNo .

Sd/-
(yatindra Kumar Das)

Member Secretary

Ranchi, dated.t.?:(!J.~I.~?;-').

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~~ar Das)
Membe~etary
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JHARKHAND STATE POLLUTION CONTROL BOARD
TA DIVISION BUILDING (GROUND FLOOR), H.E.C., DHURWA, RANCHI - 834004.

Website: www.jspcb.nic.in E-mail: ranchijspcb@gmail.com
Phone.: 0651-2400851/2400852/2400979/2401847, Fax-0651-2400850/138,

Ref. No . Ranchi, Dated .

From,
Yatindra Kumar Das,
Member Secretary.

To,
Sri Manoj Kumar Yadav,
MIs Jai Maa Vaishno Devi Stone Works,
Mauza-Ambadiha,
Dist. - Sahebganj.

Sub: - Imposition of revised Interim Environmental Compensation- Regarding.

Whereas, due to the various non compliances of the Consent to Operate (CTO) and 1 or
Environmental Clearance (EC) observed in your Unit and in light of the various directions issued
by the Hon'ble NGT, Principal Bench, New Delhi in O. A. No. 23/2017 IEZ, O. A. No. 776/2018
and O. A. No. 373/2019 an interim Environmental Compensation for thirty (30) days period was
calculated and levied on you amounting to INR 2,58,000.00/- vide Board's Ref. No. B-1583
dated 19/1112019. It was further informed that the amount of Environmental Compensation may
be reduced or increased as per the time taken for compliance and you were directed to submit the
Environmental Compensation amount within 30 days of issuance of the letter otherwise an
interest of 12 % per annum will be charged.

Whereas, the amount of Interim Environmental Compensation has not been received by the
Board till date.

Now, therefore, in view of the above and by exercising the powers vested under section 33(A) of
the Water (Prevention and Control of Pollution) Act, 1974 and under section 31(A) of the Air
(prevention and Control of Pollution) Act, 1981; the following directions is hereby, being issued
to the Unit: -
k) To deposit the revised amount of interim Environmental Compensation by adding the interest

of 12 % per annum amounting to INR 3,62,490.00 (Rupees Three Lakhs Sixty Two
Thousand Four Hundred Ninety Only) within 30 days of issuance of this letter.

1) To ensure that no operation is being carried out in the Unit till the amount of imposed interim
Environmental Compensation is deposited in Board.

In case of failure to comply the above directions given by the Board, legal action may be
initiated against the Unit.

Sdl-
(Yatindra Kumar Das)

Member Secretary

473

2627



MemoNo . Ranchi, dated .

Copy to: The Deputy Commissioner, Sahebganj for information and it is requested to initiate the
needful actions for recovery of the abovementioned amount at an earliest.

Memo No ..g.~.~ry

Sd/­
(Yatindra Kumar Das)

Member Secretary

Ranchi, dated.. !.?-:!~X/.?:c:?-:-;?

Copy to: The Additional Chief Secretary, Forest, Environment and Climate Change Department,
Govt. of Jharkhand / The Director, Mines Directorate, Mines and Geology Department, Govt. of
Jharkhand / The Regional Officer, JSPCB Regional Office - cum - Laboratory, Dumka for
information and necessary action please.

(Yatindr~mar Das)
Memb~ecretary
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